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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 153/2024 (WZ)
EARLIEAR ORIGINAL APPLICATION NO. 770/2024 (PB)

IN THE MATTER OF: -

NEWS ITEM TITLED “SIX KILLED IN EXPLOSION AT FIRECRACKER UNIT
NEAR NAGPUR” APPEARING IN THE HINDU DATED 13.06.2024.

REPLY ON BEHALF OF RESPONDENT NO. 4,
CENTRAL POLLUTION CONTROL BOARD (CPCB)

1. That, the Hon'ble National Green Tribunal (hereinafter referred to as "Hon'ble NGT")
Principal Bench, New Delhi vide order dated 08/07/2024 has sought the reply of
Central Pollution Control Board (hereinafter referred to as "CPCB") in the instant
matter and the matter is transferred to Western Zonal Bench for further action.
Thereby, the reply is made in this instant Original Application (hereinafter referred to

as "OA") in succeeding paragraphs.

2. That, CPCB is a Statutory Board constituted under Section-3 of the Water
(Prevention and Control of Pollution) Act, 1974 (hereinafter referred to as "Water Act,
1974"). It performs the functions under the Water Act 1974, The Air (Prevention and
Control of Pollution) Act 1981 (hereinafter referred to as "Air Act, 1981"), and The
Environment (Protection) Act, 1986 (hereinafter referred to as "E (P) Act, 1986").

3. That, the matter is a Suo Moto case registered by the Hon'ble NGT based on the
news item titled "Six Killed in explosion at firecracker unit near Nagpur" appeared in
the Hindu, dated 13/06/2024. The matter is related to the death of six workers,
including five women, and injury caused to three others in a blast at a firecracker
manufacturing unit i.e. M/s Chamundi Explosives Pvt. Ltd. at Dhamna Village, 25 km.
from Nagpur in Maharashtra. The news article alleged that the said unit is running

with lack of basic safety measures.

4. That, with regard to firecracker unit, it is humbly submitted that as per the modified
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direction dated March 07, 2016 issued by CPCB under section 18(1) (b) of the Water
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control
of Pollution) Act, 1981 to all the SPCBs/PCCs regrading harmonization of
classification of industrial sectors under Red/Orange/Green/White Categories, “Fire
crackers manufacturing and bulk storage facilities” have been categorized under
"Red Category”. Copy of the said directions is annexed as Annexure-R4-I.

5. That, CPCB pursued the matter with Maharashtra Pollution Control Board
(hereinafter referred to as "MPCB") vide e-mail dated 13/06/2024 with a request to
provide the Preliminary Report in the matter. (A copy of the aforesaid e-mail is

annexed as Annexure-R4-Il).

6. That, MPCB vide e-mail dated 14/06/2024, provided the Preliminary Report to CPCB
in above subject matter and the relevant portion of aforesaid report is reproduced as
below. A copy of aforesaid preliminary report of MPCB is annexed as Annexure-
R4-I1I.

. That, M/s Chamundi Explosive Pvt. Ltd. is having valid Consent to Operate
(hereinafter referred to as "CTO") under Red category and engaged in
manufacturing of Micro Cord and Safety Fuse. The CTO was issued by MPCB
with the validity up to 30/08/2028.

. That, the incidence of explosion occurred on 13/06/2024 at around 1:00 pm in
Micro Cord Manufacturing Section of said industry and due to explosion, 5

persons died.

. That, the fire was controlled in Micro Cord Section by the firefighting
department. Due to explosion, it is reported that machinery and equipment
inside the plant found burnt and some portion of concrete slab in manufacturing

room was found collapsed.

. That, MPCB has issued closure directions to said industry under section 33 A of
the Water Act, 1974 & under section 31 A of the Air Act, 1981 on 14/06/2024 to
close down manufacturing activity. Also, directed to handle the explosive
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contaminated waste in scientific way with permission of Petroleum and
Explosives Safety Organization (hereinafter referred to as "PESQ").

. Details of the compensation paid to the Legal Heirs of deceased persons

by the unit is annexed as Annexure-R4-IV.

. The License issued to the unit by PESO is annexed as Annexure-R4-V.

7. That, an Affidavit in support of this reply is being filed herewith in light of the above
submissions, this Answering Respondent No. 4 i.e. CPCB shall abide by any
order(s) or direction(s) passed by this Hon'ble NGT in the present OA.

Pﬂ"—_{iﬂ‘i@;—.
Pratik D. Bharne
(Scientist 'E' & Regional Director)

Central Pollution Control Board, Pune
=it R / Regional Director
P wguor Hradsor 1S
Central Pollution Control Board
er=frr i, qoT/Regional Directorate, Pune
qafarer, 9 W@ Seary SREdA JEed, R SR
Mio Envt. Forest & Climate Change, Govt. of India
T 4. 990, BT WA &, aR A3, TR, T - 411045

Sr. No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Pune-411045
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
WESTERN ZONE BENCH, PUNE

ORIGINAL APPLICATION NO. 153/2024 (WZ)
EARLIEAR ORIGINAL APPLICATION NO. 770/2024 (PB)

IN THE MATTER OF: -

NEWS ITEM TITLED “SIX KILLED IN EXPLOSION AT FIRECRACKER UNIT
NEAR NAGPUR” APPEARING IN THE HINDU DATED 13.06.2024.

AFFIDAVIT

I, Pratik D. Bharne, working as Scientist 'E' & Regional Director in Central Pollution
Control Board, Regional Directorate, Survey No. 110, Hirabai Dhankude
Multipurpose Hall, Baner Road, Baner, Pune, do hereby solemnly affirm, declare on

oath and state as under:

1. That, the deponent is authorized representative to represent the Respondent
CPCB in the present case, and as such, | am well conversant with the facts and
circumstances of the present case on the basis of the information derived from
the official records, and hence, | am competent and authorized to verify, sign and
swear this affidavit on behalf of the Respondent CPCB.

2. That, the accompanying reply may be read part and parcel of the present

affidavit as | am competent to swear this affidavit.

3. That, the ~contents there of are true and correct on the
basis of the record maintained during ordinary course of business of CPCB
and available records and documents and the contents of the same are read

over and explained to me and are not repeated herein for the sake of brevity.

ch,disl)ﬂ»

DEPONENT

~ aftg f2as / Regional Director
2 wguor HE=oT =TS
Central Pollution Control Board
&=t Prdamer, gUi/Regional Directorate, Pune

watae, 99 TE werary TREd JEed, W TR
M/o Envt. Forest & Climate Qhapge. Govt. of India

4. 990, &R UGS E, TR T3, TR, T

S No. 110, Hirabai Dhankude Hall, Baner Road, Baner, Pung-411045

- 411045
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VERIFICATION

K
Verified at Pune on this day.prf‘ November 2024, that the contents of the

above reply are correct and true on the basis of the record of the cases as

mentioned in the day to day affairs of the CPCB. Nothing has been concealed
therefrom or mis-stated.

Cac_agmih

—-""-_____—___; -

DEPONENT - Respondent No. 4

&g Pu@ / Regional Director

HET wAgEoT =T @S
Central Pollution Control Board

. g9 /Regional Directorate, Pune
qataReT, 39 W e IRadT ST, KRG TR

Mio Envt. Forest & Climate Change, Govt. of India

wd 4. 990, , TR e, TR, o - 411045
COUNSEL for ResPondent No. 4 Sr. No. 110?&%%@?&. BanerRoad,Bam;Sr,u‘PunHm&ts

Noted & Registered
ALSrNo.933/202Y.

BEFORE ME
ms/—
MANISHA SAMEER CHITNIS

NOTARY
GOVERNMENT-OF INDIA

2 2 NOV 2024
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No.B-29012/ESS(CPA)/2015-16/ March 07, 2016

To
The Chairman
All the State Pollution Control Boards / Pollution Control Committees
( List Attached)

SUB: MODIFIED DIRECTIONS UNDER SECTION 18(1)(b) OF THE WATER
(PREVENTION & CONTROL OF POLLUTION) ACT, 1974 and THE AIR
(PREVENTION & CONTROL OF POLLUTION) ACT, 1981 REGARDING
HARMONIZATION OF CLASSIFICATION OF INDUSTRIAL SECTORS
UNDER RED/ ORANGE/ GREEN /WHITE CATEGORIES.

WHEREAS, under section 16 (2)(b) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(c) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the Central Pollution Control Board (CPCB),
constituted under the Water {Prevention and Control of Pollution) Act, 1974, is to
coordinate activities of the State Pollution Control Boards ( SPCBs) and Pollution Control
Committees (PCCs); and

WHEREAS, under section 16 (2)(c) of the Water (Prevention and Control of
Pollution) Act, 1974 and under Section 16 (2)(d) of the Air (Prevention & Control of
Pollution) Act, 1981, one of the functions of the CPCB is to provide technical assistance
and guidance to SPCBs and PCCs; and

WHEREAS, it was brought to the notice of CPCB, that different SPCBs /PCCs
were  following  different criteria for classification of industrial sectors under
Red/QOrange/ Green category and that classitication was being used by the SPCBs/PCCs
for grant of consents to industries and for Inventorization / surveillance of industrics.

WHEREAS, the issuc regarding classification of industries was deliberated upon
in the 56" Conference of Chairmen & Member Secretarics of CPCB & SPCBs/ PCCs held
on August 31, 2010 and a working group comprising of representatives from SPCBs &
CPCB was constituted to prepare a consolidated list of industrial scctors falling under
Red/Orange/Green category to bring uniformity in classification of industrial sectors
across the country;

CIECEIE CE | f[ WA 1, Reel-110032
Parivesh Bhawan', East Arjun Nagar, Deihi - 110032
Fax . 22305793, 2230707
b5
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WHEREAS, the report prepared by the Working Group was discussed in the 57t
Conference of Chairmen & Member Secretaries of CPCB& SPCBs/PCCs held in Delhi on
September 15, 2011, wherein some modifications were proposed;

WHEREAS, the final report of the working group was prepared, incorporating the
suggestions/observations made in the 57% Conference of Chairmen and Member
Secretaries of CPCB & SPCBs/PCCs and in exercise of the powers delegated to the
Chairman, CPCB under Section 18(1)(b) of the Water Act, 1974, following directions were
issued for compliance to all SPCBs/PCCs to maintain uniformity in categorization of
industries as red, orange and green as per list finalized by CPCB, which identified 85
types of industrial sectors as "Red’, 73 industrial sectors as ‘Orange’ and 86 sectors as
‘Green':

a). To maintain uniformity in categorization of “industries under Red/
Orange/Green category, the SPCBs /PCCs shall adopt the list as finalized by CPCB based
on the recommendations of that Working Group for grant of Consent, inventorization of
industries under Red, Orange and Green categories and other related activitics.

(b).  The SPCBs/PCCs shall revise the list of Red, Orange and Green categorics
of industries operating in their jurisdiction based on the criteria specified in the final
report of that Working Group and submit the same to CPCB within 90 days in hard copv
as well as soft copy;

WHEREAS, later-on, it was observed that the process of categorization thus far was
primarily based on the size of the industries and consumption of resources and pollution
due to discharge of emissions and effluents and its likely impact on health was not
considered as primary criteria;

WHEREAS, there have been proposals from the SPCBs / PCCs and industrial
associations for categorization of the industrial sectors in a more pragmatic manner. The
issuc was discussed during the national level conference of the Environment Ministers of
the States, held in New Delhi during April 06-07, 2015 and also during the Conference of
the Chairmen and Member Secretaries of CPCB and SPCBs/ PCCs held in New Delhi on
April 08, 2015. Accordingly, a "Working Group’ comprising of the Members from Central
Pollution Control Board and State Pellution Contrel Boards representing the States of
Andhra Pradesh, Punjab, Tamilnadu, West Bengal, Madhya Pradesh and Maharashtra,
was constituted to revisit the criteria of categorization of industries and suggest rationale
based on pollution potential for categorization of industrial sectors and adopting it for
implementation of pollution control plan;

WHEREAS, the Working Group has developed the criteria of categorization of industrial
sectors based on the concept of Pollution Index which is a funcltion of the emissions (air
pollutants), effluents (water pollutants), hazardous wastes generated and consumption of
resources. For this purpose the references are taken from the the Water (Prevention and Control

2/5
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of Pollution } Cess {Amendment) Act, 2003, Standards so far prescribed for various pollulants
under Environment (Protection) Act , 1986 and Doon Valley Notification, 1989 issued by
MoEFCC. The Pollution Index (PI} of any induslrial sector is a number from 0 to 100 and the
increasing value of Pl denotes the increasing degree of pollution load from the industrial sector;

WHEREAS, based on the series of consultations with SPCBs, different Government / Non-
government Institutions including industries and MoEFCC, the following criteria on “‘Range of
Pollution Index “for the purpose of categorization of industrial sectors has been finalized:

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 o 40 -Green category
¢ Industrial Sectors having Pollution Index score incl. & upto 20 -White category

WHEREAS, bascd on the revised criteria, the ‘Tinal Report on Revised Categorization
of Industrial Sectors under Red/Orange/Green/White” has been evolved. The
‘Categorization’ is based on the relative pollution potential of the industrial sectors and
grouping of the industrial sectors based on the use of raw materials, manufacturing
process adopted and pollutants likely to be generated;

WHEREAS, based on relative Pollution Index, the number of industries in various
categories are as under :
i, The Red category of industrial sectors: 60
ii.  The Orange category of industrial sectors: 83
iil.  The Green category of industrial sectors: 63 and
iv.  The Newly introduced White category: 36

WHEREAS, there shall be no necessity of obtaining the Consent to Operate” for White
category of industrics and an intimation to concerned SPCB / PCC shall suffice;

WHEREAS, the purpose of categorization is to ensure that the industry is
established in a manner consistent with the environmental objectives and to prompt
industrial sectors to adopt cleaner technologies, ultimately resulting in gencration of no
or minimum pollutants.

WHEREAS the new categorization system shall also facilitate in self-assessment
by industries;

Now, therefore, in exercise of the powers delegated to the Chairman, CPCB under
Section 18(1)(b) of the Water (Prevention & Control of Pollution) Act, 1974 and Section
18(1)(b) of the Air { Prevention & Control of Pollution), Act, 1981 the carlier Directions
issued in June 2012 in the context of categorisation of industries as Red, Orange & Green
are withdrawn with immediate effect and following ‘Directions” are hereby issuced for
compliance by all SPCBs and PCCs :

3/5
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That the SPCBs and PCCs shall adopt the Revised Criteria of categorization
of industrial sectors as detailed in table nos. I'1, ¥2, F3 and F4 and Revised
Lists of Red, Orange, Green and White categorics of industrial sectors,
presented at table no. G2, G3, G4 and G5 respectively, in the "Final Report’
as attached herewith immediately.

That all pending applications for consideration of ‘Consent to Establishy’
and ‘Caonsent to Operate’ and future such applications shall be processed as
per revised criteria.

That the SPCBs and PCCs will provide the list of industries identified in
each category existing in the Statc which have been considered for grant of
consents. SPCBs/PCCs will forward the list of such industries before
31.05.2016 and the same will be uploaded on the websites of respective
SPCB/PCC.

That the ‘Revised Lists of Red, Orange, Green and White category of
industrial sectors’ shall be used by the SPCBs and PCCs for Consent
Management and inventorization of industries under Red, Orange ,Green
and White categories. Siting of industries shall be only in conforming areas.
SPCBs / PCCs shall evolve sector specific plans for control of pollution and
industrial surveillance for verifying compliance.

That the SPCBs and PCCs shall revisc /prepare the inventory of Red,
Orange, Green and White categories of industrics operating in their
jurisdiction based on the revised criteria specified in the Final Report and
submit the same to CPCB within 90 daysi.e, before 30.05.2016 in hard copv
as well as soft copy.

That the listed category of industries or those identified later-on under
different categories shall not be linked to sanction of loan /finance or bank
proceedings.

That any further addition of any new or left-over industrial sector and their
categorization which is not listed in the revised list of Red, Orange, Green
and White industrial sectors, shall be done at the level of concerned SPCH3
/PCC following revised criteria & guidelines as detailed in the attached
document and no concurrence of CPCB shall normally be required. Tt is
further clarified that while categorizing the industries, fractional numbers
shall be rounded off to nearest integer.
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The SPCBs/PCCs shall acknowledge the receipt of directions and submit the
‘Action Taken Report’ in compliance with thesc directions to CPCB before

15.04.2016.
Copy to:

1. The Chief Secretary of all the States and UTs

2. The Secretary ,
Ministry of Micro, Small and Medium Entrepreneurs
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

3. The Secretary ,
Ministry of Heavy Industries
Udyog Bhawan, Rafi Marg, New Delhi - 110 011

4. The Secretary,
Ministry of New and Renewable Energy
Block-14, CGQO Complex,
l.odhi Road,New Delhi-110 003,

5. The Adviscr(CP Division)
Ministry of Environment ,Forests and Climate Change
Indira Paryavaran Bhawan
Jor Bagh Road, New Dclhi - 110 003

6. All Zonal Offices of CPCB

5/5

(Arun

-

j}ww’:{@\.
(A.B. Akolkar) 5. ¢ /¢
Member Sccretary
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Executive Summary

Categorization of Industrial Sectors under Red, Orange, Green and White Category

The Ministry of Environment, Forest and Climate Change (MoEFCC) had brought out
notifications in 1989, with the purpose of prohibition/ restriction of operations of certain industries to
protect ecologically sensitive Doon Valley. The notification introduced the concept of categorization
of industries as ” Red”, “Orange “and “Green” with the purpose of facilitating decisions related to
location of these industries. Subsequently, the application of this concept was extended in other parts
of the country not only for the purpose of location of industries, but also for the purpose of Consent
management and formulation of norms related to surveillance / inspection of industries.

The concept of categorization of industries continued to evolve and as different State Pollution
Control Boards interpreted it differently, a need arose to bring about necessary uniformity in its
application across the country. In order to harmonize the ‘Criteria of categorization’, Directions were
issued by CPCB under Section 18(1)(b) of the Water ( Prevention & Control of Pollution), Act, 1974 to
all SPCBs/PCCs to maintain uniformity in categorization of industries as red, green and orange as
per list finalized by CPCB, which identified 85 types of industrial sectors as ‘Red’, 73 industrial
sectors as ‘Orange” and 86 sectors as ‘Green’'.

The process of categorization thus far was primarily based on the size of the industries and
consumption of resources. The pollution due to discharge of emissions & effluents and its likely
impact on health was not considered as primary criteria. There was demand from the SPCBs / PCCs
and industrial associations for categorization of the industrial sectors in a more transparent manner.
Accordingly, the issue was discussed thoroughly during the national level conference of the
Environment Ministers of the States, held in New Delhi during April 06-07, 2015 and a ‘Working
Group’ comprising of the members from CPCB, APPCB, TNPCB, WBPCB, PPCB, MPPCB and
Maharashtra PCB is constituted to revisit the criteria of categorization of industries and recommend
measures for making the system transparent and rational.

The Working Group has developed the criteria of categorization of industrial sectors based on the
Pollution Index which is a function of the emissions (air pollutants), effluents (water pollutants),
hazardous wastes generated and consumption of resources. For this purpose the references are taken
from the the Water (Prevention and Control of Pollution ) Cess (Amendment) Act, 2003, Standards
so far prescribed for various pollutants under Environment (Protection) Act, 1986 and Doon Valley
Notification, 1989 issued by MoEFCC. The Pollution Index PI of any industrial sector is a number
from 0 to 100 and the increasing value of PI denotes the increasing degree of pollution load from the
industrial sector. Based on the series of brain storming sessions among CPCB, SPCBs and MoEFCC ,
the following criteria on ‘Range of Pollution Index “for the purpose of categorization of industrial
sectors is finalized.



271

o Industrial Sectors having Pollution Index score of 60 and above - Red category

o Industrial Sectors having Pollution Index score of 41 to 59 -Orange category
o Industrial Sectors having Pollution Index score of 21 to 40 -Green category
o Industrial Sectors having Pollution Index score incl.&upto 20 -White category

The newly introduced White category of industries pertains to those industrial sectors which are
practically non-polluting such as Biscuit trays etc. from rolled PVC sheet (using automatic vacuum
forming machines), Cotton and woolen hosiers making (Dry process only without any
dying/washing operation), Electric lamp (bulb) and CFL manufacturing by assembling only,
Scientific and mathematical instrument manufacturing, Solar power generation through photovoltaic
cell, wind power and mini hydel power (less than 25 MW).

The salient features of the ‘Re-categorization” Exercise are as follows:

» Due importance has been given to relative pollution potential of the industrial sectors

based on scientific criteria . Further, wherever possible, splitting of the industrial sectors is

also considered based on the use of raw materials, manufacturing process adopted and in-

turn pollutants expected to be generated.

The Red category of industrial sectors would be 60.

The Orange category of industrial sectors would be 83.

The Green category of industrial sectors would be 63.

Newly introduced White category contains 36 industrial sectors which are practically non-

polluting.

There shall be no necessity of obtaining the Consent to Operate” for White category of

industries. An intimation to concerned SPCB / PCC shall suffice.

> No Red category of industries shall normally be permitted in the ecologically fragile area
/ protected area.

YV VVY

A\ 4

The purpose of categorization is to ensure that the industry is established in a manner which
is consistent with the environmental objectives. The new criteria will prompt industrial sectors
willing to adopt cleaner technologies, ultimately resulting in generation of fewer pollutants. Another
feature of the new categorization system lies in facilitating self-assessment by industries as the
subjectivity of earlier assessment has been eliminated. This ‘Re-categorization’ is a part of the efforts,
policies and objective of present government to create a clean & transparent working environment in
the country and promote the Ease of Doing Business.

Other similar efforts include installation of Continuous Online Emissions/ Effluent
Monitoring Systems in the polluting industries, Revisiting of the CEPI (Comprehensive
Environment Pollution Index) concept for assessment of polluted industrial clusters, Revision of
existing industrial Emission/Effluent discharge standards, initiation of special drive on pollution
control activities in Ganga River basin and many more in coming future.
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Revised Criteria of Categorization of Industries

“Securing industrial pollution control in accordance with the Water (Prevention & Control

of Pollution) Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 by linking with

categorization of industries, consent management and vigilance - ‘In context of Red, Orange,

Green and White categories of industries”

A: Genesis of Categorization:

The Ministry of Environment, Forest and Climate Change (MoEFCC) had
brought out notifications, which inter-alia refers to Prohibition/ Restriction on
operation of industries to protect ecologically sensitive areas or areas of specific
importance. This has for the first time brought the concept of categorization of
industries to” Red”, “Orange “and “Green” and restrict their operation in
certain areas of importance. Therefore, it is at-once interpreted that Red,
Orange and Green categorization is linked with location specific needs.

The notification of MoEF was first brought on 2nd February,1989 in case of
“Restriction on location of industries, mining operations and other
developmental activities in Doon Valley in “Uttarakhand” and thereafter
another notification on 24th February 1999 regarding restriction on the setting
up of industries in Dahanu Taluka in Maharashtra. The categorization had
been made mainly on the basis of size of the industries, man power and
consumption of resources.

However, in other parts of the country, there have been variations in context to
the classification of industries under Red, Orange and Green categories. SPCBs
/ PCCs were following their own criteria in different States thereby creating
confusion.

In order to harmonize the ‘Criteria of categorization’, a “‘Working Group” was
formed as per resolution passed during the 57th Conference of the Chairmen &
Member Secretaries of CPCB and SPCBs. Based on the recommendations of the

Working Group, Directions dated 4/6/2012 under Section 18(1)(b) of the Water

4
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( Prevention & Control of Pollution), Act, 1974 were issued to all SPCBs/PCCs
with the effects to maintain uniformity in categorization of industries as red,
green and orange as per list finalized by the Working Group. This indicative
list included 85 types of industrial sectors as ‘Red’, 73 industrial sectors as
‘Orange’” and 86 sectors as ‘Green’. However, these identified categories have

not been assigned with scores as per existing criteria/ or any new criteria

B: Categorization criteria used by SPCBs/PCCs:

SPCBs and PCCs use the criteria of Red, Orange and Green categories for consent
management and vigilance purposes for carrying out inspections to verify compliance
to the stipulated standards. However the above categorization do not emphasize on
sector-specific plan for control of pollution in accordance with priority based on

pollution index.
C: Gap in the process:

1. The categorization has been made mainly on the basis of size of the
industries and consumption of resources. The pollution due to discharge of
emissions & effluents and its impact on health was not considered as
primary criteria.

2. Categorization was on random basis, no scoring system was adopted.

D: Resolutions made during National Level Conferences

The issue was discussed thoroughly during the following national level conferences held in
New Delhi:

e Conference of the Environment Ministers of Central Government and State
Governments during April 06-07, 2015

e 59th Conference of Chairmen & Member Secretaries of Pollution Control Boards /
Pollution Control Committees held on April 08, 2015

Accordingly following resolutions were made during the Conferences:

5
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1. A "Working Group” comprising of the members from CPCB, APPCB, TNPCB, WBPCB,

PPCB,

MPPCB and Maharashtra PCB is constituted.

2. This WG shall revisit the aategorization of industries that is based on pollution index criteria &
environmental issues such as generation of emission, effluent and hazardous wastes.

3. The categorization will be done on the basis of composite score (0-100 marks) of Pollution
Index given in accordance with the following weightage.

Air Pollution Score based on parameters namely PM, CO, NOx, SOx, 40 Marks
HMs , Benzene, Ammonia and other toxic parameters relevant to the

industry.

Water Pollution Score based on parameters namely pH, TSS, NH3-N, | 40 Marks
BOD, Phenol and other toxic pollutants relevant to the industry.

Hazardous wastes ( land fillable, incinerable, recyclable) as generated | 20 Marks

by the industry.

Note :

e Parameters to be decided on the basis of the nature of the wastes generating from

the industrial sector.

o Industries having only either water pollution or air pollution, the score will be

normalized wrt 100.

4. Based on the score of the Pollution Index, following categorization be made :

O

o

O

o

Type of industries, if scores 60 and above be categorized as Red
Type of industries, if scores from 30 to 59 be aategorized as Orange
Type of industries, if scores from 15 to 29 be categorized as Green

Type of industries, if less than 15 be aategorized as White or non-polluting industry.
5. SPCBs/PCCs may issue consent to the industries

Red category of industries for 5 years.
Orange category of industries for 10 years.
Green category of industries for 15 years.

No necessity of consent for non-polluting industries.

6. No red citegories of industries will be permitted to establish in eco-sensitive areas and

protected areas.

E: Follow-up Actions made on the Resolutions :-

e Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB,
MPPCB, MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated
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23.04.2015 to review & classify industrial sectors into different categories based on

criteria of respective pollution potential.

e The categorization is made on the basis of following:
o Quality of emissions (air pollutants) generated
o Quality of effluents ( water pollutants) generated
o Types of hazardous wastes generated

o Consumption of resources

e Reference is taken from the following :
o The Water (Prevention and Control of Pollution ) Cess Act, 1977
o Standards so far prescribed for various pollutants under the Environment
(Protection) Act, 1986
o Doon Valley Notification, 1989 issued by MoEF.

F : Scoring Methodology :

The details on the scoring methodology in respect of the aforesaid 3 components is

presented in the following tables F-1 to F-4 .
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Table F-1 : Water Pollution Scoring Methodology

Sl. No.

Activity / Types of Discharges

Score

Part A : Score W1 : Score based on types of expected criteria water-pollutants present in

industrial processes waste waters. Maximum of the following seven categories is to be taken.

W11

Waste-water which is polluted and the pollutants are -

e not easily biodegradable ( very high strength waste waters having
BOD > 5000 mg/1); or

e toxic; or

e both toxic and not easily biodegradable.
(Presence of criteria water pollutants having prescribed standard
limits up-to 10 mg/1 or having BOD > 5000 mg/1). For details
appendix 1 may be referred)

30

W12

Non-toxic high strength polluted waste-water having BOD in the range of
1000-5000 mg/1 and the pollutants are biodegradable.

(Presence of criteria water pollutants having prescribed standard
limits from 11 mg/1 to 250 mg/1 and having BOD strength in the
range of 1000-5000 mg/1) . For details appendix 1 may be referred)

25

W13

Non toxic- polluted waste-water having BOD below 1000 mg/1 and the
pollutants are easily biodegradable.

(Presence of criteria water pollutants having prescribed standard limits
from 11mg/1 to 250 mg/1 and having BOD strength below 1000 mg/1) .
For details appendix 1 may be referred)

20

W14

Waste-water generated from the chemical processes and which is polluted
due to presence of high TDS ( total dissolved solids) of inorganic nature.
(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

15

W15

Waste-water generated from the physical unit operations / processes and
which is polluted due to presence of TDS (total dissolved solids) of
inorganic nature and of natural origin like fresh-water RO rejects, boiler
blow-downs, brine solution rejects etc.

(Presence of criteria water pollutants having prescribed standard limits
more than 250 mg/1. For details appendix 1 may be referred)

12

W16

Non-toxic polluted waste-water from those units which are:
e Having the overall waste-water generation less than 10 KLD and

e The pollutants are easily bio-degradable having BOD below 200
mg/1 which can be easily treated in a single stage ASP (activated

12

8
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sludge process) based Effluent Treatment Plant.
Note : This is a special category and is applicable to only those units
having over-all liquid waste generation less than 10 KLD with low
strength organic load.

W17 Waste-water from cooling towers and cooling-re-circulation processes 10
Part B : Score W2 : Score based on huge discharges of any kind (Penalty Clause)
W2 Industry having overall liquid waste generation of 100 KLD or more | 10

including industrial & domestic waste-water.

Overall Water Pollution Score W = W1+W2
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Appendix 1

Water Pollutants covered under Group W11:

v' Free available Chlorine , Total residual chlorine, Fluoride (as F),

Sulphide (as S), Free Ammonical Nitrogen, Dissolved phosphates (as
P), Free ammonia (as NH3), Nitrate Nitrogen, Mercury (As Hg),
Selenium (as Se), Hexa-valent chromium (as Cr + 6), Lead (as Pb), Tin,
Vanadium (as V), Cadmium (as Cd), Manganese (as Mn), Total
chromium (as Cr), Copper (as Cu), Iron (as Fe), Nickel (as Ni), Zinc (as
Zn), Benzene, Arsenic (as As), Benzo-a-pyrene, Cyanide (as CN),
Phenolic compounds (as C¢HsOH) , Adsorbable Organic Halogens
(AOX), Boron and /or

v BOD strength of waste water >5000 mg/1

Water Pollutants covered under Group W12:

v

v

Sodium Absorption Ratio (SAR) , Biochemical oxygen demand (3 days
at 27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand, Oils
& grease and

BOD strength of waste water is in the range of 1000-5000 mg/1

Water Pollutants covered under Group W13:

v

v

Sodium Absorption Ratio (SAR), Biochemical oxygen demand (3 days at
27°C), Total Kjeldahl nitrogen (TKN), Ammonical nitrogen (as N),
Suspended solids, Total nitrogen (as N), Chemical oxygen demand and
BOD strength of waste water is below 1000 mg/1

Water Pollutants covered under Group W14 and W15:

Chlorides as Cl, Colour , Total dissolved solids (TDS - Inorganic)

Water Pollutants covered under Group W16

v

BOD strength of waste water is below 200 mg/l and overall
discharge is less than 10 KLD.

10
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Table F-2 : Air Pollution Score

SL Air ‘Range of Prescribed Standard ’ of criteria pollutants Marks
No. Pollutants
Group
Part1 :Score Al = Score based on types of expected criteria Air Pollutants present in the emissions .
Maximum of the following seven categories is to be taken. For details appendix 2 may be referred.
1 Group AlA Presence of criteria air pollutants having prescribed standard limits up - 30
to 2 mg/Nm3
2 Group A1B Presence of criteria air pollutants having prescribed standard from 3 25
t0o10 mg/Nm3
3 Group A1C Presence of criteria air pollutants having prescribed standard from 11 to 20
50 mg/Nm3
4 Group A1D Presence of criteria air pollutants having prescribed standard from 51 to 15
250 mg/Nm3
5 Group A1E Presence of criteria air pollutants having prescribed standard from 10
251mg/Nm3 & above.
6 Group A1F e Generation of fugitive emissions of Particulate Matters which are: 10
o Not generated as a result of combustion of any kind of
fossil-fuel.
o Generated due to handling / processing of materials
without involving the use of any kind of chemicals.
o Which can be easily contained /controlled with simple
conventional methods
7 Group A1G e Generation of Odours which are : 10
o Generated due to application of binding gums / cements
/adhesives /enamels
o Which can be easily contained /controlled with simple
conventional methods
Part2: Score A2 = Score based on consumption of fuels and technologies required for air pollution control :
6 Group A2F1 e All such industries in which the daily consumption of coal/fuel | 10
is more than 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled only with high level equipments / technology like
ESPs, Bag House Filters, High Efficiency chemical wet
scrubbers etc.
7 Group A2F2 e All such industries in which the daily consumption of coal/fuel | 5
is from 12 MT/day to 24 MT/day and the particular
(Particulate/ gaseous/process) emissions from which can be
controlled with suitable proven technology.

Overall Air Pollution Score -A = A1 + A2

11
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Appendix 2

Air pollutants covered under Group AlA:

Cd+Th, Dioxins & Furans, Mercury, Asbestos

Air Pollutants covered under Group A1B:

HF, Nickel+ Vanadium, HBr, Manganese, Lead, H2S, P205 as H3PO4

Air Pollutants covered under Group A1C:

Chlorine, Pesticide compounds, CH3Cl, TOC, Total Fluoride,
Hydrocarbons, NH3, HCL vapour & Mist, H2SO4 Mist, SO2

Air Pollutants covered under Group A1D:

CO, PM, CO, NOx

Air Pollutants covered under Group A1E:

NOx with liquid-fuel, SO2 with liquid-fuel

12
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Table F-3: Hazardous Waste Generation Score

S1.No.

Types of Hazardous Waste Generated as per Schedule 1 /

Schedule 2 of Hazardous Waste ( Management, Handling &
Trans-boundary Movement) Rules , 2008 . Maximum of the

following four categories is to be taken

Score

HW1

Land disposable HW which require special care &
treatment for stabilization before disposal.

20

HW?2

Incinerable HW

15

HW3

Land disposable HW which doesn’t require treatment &
stabilization before disposal.

High volume low effect wastes such as fly-ash, phspho-
gypsum, red-mud, slags from pyro-metallurgical
operations, mine tailings and ore beneficiation rejects)

10

HW4

Recyclable HW, which are easily recyclable with proven
technologies.

10

13
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Table F-4 : Calculation Sheet
Industrial Sector - .............

1. Water Pollution Score (W)

Scores Waste Water Category Value

Score on W1

Score on W2

Water Pollution Score = W1+W2

2. Air Pollution Score (A)

Scores Air Pollutant Category Value

Score on Al

Score on A2 - -

Air Pollution Score = A1+A2

3. Hazardous Waste Score (HW)

Score HW Category Value

HW

Grand Total = W + A + HW

Note :

1.

Any of the industrial sector having only either air pollution (A) or water pollution

(W) , the score will be normalized to 100 as per the following formula -
Normalized Score = {100 x W (or A)} / 40

Any of the industrial sector having air pollution (A) and water pollution (W) both but
no hazardous waste generation (H) , the joint score of air & water pollution will be
normalized to 100 as per the following formula -

Normalized Score = {100 x (W+A)} / 80

Any of the industrial sector having air pollution (A) & hazardous waste generation
(H) but no water pollution (W), the joint score of air pollution & hazardous waste

generation will be normalized to 100 as per the following formula -
Normalized Score = {100 x (A+H)} / 60

Any of the industrial sector having water pollution (W) and hazardous waste
generation (H) but no air pollution (A), the joint score of water pollution & hazardous

waste generation will be normalized to 100 as per the following formula -

Normalized Score = {100 x (W+H)} / 60

14
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G : Developments :

The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) i.e a total of 244
industrial sectors have been assessed as per the proposed formula by the Working Group. For
this purpose, concerned Engineers / Scientists from the Member SPCBs were also involved &
consulted during May 28-29, 2015.

After careful examination and consideration of the suggestions of concerned stake-holders the “Draft
Document on Revised Concept of Categorization of Industrial Sectors “ was prepared by the
Committee and circulated to all the SPCBs, PCCs and concerned Ministries for their information &
comments. The * Draft Document * was uploaded on the website of CPCB also for information &
comments of one & all.

The matter was discussed during the 170t Board Meeting also and issues raised by the Board
Members pertaining to some of the industrial sectors were clarified.

Responses were received from various concerned Ministries, SPCBs, Industrial Associations
including individuals.

Based on the above, final meeting was convened by the Secretary , MoEFCC with CPCB and
senior officers of MOoEFCC on January 06, 2016 to resolve the issues appropriately and finalize the
‘Re-categorization’. Accordingly , following modifications in the ‘Range of Pollution Index ‘for

the purpose of categorization of industrial sectors were suggested :

Industrial Sectors having Pollution Index score of 60 and above - Red category

Industrial Sectors having Pollution Index score of 41 to 59 -Orange category

Industrial Sectors having Pollution Index score of 21 to 40

>
>
> -Green category
>

Industrial Sectors having Pollution Index score incl.& upto 20 -White category

Based on the final criteria as described in v above , the final categorization is as follows :

Category of Existing Categorization Proposed (New)
Industrial Sector categorization
Red 85 60
Orange 73 83
Green 86 63
White — 36
Total 244 242

vii.  In the proposed categorization, some of the industrial sectors have been either deleted

due to duplication or merged with similar type of sectors on account of same

15
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characteristics of pollution generation. In a similar way, some of the industrial sectors
are split into more sectors on account of variation in the raw materials /
manufacturing process. As a result final totals of the existing and proposed
categorization are different.

The industrial sector which doesn’t fall under any of the above four categories ( Red,
Orange, Green and White) , decision with regard to its categorization will be taken at
the level of concerned SPCB/PCC by a committee headed by the Member Secretary ,
SPCB/PCC and comprising of two senior cadre Engineers / Scientists of the SPCB /
PCC in accordance with the scoring-criteria specified in this document.

The summary is presented in the following Table G-1 and final lists of Red, Orange,
Green and White categories of industries are presented in Tables G2, G-3, G4 and G-5

respectively, which are self explanatory.

16
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Table G-1: Final Summary Table Red , Orange, Green and White Categories of Industries (16-01-16)

S1 Original Initial | Addition| Deletion/ Re- Re- Re- Re- Check
No. | Categorization | Nos. by Shifting to | categorization | categorization | categorization | categorization
Splitting | foot-note due to Red to Orange to Green to White
into to vague term
further / Merger /
classes | other reasons
1
2 3 4 5 6 7 1+2)=(3
to 7)
1 Red 85 11 7 60 26 3 Nil 96=96
2 Orange 73 2 3 Nil 51 19 2 75=75
3 Green 86 Nil 3+2=5 Nil 6 41 34 86=86
Final 244 13 15 60 83 63 36 257
Categorization ) =257
(Red) (Orange) (Green) (White) (Total
categories
including
in foot-
note)

17
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Table G-2: Final List of Red Category of Industrial Sectors

SI No. [ Orgnl | Industry Sector Wil | w2 | W Al A2 A H W+A+H Revis REMARKS
SI.No ed
Categ
ory
1. 38 Isolated storage of hazardous R-R As per provisions of Rules, to be kept under Red
chemicals (as per schedule of categoryespedallyforsafety purposes.
manufacturing, storage of
hazardous chemicals rules ,1989
as amended)
2. 4 Automobile Manufacturing | 30 | - 30 20 - 20 10 60 R-R i. Such types of plants are having either one or
(integrated facilities) combinations of polluting activities viz. washing,
metal surface finishing operations, pickling, plating,
electro-plating , phosphating, painting , heat
treatmentetc.

ii. Some of such plants may outsource some /all of
the polluting activities. In such cases, after
thorough inspection of such units by concerned
SPCB, re-categorization of the industry shall be
made accordingly.

3. 34 Industries engaged in recycling / | 30 - 30 20 - 20 10 60 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -
Spent cleared metal catalyst
containing copper,,
Spent cleared metal catalyst
containing zinc,,
4. 44 Manufacturing of lubricating oils [ 20 - 20 20 - 20 20 60 R-R Generates all sorts of pollution.
,grease and petroleum based
products
5. 66 E DG Set of capacity >5MVA - - - 20 5 25 - 62.5 R-R i. Mainlyair polluting.

ii. DG sets consume the diesel @ 0.21
litres/hr/KVA at full load.

iii. Average running is taken @ 12 hrs / day
although many of the DG sets run for more
than this period.

6. 31 Industrial ~ carbon including | 10 - - 20 5 25 10 62.5 R-R Mainly air polluting. Air pollution score is

electrodes and graphite blocks,
activated carbon, carbon black

nomalized to 100.

18
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Lead acid battery
manufacturing(excluding
assembling and charging of lead-
acid battery in micro scale)

10

10

25

287

10

62.5

R-R

ii.

iii.

Mainly air polluting. Air pollution
scores are normalized to 100.

Lead Acid Battery manufacturing
consists of various stages which
broadly involve (after producing or
receiving lead oxide): Paste Mixing ,
Grid Casting , Grid Pasting & Curing ,
Hydro-setting, parting & enveloping ,
Stacking, grouping & inter-cell
welding , Formation.

Exposure of workmen to lead during
all or any of the processes outlined
above  exceeds the  prescribed
standards if appropriate equipment in
this respect is not installed at any
Battery Manufacturing Unit.

All of the above processes, some more
than others, involve release of lead
particles or fumes into the
environment. Pollution from the above
processes can be grouped into two
possible types, viz: (a) Lead Oxide
becomes airborne and there is
Particulate Pollution (b) Fumes are
generated and there is Gaseous
Pollution

62

Phosphate rock processing plant

30

30

20

20

62.5

The separation of phosphate rock from
impurities and non-phosphate materials for use
in  fertilizer manufacture  consists  of
benefidation, drying or caldning at some
operations, and grinding. Phosphate rock from
the mines is first sent to benefidation units to
separate sand and day and to remowe
impurities. Steps used in benefidation depend
on the type of rock.

The water &airpollution scores are normalized
to 100.

19
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9. 66 Power generation plant [except [ 10 - 10 15 62.5 R-R 1. Mainly air polluting. It uses a mixture of biomass
Wind and Solar renewable (agro based) and coal ( < 10 %) as a fuel. Almost,
power plants of all capacities and round the yearoperation. 2 .In case of DG sets
Mini Hydel power plant of of 5 MVA & more and emissions of SO2 will take
capacity <25MW] place due to use of liquid fuel. Air pollution score

will be =20 + 10 = 30, Normalized score will be 75.
3. In case of 'Waste to Energy Plants' , water will
be used for cooling and air score will be - 30+10 =
40.

10. 34 Industries engaged in recycling / | 30 - 30 25 - 25 10 65 R-R All the three types of pollutants are expected.
reprocessing/ recovery/reuse of
Hazardous Waste under
schedule iv of HW( M, H& TBM)
rules, 2008 - Items namely -

Spent catalyst containing nickel,
cadmium, Zinc, copper, arsenic,
vanadium and cobalt,

11. 67 Processes involving chlorinated | 30 - 30 20 - 20 15 65 R-R Chlorinated hydrocarbons are wused in the
hydrocarbons manufacture of insecticdes, pesticides and organo

chloro pesticides. Effluents & emissions are toxicin
nature.

12. 74 Sugar ( excluding Khandsari) 20 10 30 15 10 25 10 65 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Sugar mills generate all sorts of pollution
problems.

13. 22 Fibre glass production and | - - - 20 - 20 20 67 R-R i. The use of styrene in most methods of
processing (excluding moulding) fiberglass production causes hazardous air

pollution that is hammful to breathe at
excessiwve levels.

ii. It is mainly air polluting & HW generating
industry. The air pollution & HW scores are
nomalized to 100.

iii. In case of lead containing glass, the score of
Al will be 25 and final normalized score will
be 75and shall be categorized as Red.

14. 23 Fire crackers manufacturing and | - - - 20 - 20 20 67 R-R i. This is the normalized score based on air

bulk storage facilities

pollution & HW generation.

ii. Various hazardous chemicals are used in
the manufacturing process.

iii. These chemicals are namely Potassium
Nitrate , Potassium per-chlorate, Barium
Nitrate, Aluminium compounds, Copper
Chloride etc.

20
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These chemicals are highly hazardous and
cause serious diseases among the
workers. espedally ability of blood to
carry oxygen leading to headaches,
methemogl obinemia and  kidney
problems , skin problems, thyroid metal
fume etc.

15.

34

Industries engaged in recycling /
reprocessing/ recovery/reuse of
Hazardous Waste under
scheduleiv of HW( M, H& TBM)
rules, 2008 - Items namely -
Dismantlers Recycling Plants --
Components of waste electrical
and electronic assembles
comprising accumulators and
other batteries included on list
A, mercury-switches, activated
glass cullets from cathode-ray
tubes and other activated glass
and PCB-capacitors, or any other
component contaminated with
Schedule 2 constituents (e.g.
cadmium, mercury, lead,
polychlorinated biphenyl) to an
extent that they exhibit hazard
characteristics indicated in part
C of this Schedule.

30

30

10

67

R-R

Mainly air polluting and hazardous waste
generating. Air & HW pollution scores are
jointly normalized to 100.

16.

47

Milk  processes and dairy
products(integrated project)

20

10

30

20

25

68.75

R-R

Water as well as air polluting due to use of
boilers.
Water & air pollution scores are normalized
to 100.

17.

63

Phosphorous and its compounds

30

30

25

25

68.75

R-R

Water

pollution & air pollution containing

compounds of phosphorous are expected

18.

61

Pulp & Paper ( waste paper based
without bleaching process to
ma nufacture Kraft paper)

20

10

30

15

10

25

68.75

R-R

Mainly water &air polluting . Water & air pollution
scores are normalized to 100.

19.

13

Coke making , liquefaction, coal
tar distillation or fuel gas making

30

30

20

20

20

70

Itis a kind of petrochemical industry.

21
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20. 41 Manufacturing of explosives, [ 30 - 30 20 20 70 R-R i Explosives manufacture and use
detonators,  fuses including contribute some measure of hazardous
management and  handling waste to thf? environment. _
activities ii.  Nitroglycerin produces several toxic

byproducts such as acids, caustics, and
oils contaminated with heaw metals.
These must be disposed of properly by
neutralization or stabilization and
transported to a hazardous waste
landfill.

iii. The use of explosives creates large
amounts of dustand particulate from the
explosion, and, in some cases, releases
asbestos, lead, and other hazardous
materials into the atmosphere.

21. 45 Manufacturing of paints | 30 - 30 25 - 25 15 70 R-R i. The process may cause considerable emissions
varnishes, pigments and of volatile organic compounds (VOC). VOC
intermediate (excluding contribute to the creation of ozone in the
blending/mixing) lowerlayers of the atmosphere (photoche mical

airpollution) and can presentdanger to health.
ii. Dustand odour mayalsobe a problem.
iii. Washing of vessels will contribute waste-
waters.
iv. Large quantityof HWs are also produced.

22. 56 Organic Chemicals | 30 - 30 20 - 50 20 70 R-R Such types of industrial sectors generate all sorts of
manufacturing pollution.

23. 1 Airports and Commercial Air | 20 10 30 - - - 10 75 R-R i. The Airports are generating mainly the waste-
Strips waters.

ii. This is the water pollution normalized score for
aimports having discharge more than 100 KLD.
iii. The airports /strips having discharge less than 100

KLD will have score of 50 and hence orange

category.

iv. If the score is normalized wrt water + HW both,
then all the aimports will come under Orange

category (score - 58.33).

24. 3 Asbestos and asbestos based | - - - 30 - 30 10 75 R-R i. Thisis mainlyair polluting industry.
industries ii. Finalscore is based on air pollution score only.

iii. Asbestos is cardnogenic and banned in many
countries.

25. 5 Basic chemicals and electro | 30 - 30 - - - 10 75 R-R i. Standards prescribed for Inorganic Chemicals are

chemicals and its derivatives
including manufacturing of acid

adopted.

ii. It is mainly water polluting industry having
effluents which are toxic and not easily
biodegradable.
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iii. Water pollution score normalized to 100 is

undertaken.

iv. The earlier Red category industrial sector

namely “Hydrocyanic acid and its derivatives
" is also merged under this industrial sector.

26.

Cement

20

10

30

75

This is mainly air polluting industry & hence
nomalized air pollutionscore.

27.

Chlorates,
peroxides

per-chlorates &

30

30

75

R-R

It is mainly water polluting industry having
effluents which are toxic and not easily
biodegradable.

Water pollution score normalized to 100 is
undertaken.

28.

10

Chlorine, fluorine, bromine,
iodine and their compounds

30

30

75

R-R

It is mainly water polluting industry having
effluents which are toxic and not easily
biodegradable.

Water pollution score normalized to 100 is
undertaken.

29.

16

Dyes and Dye- Intermediates

30

30

20

25

20

75

R-R

This industrial sector is the one among the ‘17
categories of Highly Polluting Industries’.

Such types of industrial sectors generate all sorts
of pollution.

30.

26

Health-care Establishment ( as
defined in BMW Rules)

20

10

30

75

R-R

Mainly water polluting.

The water pollution score is normalized to 100 &
valid for Hospitals having total waste-water
generation > 100 KLD.

The hospitals with incinerator will be categorized
as Red irrespective of the quantity of the waste-
water generation.

The hospitals having total waste-water
generation less than 100 KLD and without
indnerator, the nomalized water pollution score
will be 50 and will be categorized as Orange
category.

31

29

Hotels having overall waste-
water generation @ 100 KLD and
more.

20

10

30

15

15

75

Mainly water polluting. Small boiler may be
installed.

The water pollution score is normalized to 100 &
valid for Hotels having waste-water generation >
100 KLD.

The hotels having more than 20 rooms and
waste-water generation less than 100 KLD and
having a coal / oil fired boiler , the pollution
score will be 35/40 & are categorized as Orange.
The hotels having more than 20 rooms and
waste-water generation less than 10 KLD and
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having no-boiler & no hazardous waste
generation, the pollution score will be 20 & are
categorized as Green.

32.

34

Industries engaged in recycling /
reprocessing/ recowery/reuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Lead add battery plates and other
lead scrap/ashes/residues not
covered under Batteries
(Management and Handling) Rules,
2001. [ * Battery scrap, namely:
Lead battery plates covered by ISRI,
Code word “Rails” Battery lugs
covered by ISRI, Code word “Rakes”.
Scrap drained/dry while intact, lead
batteries covered by ISRI, Code
word “rains”.

30

30

25

25

20

75

R-R

All the three types of pollutants are generated.

33.

34

Industries engaged in recycling /
reprocessing/ recowery/reuse of
Hazardous Waste under schedule iv
of HW( M, H& TBM) rules, 2008 -
Items namely -
Integrated Recycling Plants  --
Components of waste electrical and
electronic assembles comprising
accumulators and other batteries
induded on list A, mercury-
switches, activated glass aullets
from cathode-ray tubes and other
activated glass and PCB-capaditors,
or any other component
contaminated with Schedule 2
constituents (e.g. cadmium,
mercury, lead, polychlorinated
biphenyl) to an extent that they
exhibit hazard characteristics
indicated in part Cof this Schedule.

30

30

25

25

20

75

R-R

All the three types of pollutants are expected.

34.

43

Manufacturing of glue and
gelatin

30

10

40

20

20

75

R-R

Highly water polluting & obnoxious air polluting.

35.

49

Mining and ore beneficiation

30

10

40

15

20

75

R-R

Both air and water polluting. Score is normalized
withair & water pollution.

24




293

36. 52 Nuclear power plant 10 - 10 30 15 75 R-R i. Mainly air polluting due to indnerator.
Others - cooling water.
ii. Air pollution score is normalized to 100.
37. 58 Pesticides (technical) (excluding | 30 - 30 25 - 25 20 75 R-R i. This industrial sector is the one among the ‘17
formulation) categories of Highly Polluting Industries’.
ii. Such types of industrial sectors generate all sorts
of pollution.
38. 64 Photographic film and its | 30 - 30 - - - - 75 R-R i. Silver salts and other chemicals are used in
chemicals preparation. Slight quantity of effluents is
generated.
ii. Water pollution scores are normalized to 100.
39. 68 Railway locomotive work | 20 10 30 - - - 10 75 R-R i. Mainly water polluting industry . Water is used
shop/Integrated road transport in the washing of locomotives, road transport
workshop/Authorized  service vehides during senidng.
centers ii. This score is valid for those Centers having
discharge more than 100 KLD.
iii. Service Centers having waste-water generation
< 100 KLD, the normalized score will be =(
100*20)/40= 50.
40. 84 Yarn / Textile processing | 30 10 40 15 - 15 20 75 R-R In this sectorall sorts of pollutionare generated.
involving any effluent/emission
generating processes including
bleaching, dyeing, printing and
colouring
41. 8 Chlor Alkali 30 10 40 20 10 30 10 80 R-R i. This industrial sector is the one among the '17
categories of Highly Polluting Industries’.
ii. Chlor-alkali units are having different section like
NaOH, Cl2, SBP etc which are having toxic
effluents. Additionally, fuel consumption is also on
higher-side.
42. 70 Ship Breaking Industries 30 - 30 30 - 30 20 80 R-R i. The  ship-breaking industry creates

numerous hazards for the coastal and
marine environment.

Ship-breaking releases a large number of
dangerous pollutants, induding toxic
waste, oil, poly-chlorinated biphenyls, and
heavy metals, into the waters and sea bed.
While most of the oil is removed before a
ship is scrapped, sand used to mop up the
remaining oil is thrown into the sea. High
concentrations of oil and grease are then
found in the coastal waters, choking marine
life.
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iv. Solid waste strewn on the shore, 45 tonnes
on any given day according to a study by
the Central Pollution Control Board, also
finds its way into the sea.

V. Adding to the stress on coastal waters, the
organic load from the thousands of
workers living in cramped conditions with
litle or no sanitary facilities results in
unacceptably highlevels of BOD.

43, 53 Oil and gas extraction including | 30 - 30 - - - 20 83 R-R i Mainly water polluting & hazardous waste
CBM (offshore & on-shore generating.
extraction through drilling wells) ii. The water pollution & HW generation scores

are normalized to 100.

44, 36 Industry or process involving [ 30 - 30 - - - 20 83 R-R Mainly water polluting & toxic hazardous waste
metal surface treatment or generatingindustry. Scores are normalized to 100.
process such as pickling/
electroplating/paint  stripping/
heat treatment using cyanide
bath/ phosphating or finishing
and anodizing / enamellings/
galvanizing

45, 80 Tanneries 30 - 30 - - - 20 83 R-R Mainly water polluting & hazardous waste

generatingindustry. Scores are normalized to 100.

46. 65 Ports and harbour, jetties and | 30 10 40 15 10 25 20 85 R-R This category contain all sorts of pollution.
dredging operations

47. 77 Synthetic fibers induding rayon | 30 10 40 25 10 35 10 85 R-R This sector generates all sorts of pollution problems.
jtyre cord, polyester filament
yarn

48. 81 Thermal Power Plants 30 10 40 20 10 30 15 85 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. TPP generate all sorts of pollution problems.

49. 71 Slaughter  house (as  per | 25 10 35 - - - - 87.5 R-R Mainly water polluting and obnoxious odour
notification S.0.270(E)dated generating industry. The water pollution score is
26.03.2001)and meat processing normalized to 100
industries, bone mill, processing
of animal horn, hoofs and other
body parts

50. 2 Aluminium Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. This sectoris generating all sorts of pollution i.e.
air,waterand HW.

51. 12 Copper Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ’17

categories of Highly Polluting Industries’.
ii. Integrated Copper Smelters contain all sorts of
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pollution.

52. 20 Fertilizer  (basic)  (excluding | 30 10 40 20 10 30 20 90 R-R i. This industrial sectoris the one among the '17

formulation) categories of Highly Polluting Industries’.
ii. Generatesallsorts of pollution.

53. 37 Iron &  Steel (involving [ 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the 17
processing from ore/ integrated categories of Highly Polluting Industries’.
steel plants) and or Sponge Iron ii. Such types of industrial sectors generate all sorts
units of pollution.

54, 61 Pulp & Paper ( waste paper based | 25 10 35 25 10 35 20 90 R-R Waste paper based Pulp & Paper mills with
units with bleaching process to bleaching process generate all sorts of pollution.
manufacture writing & printing
paper)

55. 85 Zinc Smelter 30 10 40 20 10 30 20 90 R-R i. This industrial sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Integrated Zinc smelter generates all sorts of
pollution problems.

56. 55 Oil Refinery (mineral Oil or | 30 10 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
Petro Refineries) categories of Highly Polluting Industries’.

ii. Such types ofindustrial sectors generate all sorts
of pollution.

57. 59 Petrochemicals Manufacturing ( | 30 10 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
including processing of categories of Highly Polluting Industries’.
Emulsions of oil and water ) ii. Such types of industrial sectors generate all sorts

of pollution.

iii. The earierred categoryindustrial sector namely
“Processing of Emulsions of Oil & Water “is
merged with thisindustrial sector.

58. 60 Pharmaceuticals 30 10 40 30 5 35 20 95 R-R i. This industral sector is the one among the ‘17

categories of Highly Polluting Industries’.
ii. Such types of industrial sectors generate all sorts
of pollution.

59. 61 Pulp & Paper ( Large-Agro + [ 30 10 40 25 10 35 20 95 R-R i. This industrial sector is the one among the ‘17
wood) , Small Pulp & categories of Highly Polluting Industries’.

Paper ( agro based-wheat ii. Large /Small Agro based Pulp & Paper mills
straw/rice husk) contribute all sorts of pollution problems.

60. 15 Distillery ( molasses / grain / | 30 10 40 - - - - 100 R-R Mainly water polluting industry. Final score is the
yeast based) nomalized water pollutionscore.
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Note :
i.  Under the column Revised Category, the full forms of the abbreviations are as follows :
a.  R-R means original category was Red and revised category is also Red
b. R-O means original category was Red and revised category is Orange
c.  O-O means original category was Orange and revised category is also Orange
d.  O-G means original category was Orange and revised category is Green
e.  O-Wmeans original category was Orange and revised category is White
f. G-O means original category was Green and revised category is Orange
8. G-G means original category was Green and revised category is also Green
h.  G-Wmeans original category was Green and revised category is White
fi. There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :
Sl Original Industry Sector Original Remarks
No. Sl No. Category
1 14 Common treatment and disposal facilities(CETP, TSDF, E- R i. All such facilities are classified as Red but special category projects as these are parts of
waste recycling, CBMWTF, effluent conveyance project, pollution control facilities.
incinerator, solvent/acid recovery plant, MSW sanitary land ii. In case of CETP, the categorization will depend upon the category of member industries
fill site) being served.
2 18 Processing of Emulsions of Oil & Water It is a part of Petrochemical industries. Transferred and merged with the industrial sector
namely ‘Petrochemicals’ at SI. No. 54.
3 27 Heavy engineering including ship building (with investment R Most of the pollution generating processes / operations under this category are similar to
on Plant & Machineries more than Rs 10 crores) the industry category namely “Automobile Manufacturing (integrated facilities)” at SI .
No. 1 and may be referred accordingly.
4 30 Hydrocyanic acid and its derivatives R Have been merged with the red category industrial sector namely “ Basic chemicals and
electro chemicals and its derivatives including manufacturing of acid “ at SI. No. 24
5 32 Industrial estates/ parks / complexes/ areas/ export processing R The classification will depend upon the category(ies) of the industries operating /
zones/ SEZg/ Biotech parks/ leather complex proposed to be permitted in the area. In this context, guidelines prescribed in EIA
Notification, 2006 shall be followed.
6 33 Industrial inorganic gases namely- R These gases are generally secondary products and produced alongwith other main
a) Chemical gas- Acetylene, hydrogen, chlorine, fluorine, products. To be classified as per the main parent plant.
ammonia, sulphur dioxide, ethylene, hydrogen-sulphide,
phosphine b) Hydrocarbon gases-
Methane , ethane, propane
7 69 Reprocessing of used oils & waste oils R i. The industry generates mainly the air pollution and oil bearing hazardous wastes.
The normalized (air pollution & HW generation score is 58.33.
ii. To be deleted as already covered under HW Recyclers / Re-processors ( Used oils /
Waste Oils) under Orange Category
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FinalSl. | Orgnl Industry Sector w1 W2 | W Al A2 A H W+A+H Revised Remarks

No. S.No category

1. 20 Dismantling of rolling stocks ( wagons/ -- -- -- 15 -- 15 10 41.67 0-0 Emissions of dust and

coaches) generation of waste oils take
place during dismantling. Air
pollution & HW generation
scores (15+10=25) are
normalized to 100.
2. 5 Bakery and confectionery units with 20 -- 20 15 -- 15 -- 43.75 0-0
production capacity > 1 TPD. ( With
ovens / furnaces)
3. 10 Chanachur and ladoo from puffed and 20 -- 20 15 -- 15 -- 43.75 0-0 Normal water and air
beaten rice( muri and shira) using polluting.
husk fired oven

4, 23 Coated electrode manufacturing 15 0 15 | 20 0 20 0 43.75 G-0 Preparation of core wire /
rod, preparation of dry mix,
preparation of wet mix,
application of coating by
extrusion, baking of coated
electrodes

5. 24 Compact disc computer floppy | 15 0 15 | 20 0 20 0 43.75 G-0 Generates waste-water and

and cassette manufacturing / Reel process emissions.
manufacturing

6. 24 Flakes fromrejected PET bottle 20 - 20 | 15 - 15 - 43.75 R-O Normal  water &  air

pollutions are generated.

7. 30 Food and food processing including | 20 - 20 15 - 15 -- 43.75 0-0 Normal  water and air

fruits and vegetable processing polluting.

8. 40 Jute processing without dyeing 20 -- 20 15 -- 15 -- 43.75 0-0 CPCB has notified standards
for this category. Both air and
water pollutions are
generated.

9. 56 Manufacturing of silica gel 15 0 15 | 20 0 20 0 43.75 G-0 Waste-waters containing TDS

and emissions of H,SO,; are
generated.
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10.

45

Manufacturing of tooth powder,
toothpaste, talcum powder and other
cosmeticitems

20

20
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15

43.75

0-0

Both air and water pollution
are generated.

11.

55

Printing or etching of glass sheet using
hydrofluoric acid

15

15

20

20

43.75

Both air and water pollution
are generated.

12.

65

Silk screen printing, sari printing by
wooden blocks

20

20

15

15

43.75

0-0

Wash-water and PM emissions
from boilers .

13.

76

Synthetic detergents and
soaps(excluding formulation)

20

20

15

15

43.75

R-O

i. This is the score for units
having generation of waste-
waters less than 100 KLD.

ii. The units having waste-
water generation more than
100 KLD will become mainly
water polluting and
accordingly normalized
water pollution score will be
75 and be categorized as
Red.

14.

71

Thermometer manufacturing

15

15

20

20

43.75

0-0

Process - making glass bulb,
forming reservoir in the glass
tube for fluid, inserting fluid,
scale marking. Use of fuel to
heat the glass tubes and
hydrofluoric acid to seal the
scaling. Small quantities of
spent acids are generated.

15.

14

Cotton spinning and weaving (
medium and large scale)

15

37.5

10

47.5

0-0

Mainly air polluting industry.
Sources of air pollution (PM)
are the fine particles of cotton
from spinning process. Air
pollution score is normalized
to 100.

16.

Almirah, Grill Manufacturing (Dry
Mechanical Process )

20

20

50

0-0

Air pollution due to spray
painting (emissions of VOCs).
Units without painting
operations shall be
categorized as White.
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17. Aluminium & copper extraction from -- -- -- 20 10 50 0-0 i. Normalized Air pollution
scrap using oil fired furnace (dry score.
process only) ii. Significant air pollution

due to melting (emissions
of SO2, PM).

18. Automobile servicing, repairing and 20 -- 20 20 -- 20 10 50 0-0 Normal water & air polluting
painting (excluding only fuel and recyclable waste oil
dispensing) generating. If the waste water

generation is more than 100
KLD, it will become mainly
water polluting and Red
category unit.

19. Ayurvedic and homeopathic medicine 20 -- 20 15 -- 15 15 50 0-0

20. Brickfields ( excluding fly ash brick -- -- -- 20 -- 20 -- 50 0-0 Significantly air polluting.
manufacturing usinglime process)

21. Building and construction project 20 -- 20 20 -- 20 -- 50 0-0 1. In the pre-construction
more than 20,000 sq. m builtup area stage, itis mainly air polluting

due to generation of dust ( PM
) emissions. 2. After
construction, itis mainly water
polluting. If the discharge is
more than 100 KLD, it will be
having the normalized score
of 75 and be categorized as
Red.

22. Ceramics and Refractories - - - 20 - 20 - 50 R-O i. Mainly air polluting

industry.

ii. This score is for the units
having coal consumption <
than 12 MT/day.

iii. For the units having coal
consumption > 12 MT /day,
the normalized air pollution
score will be 62.5 and shall
be categorized as Red.
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23. 11 Coal washeries 15 10 | 25 15 - 50 R-O i.  Wet washeries are mainly
water polluting industry
generating effluents
which are having
inorganic SS & TDS.
Additionally, air pollution
due to PM emissions is
also generated.

ii. Water & air pollution

scores are jointly
normalized to 100.

24. 16 Dairy and dairy products (small scale) 20 -- 20 20 -- 20 -- 50 0-0 Water and air polluting both.

25. 18 DG set of capacity >ILMVA but <5MVA -- -- - 20 -- 20 -- 50 0-0 Mainly air polluting . air

pollution score is normalized

to 100.

26. 17 Dry coal processing, mineral - - - 20 - 20 - 50 R-O Mainly air polluting industry.
processing, industries involving Final  score is  the
ore sintering, pelletisating, normalized air pollution
grinding & pulverization score.

27. 19 Fermentation industry including 20 - 20 - - - - 50 R-O i. Mainly water polluting
manufacture of yeast, Dbeer, industry.  This is the
distillation of alcohol (Extra normalized water pollution
Neutral Alcohol) score for units having

discharge < 100 KLD.

ii. For the units having
discharge > 100 KLD, the
normalized water pollution
score will be 75 and shall
be accordingly categorized
as Red.

28. 21 Ferrous and Non- ferrous metal - - - 15 5 20 | 10 50 R-O i.  Mainly air polluting.
extraction  involving  different ii.  This score is
furnaces through melting, refining, applicable to

re-processing, casting and alloy-
making

secondary production
of ferrous & non-
ferrous metals
(excluding lead) up-to
1 MT/hour
production.
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iii.

For lead, the
normalized air
pollution score will be
= (100*25)/40= 62.5
and is categorized as
Red.

For Induction Furnace
clubbed with AOD
furnace - separate
calculation shall be
made based on the
capacity of the
furnaces. In  such
industries, the molten
metal from induction
furnace is transferred
to AOD furnace
where other metals
like manganese and
nickel are added to
get the metal of
desired constituents.
The lime and silicon
are also added for
reduction of the metal
oxides to the base
metal. the normalized
air pollution score
will be = (100*25)/40=
625 and is
categorized as Red.

29.

26

Fertilizer (granulation / formulation /
blending only)

20

20

50

0-0

Air polluting.

30.

27

Fish feed, poultry feed and cattle feed

20

20

50

0-0

Obnoxious odour , H2S etc. AP
scoreis normalized to 100

31.

28

Fish processing and packing (excluding
chilling of fishes)

20

20

50

0-0

Mainly water polluting. WP
scoreis normalized to 100.
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32. 31 Forging of ferrous and non- ferrous -- -- -- 20 - 50 0-0 Heating furnace. Mainly air
metals ( using oil and gas fired polluting.
furnaces)

33. 32 Formulation/pelletization of camphor -- -- -- 20 -- 20 -- 50 0-0 Mainly air polluting. Emissions
tablets, naphthalene balls from of Benzene, HC are expected.
camphor/ naphthalene powders.

34. 33 Glass ceramics, earthen potteries and -- -- -- 20 -- 20 -- 50 0-0 Mainly air polluting. Emissions
tile manufacturing using oil and gas of SO2 are expected.
fired kilns, coating on glasses using
cerium fluorides and magnesium
fluoride etc.

35. 35 Gravure printing, digital printing on 20 -- 20 20 -- 20 10 50 0-0 Waste waters , emissions of
flex, vinyl VOCs

36. 36 Heat treatment using oil fired furnace -- -- -- 20 -- 20 -- 50 0-0 Mainly air polluting and noise
( without cyaniding) generating. AP  Score is

normalized to 100.
37. 28 Hot mix plants - - - 20 - 20 - 50 R-O Mainly air polluting. Air
pollution scores are
normalized to 100.

38. 37 Hotels (< 3 star) or hotels having > 20 20 -- 20 20 -- 20 -- 50 0-0 Mainly water polluting. WP
rooms and less than 100 rooms. scoreis normalized to 100.

39. 38 Ice cream 20 -- 20 20 - 20 - 50 0-0 Wash-water and boilers / oven

for pasteurization.

40. 34 Industries engaged in recycling / - - - 20 0 20 0 50 R-O Mainly air polluting. Air
reprocessing/  recovery/reuse  of pollution score is
Hazardous Waste under schedule iv of normalized to 100
HW( M, H& TBM) rules, 2008 - Items
namely -

Paint and ink Sludge/residues
41, 34 Industries engaged in recycling / | 10 - 10 | 20 - 20 | 10 50 R-O Mainly air polluting.

reprocessing/ recovery/reuse of
Hazardous Waste under schedule
iv of HW (M, H& TBM) rules, 2008
- Items namely - Brass Dross ,,
Copper Dross,,
Copper Oxide Mill Scale,,
Copper Reverts, Cake & Residues,,
Waste Copper and copper alloys in
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dispersible form,,
Slags from copper processing for
further processing or refining ,
Insulated Copper Wire,,
Scrap/copper with PVC sheathing
including  ISRI-code  material
namely “Druid” p
Jelly filled Copper cables ,,
Zinc Dross-Hot dip Galvanizers
SLAB,, Zinc Dross-Bottom Dross,,
Zinc ash/Skimming arising from
galvanizing and die casting
operations,,

Zinc ash/Skimming/other zinc
bearing wastes arising from
smelting and refining,,
Zinc ash and residues including
zinc alloy residues in dispersible
from,,

42.

35

Industry or processes involving
foundry operations

20

20

50

R-O

i. This scoreis valid for the
foundries having
capacity < 5 MT/hr as
such units require the
coal/coke @ <500 kg/hr.

ii. Theunits having capacity
of 5 MT/hr and more,
the coal/coke
consumption will be
more than 500 kg/hr and
the normalized score will
be 62.5 and classified
accordingly as Red.

43.

40

Lime manufacturing (using lime
kiln)

20

20

50

Mainly air polluting

44.

41

Liquid floor cleaner, black phenyl,
liquid soap, glycerol mono-stearate
manufacturing

20

20

20

20

50

Both air and water pollution
are generated.
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45, 42 Manufacturing of glass 10 - - 20 - 50 R-O i.  Mainly air polluting
( melting at 1500°C
and refining .
ii.. In case of lead glass
, the score of Al
will be 25 and
accordingly the
normalized scores
will be 62.5 i.e. Red
46. 43 Manufacturing of iodized salt from 12 -- 12 20 -- 20 -- 50 0-0 Boiling in Evaporators
crude/ raw salt (multiple effect evaporators),
centrifuging, iodization with
KIO3 mixing Mainly air
polluting. Air pollution score is
normalized to 100.
47. 42 Manufacturing of mirror from sheet -- -- -- 20 -- 20 -- 50 0-0 Evaporator &  furnace for
glass heating the metal to be
applied as reflector on mirror.
Mainly air polluting.
48. 44 Manufacturing of mosquito repellent -- -- -- 20 -- 20 -- 50 0-0 Mainly air polluting. Toxic
coil fumes are expected.
49, 46 Manufacturing of Starch/Sago 25 - 25 | 15 - 15 - 50 R-O i. Water and air
polluting industry.
Boiler is used for
steam generation.
ii. Water & air
pollution scores are
normalized to 100
50. 46 Mechanized laundry using oil fired 20 -- 20 20 -- 20 -- 50 0-0 Both air and water pollution
boiler are generated.
51. 47 Modular wooden furniture from -- -- -- 20 -- 20 -- 50 0-0 1. Mainly air polluting. Boiler
particle board, MDF< swan timber etc, as well as VOCs from use of
Ceiling tiles/ partition board from saw adhesives. 2. Without bailer, it
dust, wood chips etc.,, and other will be a Green category
agricultural waste using synthetic industry.
adhesive resin, wooden box making (
With boiler)
52. 50 New highway construction project - - - 20 - 20 - 50 R-O Mainly air polluting project.
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53. 51 Non-alcoholic beverages(soft | 20 - 20 20 - 50 R-O i. Both air and water
drink) & bottling of alcohol/non polluting. Score is
alcoholic products normalized with air &

water pollution. This score
is wvalid for industries
having waste-water
generation < 100 KLD.

ii. For the units having
waste-water generation >
100 KLD the , normalized
score would be 62.5 and
categorized as Red.

54. 49 Paint blendingand mixing (Ball mill) 20 -- 20 20 -- 20 10 50 0-0 Both air and water pollution
are generated.

55. 62 Paints and varnishes (mixing and | 20 0 0 20 0 20 0 50 G-0 Waste-waters as well as fumes

blending) of VOCs due to solvents,
pigments, varnishes.

56. 51 Ply-board manufacturing( including 0 -- 0 20 -- 20 -- 50 0-0 Mainly air polluting because of
Veneer and laminate) with oil fired use of boiler. AP score is
boiler/ thermic fluid heater(without normalized to 100
resin plant)

57. 52 Potable alcohol ( IMFL) by blending, 20 -- 20 -- - -- -- 50 0-0 Mainly water polluting. WP
bottling of alcohol products scoreis normalized to 100.

58. 54 Printing ink manufacturing 20 -- 20 20 -- 20 -- 50 0-0 1. Pigments, binders and
solvents are used. 2. Boiler is
also used. 3. Emissions of
VOCs take place.

59. 70 Printing press 20 0 20 | 20 0 20 0 50 G-0 Colored waste-waters
containing dyes and VOC
emissions are generated.

60. 59 Reprocessing of waste plastic 20 -- 20 20 -- 20 -- 50 0-0 Large quantities of wash-water

including PVC and fugitive emissions are
generated.

61. 61 Rolling mill (il or coal fired) and cold 10 -- 10 20 - 20 - 50 0-0 Mainly air polluting. Air
rolling mill pollution score is normalized

to 100. Others - cooling water

and recyclable waste oils etc.
are generated.

62. 67 Spray painting, paint baking, paint -- -- -- 20 - 20 10 50 0-0 Mainly air polluting. Emissions

shipping

of VOCs and HC are generated.
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63. 72 Steel and steel products using | 10 - 10 20 | 10 50 R-O i. Mainly air polluting. In the
various furnaces like blast furnace emissions, oxides of
/open hearth furnace/induction manganese, nickel etc. are
furnace/arc  furnace/submerged also present.
arc furnace /basic oxygen furnace ii. Air pollution score s
/hot rolling reheated furnace normalized to 100.

64. 73 Stone crushers - - - 20 - 20 - 50 R-O Mainly air polluting. Air

pollution score is normalized
to 100.

65. 75 Surgical and medical products | 20 - 20 | 20 - 20 - 50 R-O Both air as well as water

including prophylactics and latex polluting. Air and water
pollution scores are
normalized to 100.

66. 85 Tephlon based products 0 0 0 20 0 20 0 50 G-0 Due to spraying applications,

emissions (HC) are generated

67. 70 Thermocol manufacturing ( with -- -- -- 20 -- 20 -- 50 0-0 Polystyrene is heated. Mainly
boiler) air polluting with boiler.

68. 82 Tobacco products including | 20 - 20 | 20 - 20 - 50 R-O Such industries generate
cigarettes and tobacco/opium both air as well as water
processes pollution. These scores are

normalized to 100.

69. 72 Transformer repairing/ manufacturing -- -- - 20 -- 20 10 50 0-0 Mainly air polluting because of
(dry process only) ovens, shot-blasting etc.

70. 73 Tyres and tubes vulcanization/ hot 10 -- 10 20 -- 20 -- 50 0-0 Mainly air polluting . Emissions
retreating of PM, VOCs and obnoxious

odour are generated.

71. 83 Vegetable  o0il = manufacturing | 20 - 20 | 15 5 20 | 10 50 R-O i.  Allsorts of pollution are
including solvent extraction and generated.
refinery /hydrogenated oils i.  This score is valid for

plants having waste-
water generation < 100
KLD.

i If the waste-water
generation is more than
100 KLD, the unit shall
be classified as Red.

72. 74 Wire drawing and wire netting 20 -- 20 -- -- -- -- 50 0-0 Mainly water polluting. WP

scoreis normalized to 100.
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73. 21 Dry cell battery (excuding manufacturing | 30 - 30 15 10 55 0-0 Water and air polluting both.
of electrodes) and assembling & charging
of addlead battery on microscale
74. 50 Pharmaceutical formulation and for R 20 -- 20 20 -- 20 15 55 0-0 i. All sorts of pollution are
& D purpose ( For sustained release/ generated.
extended release of drugs only and ii. R&D activities are to be
not for commercial purpose) shifted to Red category.
75. 78 Synthetic resins 20 - 20 | 20 - 20 15 55 R-O All sorts of pollution are
generated.
76. 79 Synthetic =~ rubber  excluding | 20 - | 20| 20 - 20 | 15 55 R-O i.  Most synthetic rubber
molding is created from two
materials, styrene and
butadiene. Both are
currently obtained
from petroleum.

ii. Process is similar to a
part of Petrochemical
plants.

77. 9 Cashew nut processing 25 -- 25 20 -- 20 -- 56 0-0 Normal water and  air
polluting.

78. 12 Coffee seed processing 25 -- 25 20 -- 20 -- 56 0-0 Normal water & air polluting
industry.

79. 57 Parboiled Rice Mills 25 - 25 20 - 20 - 56 R-O i. Rice Mills are

generating both air and
water pollution. Waste-
waters are having high
strength in respect of
BOD.

ii. This is the normalized
air & water pollution
score for units having
waste-water generation
< 100 KLD and fuel
consumption less than
12 MTD.

iii.  For units having waste-
water generation > 100
KLD or fuel
consumption > 12 MTD
or both , the unit shall
be classified as Red.
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80. 29 Foam manufacturing -- -- -- 20 15 58 0-0 i. Raw material is

polyurethane, latex etc.

ii. Emissions of VOCs and
HAPs. CH3CI2 and similar
compounds as blowing
agents.

iii. Outdated raw materials
and spoiled slots are
discarded as HW.

81. 34 Industries engaged in recycling / 10 0 10 20 0 20 15 58.33 R-O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100
Used Oil — As per specifications
prescribed from time to time.

82. 34 Industries engaged in recycling / - - - 20 0 20 15 58.33 R-O Mainly air polluting and
reprocessing/  recovery/reuse  of hazardous waste
Hazardous Waste under schedule iv of generating industry. Air
HW( M, H& TBM) rules, 2008 - Items pollution & HW scores are
namely - normalized to 100.

Waste Oil ---As per specifications
prescribed from time to time.

83. 56 Producer gas plant using conventional -- -- -- 20 -- 20 15 58.33 0-0 Mainly air polluting & tar (HW)
up drift coal gasification ( linked to generating. SO2, CO, NOx are
rolling mills glass and ceramic industry generated. Tar is the by-
refectories for dedicated fuel supply) product and utilized by other

industries in co-processing.

Note :

i.

Under the column Revised Category, the full forms of the abbreviations are as follows :

a.

T T A =

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White
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There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication /vague

category. The overall details are as follows:

Sl Origin Industry Sector Original Remarks
No al Sl Categor
No. y
1 24 | Excavation of sand from the river bed (excluding 0
manual excavation)

Since such types of activities cause ecological disturbances, the instructions issued by
the government from time to time be followed. To be categorized by MoEF&CC.

2 39 | Infrastructure Development Project 0 Vast variety of such projects come under such category. This is to be decided by the
concerned SPCB in line of EIA Notification , 2006.

3 >3 | Power press 0 Very vague term hence deleted. Such types of general engineering units have already
been covered.
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Table G-4 : Final List of Green Category of Industrial Sectors

Sl. Orgnl Industry Sector W1 W2 4 Al A2 A H | W+A+H | Revised Remarks
No. | SI No. Category

1. 2 Aluminium utensils from - - - 10 - 10 - 25 G-G Minor air pollution due
aluminium circles by to some fugitive PM
pressing only (dry emissions from buffing
mechanical operation) operations.

2. 6 Ayurvedic and homeopathic 10 - 10 -- - - - 25 G-G Small quantities  of
medicines (without boiler) waste-waters are

generated from washing
operations.

3. 8 Bakery / confectionery 10 - 10 -- - - - 25 G-G Small  quantities  of
/sweets  products  (with waste-waters are
production capacity <ltpd generated from washing
(with gas or electrical oven) operations.

4. 6 Bi-axially oriented PP film 10 - 10 - - - - 25 0-G Mainly extrusion
along  with metalizing process involving
operations Cooling water

recirculation

5. 10 Biomass  briquettes  (sun - - - 10 - 10 - 25 G-G Minor air pollution due
drying) without using toxic to some fugitive PM
hazardous wastes emissions from

pulverization / mixing
operations.

6. 13 Blending of melamine resins - - - 10 -- 10 - 25 G-G Minor air pollution due
& different powder, to some fugitive PM
additives by physical mixing emissions from

pulverization / mixing
operations.

7. 15 Brass and bell metal utensils - - - 10 - 10 - 25 G-G Minor air pollution due
manufacturing from to some fugitive PM
circles(dry mechanical emissions from buffing
operation without re-rolling operations.
facility)

8. 16 Candy 10 - 10 10 - 10 - 25 G-G Small  quantities  of

waste-water and minor
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PM  emissions  are
generated.

9. 17 Cardboard or corrugated box - - - 10 - 10 - 25 G-G This score is valid with
and paper products Small gas / electricity
(excluding paper or pulp operated oven / furnace
manufacturing and without for making glue.
using boilers)

10. 18 Carpentry & wooden - - - 10 - 10 - 25 G-G Minor air pollution due
furniture manufacturing to some fugitive PM
(excluding saw mill) with the emissions from cutting
help of electrical (motorized) operations.
machines such as electrical
wood planner, steel saw
cutting circular blade, etc.

11. 19 Cement products (without - - - 10 - 10 - 25 G-G Minor air pollution due
using asbestos / boiler / to some fugitive PM
steam curing) like pipe emissions from mixing
,pillar, jafri, well ring, operations.
block/tiles etc.(should be
done in closed covered shed
to control fugitive emissions)

12. 20 Ceramic colour - - - 10 - 10 - 25 G-G Minor air pollution due
manufacturing by mixing & to some fugitive PM
blending only (not using emissions.
boiler = and  wastewater
recycling process)

13. 11 Chilling plant, cold storage 10 - 10 - - - - 25 0-G Cooling water
and ice making recirculation only.

14. 13 Coke briquetting ( sun - - - 10 -- 10 - 25 O0-G Mainly air polluting
drying) industry. Sources of air

pollution (PM) are
pulverizes and mixers.
Air pollution score is
normalized to 100.

15. 28 Cotton spinning and - - - 10 -- 10 - 25 G-G Minor PM emissions
weaving (small scale) from spinning process.

16. 17 Dal Mills - - - 10 -- 10 - 25 O0-G Some fugitive emissions

of PM.
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17. 29 Decoration of ceramic cups - - - - 10 - 25 G-G Fumes of enamels.
and plates by electric furnace Minor air pollution.

18. 19 Digital printing on PVC - - - 10 - 10 - 25 0-G Minor  emissions  /
clothes odour generations are

expected.

19. 25 Facility of handling, storage - - - 10 - 10 - 25 0-G Some fugitive emissions
and transportation of food of PM during handling
grains in bulk of grains.

20. 36 Flour mills (dry process) - - - 10 - 10 - 25 G-G Fugitive dust emissions.

21. 41 Glass , ceramic, earthen - - - 10 - 10 - 25 G-G Minor fugitive
potteries, tile and tile emissions only.
manufacturing using
electrical  kiln  or not
involving fossil fuel kiln

22. 34 Glue from starch (physical - - - 10 - 10 - 25 O0-G Some fugitive emissions
mixing)  with gas / of PM during mixing of
electrically operated oven raw materials.

/boiler.

23. 42 Gold and silver smithy - - - 10 - 10 - 25 G-G Minor fumes from
(purification ~ with  acid cleaning process.
smelting  operation and
sulphuric acid polishing
operation) (using less or
equal to 1 litre of sulphuric
acid/ nitric acid per month)

24. 1 36 Heat treatment with any of 10 - 10 10 - 10 - 25 0-G e Cooling waters and
the new technology like minor heat fumes.
ultrasound probe , induction e Finalization of
hardening , ionization beam, categorization
gas carburizing etc. subject to field

verification.

25. 46 Insulation and other coated - - - 10 - 10 - 25 G-G Minor fumes due to
papers (excluding paper or application of poly-
pipe manufacturing) urethane

26. 49 Leather foot wear and leather - - - 10 - 10 - 25 G-G Minor fumes due to use
products (excluding tanning of adhesives / gums.
and hide processing except
cottage scale)
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27. 50 Lubricating oil, greases or - — - - 10 — 25 G-G Minor fumes at the time
petroleum based products of transfers from one
(only blending at normal container to other.
temperature)

28. 54 Manufacturing of pasted - - - 10 - 10 - 25 G-G 1. Minor fumes due to
veneers using gas fired boiler application of gums /
or thermic fluid heater and adhesives / pastes etc.
by sun drying 2. This score is valid only

for gas fired boiler.3. The
units having coal fired
boilers shall be categorized
as Orange.

29. 59 Oil mill Ghani and extraction 10 - 10 - - - - 25 G-G Small quantities of floor
( no hydrogenation / washings & equipments
refining) washings are generated.

30. 48 Packing materials - - - 10 - 10 - 25 0-G Some fugitive emissions
manufacturing from non of PM are expected.
asbestos fibre, vegetable fibre
yarn

31. 65 Phenyl/toilet cleaner - - - 10 -- 10 - 25 G-G Minor fumes of VOCs
formulation and bottling in the work zone

32. 67 Polythene and plastic 10 - 10 10 -- 10 - 25 G-G Cooling water &
processed products emissions due to mixing
manufacturing (virgin of raw materials.
plastic)

33. 68 Poultry, = Hatchery  and - - - 10 - 10 - 25 G-G Obnoxious odour
Piggery containing H»S, CHj etc.

and fugitive PM
emissions

34. 69 Power looms (without dye - - - 10 - 10 - 25 G-G Minor emissions of PM.
and bleaching)

35. 71 Puffed rice (muri) (using gas - - - 10 - 10 - 25 G-G Minor emissions of PM.
or electrical heating system)

36. 57 Pulverization of bamboo and - - - 10 - 10 - 25 0-G Some fugitive emissions
scrap wood of PM are expected.

37. 72 Ready mix cement concrete - - - 10 - 10 - 25 G-G PM emissions.

38. 73 Reprocessing of waste cotton - - - 10 - 10 - 25 G-G PM emissions.

39. 60 Rice mill (Rice hullers only) - - - 10 - 10 - 25 0-G PM  emissions  are

generated. Mainly air
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polluting. AP score is
normalized to 100

40. 62 Rolling mill ( gas fired) and 10 - 10 10 - 10 - 25 O-G Mainly air polluting. AP

cold rolling mill score is normalized to
100

41. 75 Rubber goods industry (with - - - 10 - 10 - 25 G-G Some PM emissions and
gas operated baby boiler) obnoxious odour.

42, 63 Saw mills - - - 10 - 10 - 25 0-G Mainly air polluting.
PM and noise are
generated.

43. 77 Soap manufacturing (hand 10 - 10 - - - - 25 G-G Small  quantities  of

made without steam boiling waste-water are
/ boiler) generated.

44. 80 Spice grinding (upto-20 HP - - - 10 - 10 - 25 G-G Small quantities  of
motor) fugitive emissions of

raw materials.

45. 66 Spice grinding (>20 hp - - - 10 -- 10 - 25 O0-G Mainly air polluting.
motor) Fugitive emissions of

PM.

46. 81 Steel furniture without spray - - - 10 - 10 - 25 G-G Obnoxious gases from
painting welding as well as noise

pollution.

47. 82 Steeping and processing of 10 - 10 -- -- - - 25 G-G Washing waters are
grains generated.

48. 86 Tyres and tube retreating - - - 10 -- 10 - 25 G-G Due to applications of
(without boilers) binding gum /

adhesives / cement,
some obnoxious fumes
may generate.

49. 22 Chilling plant and ice 12 - 12 - - - - 30 G-G Cooling water and brine
making  without  using water circuits. Spillages
ammonia / blow down may take

place

50. 26 CO2 recovery 12 - 12 - - - - 30 G-G Normal water pollution
from scrubbing action

51. 32 Distilled water ( without 12 - 12 - - - - 30 G-G TDS as  distillation
boiler) with electricity as residues

source of heat

46




52. 45 Hotels (up to 20 rooms and 12 - 12 - - - - 30 G-G This score is valid for
without boilers) hotels having overall
waste-water generation

less than 10 KLD.

53. 53 Manufacturing of optical 12 - 12 -- - - - 30 G-G Small quantities  of
lenses (using  electrical waste-waters containing
furnace) TDS, SS are generated.

54. 58 Mineralized water 12 - 12 - - - - 30 G-G RO Rejects.

55.| 68 Tamarind powder 12 -- 12 15 -- 15 -- 33.75 0-G e Dried tamarind fruits -
manufacturing cleaned and  after

soaking them in water
they are boiled in steam
jacketed  kettle  for
about 40-45 minutes.
Then pulp is extracted in
pulper and dried in
drum type drier and on
cooling, the final
productis packed.

e  Generates small
gquantites of waste
waters and air
emissions. Joint score is
nomalized to 100.

56. | 15 Cutting, sizing and polishing of 15 -- 15 -- -- -- -- 375 0-G Mainly water polluting .
marble stone Water pollution score is

normalized to 100.

57.| 22 Emery powder ( fine dust of -- -- -- 15 -- 15 -- 375 0-G Air polluting. PM
sand) manufacturing emissions take place

during various stages of

grindings of naturally
occurring minerals.

58. | 25 Flyash export, transport & - - - 15 - 15 - 37.5 R-G e This is mainly air
disposal facilities polluting activity.

e  This is the normalized
score based on air
pollution.

59. | 48 Mineral stack yard / Railway 15 - 15 15 - 15 - 37.5 R-G e Mainly air pollution
sidings due to loading,

unloading, storage
and transportation of
the minerals.
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e Waste-water
generation mainly
during rains only.

60. | 54 Oil and gas transportation - - - 10 5 15 - 37.5 R-G e Contains small gas
pipeline based power plants
up-to 5 MWs.

e Air pollution score is
normalized to 100.

e In case , if these
power plants are
bigger / liquid fuel /
oil based, scores will
be calculated
accordingly.

61. | 64 Seasoning of wood in steam -- -- - 15 -- 15 -- 375 0-G Air pollution due to use
heated chamber boiler for supply of steam.

Air pollution score s

normalized to 100.

62. 84 Synthetic detergent - - - 15 - 15 - 37.5 G-G e This score is valid for
formulation the industries which
are not
manufacturing LABSA.
It is procured from
outside.

e Small quantities of
emissions are
generated from mini
boiler.

e Air pollution score is
normalized to 100.

63.| 69 Tea processing ( with boiler) -- -- -- 15 -- 15 -- 37.5 0-G With boiler, itis an orange
category industry.

Without boiler, it will be

green category industry.
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Note :

i.  Under the column Revised Category, the full forms of the abbreviations are as follows :
R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green
G-W means original category was Green and revised category is White

TR TN A0 oA

ii. — There are specific remarks in respect of some of the industrial sectors. These sectors are either merged with other relevant sectors or deleted due to duplication. The overall
details are as follows :

Sl Origin Industry Sector Original Remarks
No al Sl Categor
No. y
1 47 | Jobbing and Machining G Vague category to be deleted, as such activities have already been covered in
other categories.
2 66 Reel manufacturing G Already covered in other categories. Hence, deleted
3 1 Assembling of acid lead batteries (up to 10 batteries per | G Already covered in Orange category. Hence, deleted
day excluding lead plate casting)
4 5 Automobile fuel outlets (only dispensing) G Minor air pollution due to some fugitive emissions during fuel filling operations.
May be exempted from the purview of Consent management.
5 30 Diesel generator sets (15 KVA to1 MVA) G e  Normal operation — 12 hrs a day.

e Consumption of diesel = 1680 litres for 1 MVA DG set at full load @ 0.21
litres / KVA / hr.

e Stand-alone DG Sets having total capacity 1 MVA or less and equipped with
acoustic enclosures alongwith adequate stack height may be exempted
from the purview of Consent management. Higher capacity DG sets have
already been covered under Red / Orange categories .
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Table G-5: Final List of White Category of Industries

Sl. | Orgnl | Industry Sector W1 W2 W Al | A2 A H | W+A+H | Revised
No. | Sl No. Category
1. 3 Assembly of air coolers /conditioners -- -- -- -- -- -- -- -- G-W
,repairing and servicing

2. 4 Assembly of bicycles ,baby carriages and - - - - - - - - G-W
other small non motorizing vehicles

3. Bailing (hydraulic press)of waste papers -- -- -- - -- -- - -- G-W

4 Bio fertilizer and bio-pesticides without using - - - - - - - - G-W
inorganic chemicals

5. 11 Biscuits trays etc from rolled PVC sheet (using | - - - - - - - - G-W
automatic vacuum forming machines)

6. 12 Blending and packing of tea - - - -- - - - - G-W

7. 14 | Block making of printing without foundry -- -- -- - -- -- - -- G-W
(excluding wooden block making)

8. 21 Chalk making from plaster of Paris ( only -- -- - - - - - -- G-W
casting without boilers etc. (sun drying /
electrical oven)

9. 25 Compressed oxygen gas from crude liquid -- -- -- -- -- -- -- -- G-W
oxygen ( without use of any solvents and by
maintaining pressure & temperature only for
separation of other gases)

10.| 27 Cotton and woolen hosiers making ( Dry - - - - - - - - G-W
process only without any dying / washing
operation)

11. 31 Diesel pump repairing and servicing ( - - - - - - - - G-W
complete mechanical dry process)

12.| 33 Electric lamp ( bulb) and CFL manufacturing - - - - - - - - G-W

by assembling only
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13.| 34 | Electrical and electronic item assembling ( -- -- -- -- -- -- -- -- G-W
completely dry process)

14.| 23 Engineering and fabrication units (dry process | - - - - - - - - o-w
without any heat treatment / metal surface
finishing operations / painting)

15.| 35 | Flavoured betel nuts production/ grinding ( -- -- -- -- -- -- -- -- G-W
completely dry mechanical operations)

16.| 37 | Fly ash bricks/ block manufacturing -- -- -- -- -- -- - -- G-W

17.| 38 | Fountain pen manufacturing by assembling -- -- -- -- -- -- -- -- G-W
only

18.| 39 | Glass ampules and vials making from glass -- -- -- -- -- -- -- -- G-W
tubes

19.| 40 | Glass putty and sealant ( by mixing with -- -- -- -- -- -- -- -- G-W
machine only)

20.| 43 | Ground nut decorticating -- -- -- -- -- -- -- -- G-W

21.| 44 Handloom/ carpet weaving ( without dying - - - - - - - -- G-W
and bleaching operation)

22.| 48 | Leather cutting and stitching (more than 10 -- -- - - - - - -- G-W
machine and using motor)

23.| 51 Manufacturing of coir items from coconut - - - - - - - -- G-W
husks

24. 52 Manufacturing of metal caps containers etc -- -- -- -- -- -- -- -- G-W

25.| 55 | Manufacturing of shoe brush and wire brush -- -- -- -- -- -- -- -- G-W

26.| 57 | Medical oxygen - -- - - - - -- -- G-W

27.| 60 | Organic and inorganic nutrients ( by physical -- -- -- -- -- -- -- -- G-W
mixing)

28.| 61 Organic manure (manual mixing) -- -- -- - -- -- - -- G-W

29.| 63 | Packing of powdered milk -- -- -- - -- -- -- -- G-W

30.| 64 Paper pins and u clips - - - - - - - - G-W

31.| 58 Repairing of electric motors and generators ( - - - - - - - - o-w
dry mechanical process)

32. 74 Rope (plastic and cotton) - - - - - - - - G-W
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33.| 76 | Scientific and mathematical instrument -- -- -- -- -- -- -- -- G-W
manufacturing

34.| 78 | Solar module non conventional energy -- -- -- -- -- -- -- -- G-W
apparatus manufacturing unit

35.| 79 | Solar power generation through solar -- -- -- -- -- -- -- -- G-W

photovoltaic cell, wind power and mini hydel
power (less than 25 MW)

36.| 83 | Surgical and medical products assembling -- -- -- -- -- -- -- -- G-W
only (not involving effluent / emission
generating processes)

Note : Under the column Revised Category, the full forms of the abbreviations are as follows :

R-R means original category was Red and revised category is also Red

R-O means original category was Red and revised category is Orange

O-O means original category was Orange and revised category is also Orange
O-G means original category was Orange and revised category is Green

O-W means original category was Orange and revised category is White

G-O means original category was Green and revised category is Orange

G-G means original category was Green and revised category is also Green

50 Th oA D & R

G-W means original category was Green and revised category is White
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Annexure
il FH=ta wguur FRET ars
tea ) CENTRAL POLLUTION CONTROL BOARD
e (waferor wa @ A, WRE IGR)
@Uﬂib (MINISTRY OF ENVIRONMENT & FORESTS. GOVT. OF INGI&)
No. B-29012/ESS/CPA /2015-16 19.08.2015

Sub: “Harmonization of Classification of industries under Red / Orange / Green / White Categories”,

Enc

To:

During the Conference of the Environment Ministers of States held in New Delhi during
April 06-07, 2015, it was resolved to adopt pollution potential criteria for categorization of Red,
Orange & Green categories of industries and that a Committee be constituted with State
representatives. Further, in the 59 Conference of Chairmen & Member Secretaries of Pollution
Control Boards/PCCs held in New Delhi on April 08, 2015, it was agreed to constitute a
Committee to look into categorization system of industries based on their respective pollution
potential index,

2. Accordingly, a Committee comprising the Chairmen of CPCB, APPCB, TNPCB, MPPCB,
MPCB, PPCB, WBPCB and MS, CPCB was constituted vide CPCB OM dated 23.04.2015 to
review & classify industrial sectors into different categories based on criteria of respective
pollution potential indices,

3. The existing Red ( 85 sectors) , Orange ( 73 sectors) and Green ( 86 sectors) industrial sectors
have been assessed as per the proposed formula by a group of Scientists from CPCB . For this
purpose , concerned Engineers / Scientists from the Member SPCBs of the Committee were also
involved & consulted during May28-29, 2015.

4. After careful examination and consideration of the suggestions of concerned stake-holders the

“Draft Document on Revised Concept of Categorization of Industrial Sectors “ is prepared by
the Committee ,

In this context, the Undersigned is directed to forward a copy of the “ Draft Document on
Revised Concept of Categorization of Industrial Sectors to all the SPCBs, PCCs and concerned
Ministries for their comments. Accordingly, the same is enclosed herewith and all the SPCBs, PCCs
and concerned Ministries are, hereby requested to provide their comments by 04.09.2015. The
comments may kindly be sent through hard copy as well as soft copy at e-mail:

nkgupta.cpcb@nic.in , nkgepehb@hotmail.com . ”

1: As above

IN.K. Gupta]
Incharge - ESS

All the State Pollution Control Boards / Pollution Control Committees

The Secretary, Ministry of Micro Small and Medium Enterprises, New Delhi
The Secretary, Ministry of Heavy Industries & Public Enterprises, New Delhi
The Advisor & Incharge , CP Division, MoEFCC, New Delhi

CPCB Website

LA o

ftde war gt sfs T, Reft-110032
4 ] - 32
‘Parivesh Bhawan’, East Arjun Nagar, Delhi - 1100
oS / Tel. - 43102030, %aRT / Fax : 22305793, 22307078, 22307079, 22301932, 22304948

%-3d / e-mail :cpcb@nic.in TETET / Website ; www.cpcb.nic.in
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Fwd: Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi Explosive Pvt Ltd,
Dhamna Dist Nagpur

Get Outlook for iOS

From: Pratik Bharne <pratik.cpocb@gov.in>

Sent: Thursday, June 13, 2024 7:57:47 PM

To: Dr. Avinash Dhakne <ms@mpcb.gov.in>

Cc: Dinabandhu Gouda <dinabandhu.cpcb@nic.in>; Dr. J. B. Sangewar <jdwater@mpcb.gov.in>; RO Nagpur
<ronagpur@mpcb.gov.in>; SRO Nagpur 1 <sronagpurl@mpcb.gov.in>

Subject: Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi Explosive Pvt Ltd, Dhamna Dist
Nagpur

Sir,

This has reference to news item about incident of blast in explosive manufacturing unit - M/s Chamundi
Explosive Pvt Ltd, Dhamna, Dist Nagpur which resulted into death of five (05) persons. It is requested to
kindly arrange to take immediate necessary actions to sample/monitor environmental pollutant(s) due to
the above referred incident. Further, a preliminary report about the incident may also kindly be provided at
the earliest.

Regards,

Ufde HRUI/ PRATIK BHARNE

mm/ Regional Director

&A1Y f¢=ITerd, BUf-Tell, GUT (HERTY) /REGIONAL DIRECTORATE, CPCB, PUNE ( Maharashtra)

(tl'q&:ITUT, aq ﬁmqu, HRJ IRXDR)/(Ministry of Env, Forest & Climate Change, Govt of India)
020- 29912772/ 9428167876

Azadi k,
Amrit Mahotsav

© (O 3 Attachment(s) * Download as Zip * AddTo >

Preliminary Report Chamundi Explo... .pdf
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8/29/24, 5:51 PM Fwd: Preliminary Report of blast in explosi3r2130turing unit - M/s Chamundi Explosive Pvt Ltd, Dhamna Dist Nagpur

Annexure-R4-lll
Fwd: Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi
Explosive Pvt Ltd, Dhamna Dist Nagpur

NISHCHAL C <nischal.cpcb@nic.in>
Wed, 24 Jul 2024 4:43:43 PM +0530

To "SHAILENDRA BANSAL" <shailendra.cpcb@gov.in>

NC

Please refer the trailing email communication in respect of preliminary report received from MPCB on the
incidence of explosion at M/s Chamundi Explosive Pvt. Ltd., Dhamna Dist Nagpur for information.

Regards,

foreaer €Y. / Nishchal C.

a7t '$' / Scientist 'E'

Central Pollution Control Board, Regional Directorate - Pune, Maharashtra
(THTEROT, &1 Ud STefaryg GRacte HATe, 3R THR)

(M/o Environment, Forest & Climate Change, Govt. of India)
Mob: +91 97220 17220

From: "Pratik Bharne" <pratik.cpcb@gov.in>

To: "Dinabandhu Gouda" <dinabandhu.cpcb@nic.in>

Cc: "MS, CPCB" <mscb.cpcb@gov.in>, "NISHCHAL C" <nischal.cpcb@nic.in>

Sent: Saturday, June 15, 2024 1:53:24 PM

Subject: Fwd: Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi Explosive Pvt Ltd,
Dhamna Dist Nagpur

HUIT THAU 3R3N AR @ 9ed faehies @HAT0r shs - A9d Ui tFETAlfdg grgde
fafaAs, e fSer AFTR # faewe &1 gRiEs RUE ad|

Please find forwarded herewith Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi
Explosive Pvt Ltd, Dhamna Dist Nagpur received from MPCB RO Nagpur.

Ufde HRUI/ PRATIK BHARNE

mm/ Regional Director

&A1Y f¢=ITerd, YUf-Tell, GUT (HERTY) /REGIONAL DIRECTORATE, CPCB, PUNE ( Maharashtra)

(UCI'TTIITUT, aq aﬁiwuﬁaﬁqw, HRJ XD R)/(Ministry of Env, Forest & Climate Change, Govt of India)
020- 29912772/ 9428167876

From: ronagpur@mpcb.gov.in

To: ms@mpcb.gov.in, "Pratik Bharne" <pratik.cpcb@gov.in>, jdwater@mpcb.gov.in

Cc: sronagpur2@mpcb.gov.in

Sent: Friday, June 14, 2024 5:03:51 PM

Subject: Re: Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi Explosive Pvt Ltd,
Dhamna Dist Nagpur

about:blank 173
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8/29/24, 5:51 PM Fwd: Preliminary Report of blast in explosigrzwacturing unit - M/s Chamundi Explosive Pvt Ltd, Dhamna Dist Nagpur

Respected Sir,
Please find attached herewith Preliminary Report of blast in explosive manufacturing unit -
M/s Chamundi Explosive Pvt Ltd, Dhamna Dist Nagpur.

Thanks & Regards

Hema Deshpande

Regional Officer,

Maharashtra Pollution Control Board,
5th Floor, Udyog Bhavan,

Civil Lines,

Nagpur

From: Dr. Avinash Dhakne <ms@mpcb.gov.in>

Sent: 13 June 2024 20:59

To: RO Nagpur <ronagpur@mpcb.gov.in>

Subject: Fwd: Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi Explosive Pvt Ltd, Dhamna
Dist Nagpur

Get Outlook for iOS

From: Pratik Bharne <pratik.cpcb@gov.in>

Sent: Thursday, June 13, 2024 7:57:47 PM

To: Dr. Avinash Dhakne <ms@mpcb.gov.in>

Cc: Dinabandhu Gouda <dinabandhu.cpcb@nic.in>; Dr. J. B. Sangewar <jdwater@mpcb.gov.in>; RO Nagpur
<ronagpur@mpchb.gov.in>; SRO Nagpur 1 <sronagpurl@mpcb.gov.in>

Subject: Preliminary Report of blast in explosive manufacturing unit - M/s Chamundi Explosive Pvt Ltd, Dhamna Dist
Nagpur

Sir,

This has reference to news item about incident of blast in explosive manufacturing unit - M/s Chamundi
Explosive Pvt Ltd, Dhamna, Dist Nagpur which resulted into death of five (05) persons. It is requested to
kindly arrange to take immediate necessary actions to sample/monitor environmental pollutant(s) due to
the above referred incident. Further, a preliminary report about the incident may also kindly be provided at
the earliest.

Regards,

Yfcldh HRUI/ PRATIK BHARNE
mm/ Regional Director
&A1Y {¢=ITerd, BYUf-Tell, GUT ( HERTY) /REGIONAL DIRECTORATE, CPCB, PUNE ( Maharashtra)

(U'CI'TTIITUT aq aﬁiwqﬁaﬂ?w HRJ XD R)/(Ministry of Env, Forest & Climate Change, Govt of India)
020- 29912772/ 9428167876

about:blank 2/3
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8/29/24, 5:51 PM Fwd: Preliminary Report of blast in explos'g?wgturing unit - M/s Chamundi Explosive Pvt Ltd, Dhamna Dist Nagpur

(=
Azadik,
Amrit Mahotsav

© (JOd 3 Attachment(s) - Download as Zip * Add To >

}q Preliminary Report Chamun... .pdf
241.4KB - QO

% Chamundi Explosive Pvt LTd....pdf
627.1KB+« QO

}Q Chamundi Explosive Pvt. Lt... .pdf
203.4KB -« QO
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MAHARASHTRA P&ZQ‘ION CONTROL BOARD

Website : mpcb.gov.in
e-mail : ronagpur@mpcb.gov.in
Fax : 2560851

Regional Office
] . 1
g’;a LIFE 5 Floor, Udyog

Loenrvin for

Eilyicaaismont Bhawan, Civil

s Lines, Nagpur.-
Phone :2565308, 2560139 440 001.
“Your service is our duty”
No. MPCB/CD/ Q,'L,OG foooz Date 1{1}05/2,@'2,

To,

The Occupier,

M/s. Chamundi Explosive Pvt. Ltd.,
128/129, Dhamna (Turagondi),

Amravati Road, Tq. - Hingna, Dist. Nagpur

Sub: Closure Directions u/s 33A of the Water (Prevention & Control of
Pollution) Act, 1974 and u/s 31A of the Air (Prevention & Control of
Pollution) Act, 1981.

Ref: 1. Renewal of Consent granted by the M.P.C. Board vide RO/UAN
No.0000168835/CR/2305000501 dtd 09/05/2023 valid upto
30/08/2028.

2. Incidence of explosion of explosive material happened
on 13/06/2024.
- Board Official visit dtd. 13/06/2024.
4. Sub Regional officer Nagpur-II initiate Legal action through
legal module dtd 13/06/2024.

W

WHEREAS, The Maharashtra Pollution Control Board has granted consent to
operate under the provision of the Water (Prevention and Control of Pollution) Act,
1974 and Air (prevention and Control of Pollution) Act, 1981 and Hazardous and
Other Wastes (Management and Transboundry) Rules, 2016 subject to certain terms

and conditions more precisely prescribed in the consent order referred at No. 1.

AND WHEREAS, The information received from District Administration about
explosion in your factory premises and official of this office visited the site and
observed that, the incidence of explosion occurred at around 1.0 p,m. in micro cord
manufacturing section which covers 3 manufacturing rooms and 1 packaging room,

during the explosion about 5 nos. workers casualties occurred.

AND WHEREAS, the incidence of explosion from your factory has resulted in

deterioration of ambient air quality and damages to surrounding environment.
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(2)

AND WHEREAS, you have not informed about incident to this office. This
shows your negligent attitude towards the implementation of Environmental Laws
and negligence towards the control of pollution and Environment Protection, you are

knowingly & willingly causing the grave damages to the Environment.

NOW THEREFORE, in exercise of power conferred upon me under Section 33
A of Water (Prevention & Control of Pollution) Act, 1974 & 31 A of the Air (Prevention
& Control of Pollution) Act, 1981. I, Hema Deshpande, Regional officer hereby
direct you to close your manufacturing activity forthwith and directed to
handle the explosive contaminated waste in the scientific way with the
permission of PESO. The competent authority is directed to disconnect

electricity supply of your unit.

This is issued as approval received from competent authority.

For & behalf of the
Maharashtra Pollution Control Board

(Hema Deshpande)
Regional Officer, Nagpur

1. Copy submitted to: -
1)The Member Secretary, M.P.C. Board, Mumbai for information.
2)The Joint Director (WPC), M.P.C. Board, Mumbai.
3)The Law Officer (P & L Divn), M.P.C. Board, Mumbai.
2. Copy to:-
1. Superintendent Engineer, Nagpur Rural Circle, MSEDCL, Vidyut Bhavan,
Katol Road, Nagpur. se.nrc.nagpur@gmail.com.

2. Dy.Ex.Engineer, Kalmeshwar SubDivision, MIDC Road, MSEB Colony,

Kalmeshwar 441501 - eenagpur2msecl@gmail.com , sdo0363@gmail.com
- They are directed to disconnect the Electricity supply of above said

industry immediately and report the compliance to this office with immediate
effect. These directions are issued under the provisions of Section 33 A of Water
(Prevention & Control of Pollution) Act, 1974 and Section 31 A of Air
(Prevention & Control of Pollution) Act, 1981.

Copy for information and further necessary follow up to:

Sub-Regional Officer, M.P.C. Board, Nagpur-II: It is directed to serve the copy of the
directions sent on SRO’s Email in person through special messenger and also to
ensure the compliance of directions of closure within stipulated time and submit
report thereof immediately about closure direction being complied.

For & behalf of the
Maharashtra Pollution Control Board

(Hema Deshpande)
Regional Officer, Nagpur
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 0712 - 2565308 Udyog Bhavan , 6th floor,
Fax: 0712 - 2560851 S Near Sales Tax Office, Civil
Website: http://mpcb.gov.in ii:.:i Line , Nagpur - 440 001

Email: ronagpur@mpch.gov.in S/ 4

RED/S.S.1 (R20) Date: 09/05/2023
No:- Formatl.0/RO/UAN
No.0000168835/CR/2305000501

To, S ¢
M/s. Chamundi Explosives Private Limited :

S.No. 128, 129, village-Dhamna (Turagondi) m:;%;ww
Tah-Hingna, Dist-Nagpur Tl

Your Service is Our Duty

Sub: Grant of Renewal of Consent under Red category.

Ref: Old Consent - RO-NAGPUR/CONSENT/1909000651 dtd. 20/09/2019

Your application No.MPCB-CONSENT-0000168835 Dated 20.04.2023

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,
1981 and Authorization under Rule 6 of the Hazardous & Other Wastes (Management &
Transboundary Movement) Rules 2016 is considered and the consent is hereby granted
subject to the following terms and conditions and as detailed in the schedule |, II, Ill & IV
annexed to this order:

1. The consent is granted for a period up to :- 30/08/2028

2. The capital investment of the project is Rs.6.83 Crs. (As per C.A Certificate
submitted by industry Existing Cl is-Rs. 4.70 Crs + Expansion/Increase in C.I.
- Rs. 2.13 Crs)

3. Consent is valid for the manufacture of:

o Product ’gi’;’:;:’t'; uom
Products
1 |MICRO CORD 6480 Kg/Day
2 |SAFETY FUSE 37000000 Mtrs/Y

(Activity of manufacturing of PETN not allowed)
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

z; Description Perné:tgf i Standards to Disposal Path

1. |Trade effluent 0.90 As per Schedule-I{Recycle in scrubbing

2. ([Domestic effluent 0.60 As per Schedule-I|Soaked in soak pit
5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Sr Stack Description of stack/ Number of Standards to be

No. source achieved
1 3 N.A. 3 As per Schedule -lI

LBs Page 1 of 9
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(09-05-2023 02:13:45 pm} !QMS PO6_F02/00

Non-Hazardous Wastes:
Type of Waste Quantity UoM Treatment Disposal

.Condii.:ions under Hazardous & Other .Wastes (-M & T M) Rules.2016 for
treatment and disposal of hazardous waste:

Sr Category No./

No Type Quantity UoM Treatment Disposal
gli'd?’gghf?crjnr:wcal PUTTING INSIDE OF | gypnine i
1 136 Kg/Annum| INCINERATOR AND
waste water WATER SOAKED INCINERATOR
treatment

The Board reserves the right to review, amend, suspend, revoke this consent and the
same shall be binding on the industry.

This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

. The applicant shall make an application for renewal of consent 60 days prior to date of

expiry of the consent. (Operate/Renewal)

c61987e9 Signed by: Ashok M. l(arﬁ

Egi ;ggég Regional Officer

3f3213e5| For and on behalf of

TAfL121] Maharall:m:a [’ol.lﬂion Control Board
8b63a63f

58478324 romgpur@mpcl?.goﬂn
07e54£64| 2023-05-099&14:01 IST

Received Consent fee of -

Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type
1 75000.00 |TXN2304002830 20/04/2023 [Online Payment
2 15000.00 |TXN2305001014 09/05/2023 [Online Payment

Copy to:

1. Sub-Regional Officer, MPCB, Nagpur Il

- They are directed to ensure the compliance of the consent conditions.
2. Chief Accounts Officer, MPCB,Sion, Mumbai

d.89437

Page 2 of 9
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SCHEDULE-I
Terms & conditions for compliance of Water Pollution Control:

1. A] As per your application, you have segregated trade effluent into weak stream &
strong stream and provided Effluent Treatment Plant (ETP) comprising of:

i) Strong COD/TDS stream of CMD - Treatment system comprising of Primary
(Primary after stmt).

ii) Weak COD/TDS stream of CMD - Treatment system comprising of Primary
(Collection tank, Neutralization tank, Gravity settling) .

B] The Applicant shall operate the effluent treatment plant (ETP) to treat the trade
effluent so as to achieve the following standards prescribed by the Board or
under EP Act, 1986 and Rules made there under from time to time, whichever is
stringent:

SriNo  Parameters Limiting concentration not to exceed in mg/l,

except for pH
(1) |pH 6.0 -8.5
(2) |BOD (3 days 27°C) 30
(3) |COD 250
(4) |[TSS 100
(5) |[Oil & Grease 10
(6) |TDS 2100

C] The Industry shall ensure connectivity online monitoring system to the MPCB
server including separate energy meter for pollution control system.

D] The treated effluent shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, effluent shall find its way for
gardening / outside factory premises.

2. A] As per your application, you have provided Septic Tank followed by Soak pit for
the treatment of 0.60 CMD of sewage.

B] The Applicant shall operate the sewage treatment system to treat the sewage so
as to achieve the following standards.

Sr.No Parameters Standards (mg/l)
1 Suspended Solids Not to exceed 100
2 BOD 3 days 27°C Not to exceed 30
3 COoD Not to exceed 250

C] The treated sewage shall be recycled for secondary purposes to the maximum
extent and remaining shall be discharged on land for gardening within premise
after confirming above standards. In no case, sewage shall find its way for
gardening / outside factory premises.

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-1d.89437

(09-05-2023 02:13:45 pm) /QMS.PO6_F02/00 Page 30f0
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3. The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification there of & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or an extension or
addition thereto.

4. The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

5. The Applicant shall comply with the provisions of the Water (Prevention & Control of
Pollution) Act, 1974 and as amended, by installing water meters and other provisions
as contained in the said act:

Water consumption quantity

Sr. No. Purpose for water consumed

(CMD)

Industrial Cooling, spraying in mine pits

L : 0.00
or boiler feed

2, Domestic purpose 0.75

3 Processing whereby water gets polluted 110

' & pollutants are easily biodegradable '

Processing whereby water gets polluted

4, & pollutants are not easily 0.00
biodegradable and are toxic

5 Gardening 0.0

6. The Applicant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time to time/
Environmental Clearance/ CREP guidelines.

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-1d.89437

(09-05-2023 02:13:45 pm) /QMS.PO6_F02/00 Paged of 9
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SCHEDULE-II
Terms & conditions for compliance of Air Pollution Control:

1. As per your application, you have provided the Air pollution control (APC) system and
erected following stack (s) to observe the following fuel pattern:

APC System Stack Type

S:::,Ck Source provided/prop Height(in of Co :g:::;:’; %) Pollutant Standard
7 osed mtr) Fuel >
, DIESEL
1 | DG Set Efjé‘jﬁ'fe 3.00 | 100 ’ N.A. :
Lit/Day
Acoustic DIESEL
1 DG Set 3.00 100 - N.A. -
Enclosure Lit/Day
Coal 100
1 N.A. Scrubber 11.00 16 5.33 TPM Ma/Nm?
MT/M g/m

2. The Applicant shall provide Specific Air Pollution control equipments as per the conditions of
EP Act, 1986 and rule made there under from time to time/ Environmental Clearance / CREP
guidelines.

3. The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacement/alteration well before its life come to an end or erection of new pollution control
equipment.

4, The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

Page 50of 9
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SCHEDULE-III
Details of Bank Guarantees:

Consent
(C2E/ Amt of BG Submission  Purpose of Compliance Validity
C20 Imposed Period BG Period Date
/C2R)

Sr.
No

Amount of Reason of
:{c} BG
Forfeiture Forfeiture

Amount of
BG
imposed

Consent
(C2E/C20/C2R)

Submission Purpose
Period of BG

Srno.

Page 6 of 9
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SCHEDULE-IV
General Conditions:

The Energy source for lighting purpose shall preferably be LED based

The PP shall harvest rainwater from roof tops of the buildings and storm water drains to
recharge the ground water and utilize the same for different industrial applications within
the plant

3. Conditions for D.G. Set

a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosure/room and then average.

¢) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.

f) D.G. Set shall be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

h) The applicant shall comply with the notification of MoEFCC, India on Environment
(Protection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

4. The applicant shall maintain good housekeeping.

5. The non-hazardous solid waste arising in the factory premises, sweepings, etc. be disposed
of scientifically so as not to cause any nuisance / pollution. The applicant shall take
necessary permissions from civic authorities for disposal of solid waste.

6. The applicant shall not change or alter the quantity, quality, the rate of discharge,
temperature or the mode of the effluent/emissions or hazardous wastes or control
equipments provided for without previous written permission of the Board. The industry will
not carry out any activity, for which this consent has not been granted/without prior consent
of the Board.

7. The Board reserves the right to review, amend, suspend, revoke this consent and the same
shall be binding upon you.

8. The industry shall submit quarterly statement in respect of industries obligation towards
consent and pollution control compliance's duly supported with documentary evidences
(format can downloaded from MPCB official site).

9. The industry shall submit official e-mail address and any change will be duly informed to the
MPCB.

10. The industry shall achieve the National Ambient Air Quality standards prescribed vide
Government of India, Notification No. B-29016/20/90/PCI-L dated. 18.11.2009 as amended.

11. This consent should not be construed as exemption from obtaining necessary NOC/
permission from any other Government authorities.

12. The industry shall ensure replacement of pollution control system or its parts after expiry of
its expected life as defined by manufacturer so as to ensure the compliance of standards
and safety of the operation thereof.

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-1d.89437

(09-05-2023 02:13:45 pm) /QMS.PO6_F02/00 Page 7 of 9
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13. You shall operate OCEMS installed for source emission round 'O' clock and transmit data
online to CPCB and MPCB server. You shall also monitor effluent quality, stack emissions and
ambient air quality monthly/quarterly. You shall conduct Dioxin Furan monitoring by third
party NABL Accredited agency once in year and submit report to Sub Regional Officer.

14. You shall ensure collection, and segregation of BMW regularly to treat and dispose Off within
48 hrs from generation.

15. Whenever due to any accident or other unforeseen act or even, such emissions occur or is
apprehended to occur in excess of standards laid down, such information shall be forthwith
Reported to Board, concerned Police Station, office of Directorate of Health Services,
Department of Explosives, Inspectorate of Factories and Local Body. In case of failure of
pollution control equipments, the production process connected to it shall be stopped.

16. The applicant shall provide an alternate electric power source sufficient to operate all
pollution control facilities installed to maintain compliance with the terms and conditions of
the consent. In the absence, the applicant shall stop, reduce or otherwise, control
production to abide by terms and conditions of this consent.

17. The industry shall recycle/reprocess/reuse/recover Hazardous Waste as per the provision
contain in the Hazardous and Other Wastes (M & TM) Rules 2016, which can be recycled
/processed /reused [recovered and only waste which has to be incinerated shall go to
incineration and waste which can be wused for land filling and cannot be
recycled/reprocessed etc. should go for that purpose, in order to reduce load on incineration
and landfill site/environment.

18. An inspection book shall be opened and made available to the Board's officers during their
visit to the applicant.

19. You shall not Rent, Lend, Sell, Transfer or Close Down the facility or otherwise transport the
Bio Medical waste for any other purpose without obtaining prior written permission of the
MPC Board.

20. Separate drainage system shall be provided for collection of trade and sewage effluents.
Terminal manholes shall be provided at the end of the collection system with arrangement
for measuring the flow. No effluent shall be admitted in the pipes/sewers downstream of the
terminal manholes. No effluent shall find its way other than in designed and provided
collection system.

21. Neither storm water nor discharge from other premises shall be allowed to mix with the
effluents from the factory.

22. The industry should not cause any nuisance in surrounding area.

23. The industry shall take adequate measures for control of noise levels from its own sources
within the premises so as to maintain ambient air quality standard in respect of noise to less
than 75 dB (A) during day time and 70 dB (A) during night time. Day time is reckoned in
between 6 a.m. and 10 p.m. and night time is reckoned between 10 p.m. and 6 a.m.

24. You shall ensure that fugitive emissions from the activity are controlled so as to maintain
clean and safe environment in and around the facility premises.

25. The applicant shall provide ports in the chimney/(s) and facilities such as ladder, platform
etc. for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board’s Staff. The chimney(s) vents attached to various sources of emission shall
be designated by numbers such as S-1, S-2, etc. and these shall be painted/ displayed to
facilitate identification.

26. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions. The Applicant shall obtain prior consent of the Board to take steps to establish
the unit or establish any treatment and disposal system or an extension or addition thereto

27. The applicant shall install a separate meter showing the consumption of energy for
operation of domestic and industrial effluent treatment plants and air pollution control
system. A register showing consumption of chemicals used for treatment shall be
maintained.

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-1d.89437

(09-05-2023 02:13:45 pm) /QMS.PO6_F02/00 Page 80f0
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28. The applicant shall bring minimum 33% of the available open land under green coverage/
plantation. The applicant shall submit a yearly statement by 30th September every year on
available open plot area, number of trees surviving as on 31st March of the year and
number of trees planted by September end.

29. The Board reserves its rights to review plans, specifications or other data relating to plant
setup for the treatment of waterworks for the purification thereof & the system for the
disposal of sewage or trade effluent or in connection with the grant of any consent
conditions.

30. The firm shall submit to this office, the 30th day of September every year, the Environment
Statement Report for the financial year ending 31st March in the prescribed FORM-V as per
the provisions of Rule 14 of the Environment (Protection) (second Amendment) Rules, 1992.

31. You should monitor effluent quality, stack emissions and ambient air quality
monthly/quarterly. You shall conduct Dioxin Furan monitoring by third party NABL
Accredited agency once in every year and submit report to Sub Regional Officer.

32. The Board reserves its rights to vary all or any of the condition in the consent, if due to any
technological improvement or otherwise such variation (including the change of any control
equipment, other in whole or in part is necessary).

33. The applicant shall provide facility for collection of environmental samples and samples of
trade and sewage effluents, air emissions and hazardous waste to the Board staff at the
terminal or designated points and shall pay to the Board for the services rendered in this
behalf.

34. You shall obtain necessary prior permission for providing additional control equipment with
necessary specifications and operation thereof or alteration or shall ensure replacement of
pollution control system or its parts after expiry of its expected life as defined by
manufacturer so as to ensure the compliance of standards and safety of the operation
thereof.

35. You shall strictly comply with the Water (P&CP) Act, 1974, Air (P&CP) Act, 1981 and
Environmental Protection Act, 1986 and industry specific standard under EP Rules 1986
which are available on MPCB website (www.mpcb.gov.in).

36. You shall create the Environmental Cell by appointing an Environmental Engineer and
Chemist for looking after day-to-day activities related to compliance of CCA.

37. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

38. You should comply with the Hazardous and Other Wastes (M & TM) Rules, 2016 , Bio Medical
Waste Management Rules,2016 and submit the Annual Returns as per Rule 6(5) & 20(2) of
Hazardous and Other Wastes (M & TM) Rules, 2016 for the preceding year in Form-IV by
30th June of every year

This certificate is digitally & electronically signed.

CHAMUNDI EXPLOSIVES PRIVATE LIMITED/CR/UAN No.MPCB-CONSENT-0000168835/Indus-1d.89437

(09-05-2023 02:13:45 pm) /QMS.PO6_F02/00 Page'9 of
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Sub-Regional Office,
MPCB, Nagpur-ll,
Date :- 14/06/2024.

Preliminary report of the accident occurred in M/s. Chamundi Explosives Pvt. Ltd.

M/s. Chamundi Explosive Pvt. Ltd., ., S.No. 128, 129, vill-Dhamna (Turagondi), Tal-Hingna, Dist-
Nagpur is having valid consent to operate in Red category for manufacturing of Micro Cord — 6480
Kg/day and Safety Fuse — 37000000 Mtrs./Year, which is valid up to 30.08.2028.

The incidence of explosion occurred on 13/06/2024 at around 1.00 pm in micro cord
manufacturing section. This section covers 3 manufacturing rooms and 1 packing room. For
manufacturing Micro Cord, raw material required is Nitrous Cellulose, Acetone and Gun Powder. During
explosion around 5 casualties occurred. Official of this office visited the site and following observations
noted:-

e During visit, fire was found totally controlled in Micro Cord section as Fire Department utilized
one fire tender for it. Machinery and equipment inside the plant found burnt and some portion
of concrete slab in manufacturing room was found collapsed.

e Due to incidence, some planted tik wood trees and fruit bearing trees in front of Micro Cord
section were also found burnt. Some portion of grass in tree plantation area also found burnt

e AAQM carried out by Mobile Van near Micro Cord section.

Regional Officer, Nagpur issued closure directions u/s 33 A of the Water (P & CP) Act, 1974 & u/s
31 A of the Air (P & CP) Act, 1981 on 14/06/2024 by directing to close down manufacturing activity of
the industry and also directed to handle the explosive contaminated waste in scientific way with
permission of PESO. Competent MSEDCL authority is also directed to disconnected electric supply of the
said industry with immediate effect.

Submitted for information, please.

Sub-Regional Officer, Nagpur-lI

A
\A\OCQ\\(L’OZ’ :
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CHAMUNDI EXPLOSIVES PVT. LTD., NAGPUR

Annexure-R4-lV

Details of Compensation paid to Legal Heirs of Deceased Person

Sr. ; Legal Heir Compensation Mode of
No. Name of Deceased Name of Legal Heir Relation Pt Payment
SHANKAR
01. g’g}‘q‘:” SHANKAR | | ASHINATH FATHER Rs.25,00,000 DD
ALONE
PRANJALI SHRIKANT | SHRIKANT
2. Rs. 0,000 DD
2 | FALKE NARAYAN FALKE | FATHER A
SHITAL ASHISH CHHABUBAI
3. :
00 | LIRS AEaR MOTHER | Rs.25,00,000 DD
PANNALAL REKHLAL | SITA PANNALAL
04. WIFE 25,00,
BANDEWAR BANDEWAR RN -
VAISHALI VANITA
05. | ANANDRAO ANANDRAO MOTHER | Rs.25,00,000 DD
KSHIRSAGAR KSHIRSAGAR
SHRADHA VANRAJ BHARATI VANARAJ
6. 2
o6 | S s MOTHER | Rs.25,00,000 DD
PRAMOD MANISHA
07. | MURLIDHAR PRAMOD WIFE Rs.25,00,000 DD
CHAWARE CHAWARE
KISANAJI
AN
os, | RUPAU/PRANIALL | loieao [ ramien | msasoooo | oo
MODARE
FHULANSHA
g9, | IS FHULANSHA, | s cit) FATHER Rs.25,00,000 DD

MARSKOLE

MARSKOLE




339 Annexure-R4-V

£ m
S
U J"z'??!‘i‘?‘.‘,ﬂ | Guvernment of fndis
_Eh _ FICEE Sl S AT | Miniary
Wﬂ aul levsics HYET WIS (UAN) | Petroleum & Explosives Safety Organisation (PESO)
—L )
- GEEE- famles M | Formerly- Department of Explasives
iea aa. Cas, 9 o o shdag | Stk Fluor, A-Block, CGO Complex,
B = — & s -
HiF 68 T | Seminary Filfs, Nagpur 44000
(Phone):- 251024% | TBSR (Fax)- 2510577

of Commerce & Mndustry

& (No.): E/HQ/MH/20/105(F121784)
ECik: ] | To,

Mis. Chamundi Fxplosives Pyt Lid.,
216, Laxmi Nagar. Near Water Tanks, Town/illage - Nagpu
District-NAGPUR, State-Maharashtra, Pincode - 420022

&% (Date): 281022023

I Survey No.140 & 141(0ld) 128 & 129(New), T Damns (Turagondi), Tehsil Hingna, FSTe NAGPUR, 7158 Mah, A7 Mss. © i :
5 X 2 29¢7 H T o s 2na, # aharashitra M/s. Chamundi Explosives Pvi. Led, g7
& fafmfor 8 faxsies Fas, 008 & afarfa L B ard S | EHOMER0105(E121784) B Hilem Feal )
( SRE / glasmy / o F afads )
wubject.  Manufacturing of Micrg- cord at Survey No.:140 & 141(01d) 128 & 12%New), Damna {

Turagondi), Tehsil Hingna, Dist. NAGPUR, Maharashtra -Licence
No.: EHQ/MH/20/105(E121784) granted in Form LE-1 of Explosives Rules, 2008 -
{ Amendment in I.‘.lrawingsﬂ-“aciliuwl’rﬂnlm),

glat | sir,
T UL fwa R U3 TR 80595 A 230272023 @ W wEm Y

case refer to your leter no, 80595 dated 23/02/2023.

T HEM EMQMH0/105(E 121784) m;mfmﬂmﬁH*mﬂwmmﬂaﬁmm%n

1e Licence No.: EHQMH 20/ 105(E121784) is forwarded herewith duly amended in respect of followings ;

Drawings/Facilihes/ Premises

.ﬁﬁﬁwﬁﬁmﬁaﬁmqﬁiﬁﬁmﬁtmmﬂﬁm%i

e Laenee siands issued for the Manufacturing of the following kinds and quaniities of explosives ;

wE fereles ES| wHTT EeET & e

Nao Explosive(s) Class v Sub Div Capucity Unit

1 Micro- cord s 3 0 3240 Kg.
torgafe fRTEs 31 W 2025 a8 ugE A

1s Licence shall remain valid till 31st day of March 2025,

[ & st o 8 wunr fwines fom, 2008 & fran 112 % il i &1 o &) Fum gradi 2

“farther revalidation(if required), please follow the procedure under Rule 112 of Explosives Rules, 2008. Receipt of this letter may please be acknowledged

HEEH | Your s faithtully

(1. i THR Eonil | Dr. Ashok Kumar Dalela)
mml Controller of Explosives
Q‘J_E? & favwies s | For Chief Controller of Explosives
|
ey Oty | Copy Forwarded 1o

1. Hudd g Reples Fias, ulmias 3d) gad e
The Jt. Chicf Controller of Explosives, West Circle, Navi Mumbai (M.S.)
2. 30 9 el Frdss mMead
T . Chief’ Controller of Explosi ves, Gondkhaird, Nagpur
i Mugistrate, NAGPUR, Maharashtra wicr reference i
endent of Police, NAGPUR. Maharashtrs.

= Noc No: HomeDesk-14(2 JFxp/NOC/ 1 %-1 7/ Kawi 14072017 Dated: 31/10/2017
& ge [3EIeE BUa@ | For Chief Controller of Explosives
|
(i T S andeH @ RIM, I ol & o eurd FFIFE hup:/ipeso.gov.in H)

{For more information regarding status fees and other details please visit our website hitp://peso_gov.in)

Vote :- This is system generated document does not require physical signature.

Applicant may take printout for their
records.

Digitally signed by ASHOK KUMAR DALELA
Reason Licence No = E/HQ/MH200105
Locaton Nagpur [E121784]

Date 26-02-2023 1318 00 PM




s TEnge € L
=¥ amoht 1

{ et} n i i
() B §59 = 500 S | i snferorersh o aree o 3
Licence o manufacture - (e} fireworks andfor sunpowder ex ceeding S0
IR /. (Licence No.) : E/HQ/MH/20/105(F121 X4}
THH FUY (Annual Fee Rs): 19850/

& @ s ﬁ"ﬁ? \3-."'_]’;15;-\}1
k

T HamMmaes al any ong (i

Licence is hereby granted to

M/s. Chamundi Explosives Pve. Ltd. (3feraift / Occupier : Mr.Jday Shivshankar Khemka), 210, Laxmi Nagar. Near Water Tanks, 4.-!
Town/Village - Nagpur, District-NAGPUR, State-Maharashtra, Pincode - 440022 2

1 9T srey & ot )
ST 9 ity | Status of licensee - Company

gﬁ%fmﬁm
: _

Licence is valid only for
the following purpase.

ST faeples! & Pl el ger 3R T % fore faftmra 2
Licence is valid for the following kinds and guanfity of explosives: — (&) (a)
B 1 3R faawm & 3 yym JuuYm o e v v

Sr. No. Name and Description Class & Division Sub-division Quantity at any one time
1. Micro- cord 73 0 3240 Kg.

Fraferfea Yertes (et 3 s ufter &1 uip &t &1 @R F. (Drawing No.) EHQMH/20/105(E 121784)

The licensed premises shall conform to the following drawing(s): . Bicica (Dated) 28/02/2023

J—‘Jﬁmﬁ?ﬁ@a oa R fRE ?I The licensed premises are situated at following address:
4 0. 140 & 141(Old) 128 & 129(New) , YTH (Town/Village) - Damna (Turagondi), Tehsil Hingna, Eﬁ'ﬂ YTHT (Police Station) : Hingna

Manufactare of -

Micro- cord - & f3fRmiu & fera

FTET (District) NAGPUR 1 (Suate) Maharashtra T&1E (Pincode) 440023
GHTY (Phonc) % T (E-Mail) safetyfuse@chamundiexplosives.com B (Fux) 07122233447
Il ufem  Pafaiaa glaun siafly & ! :

M : ting. 2 iiding, NING.
The licensod premises consist of following Micro-Cord Spinning, linpregnating Processing & Pucking Building, 1 MICRO CORD SPINNING

faciliti " IMPREGNATING PROCESSINGN AND PACKING BUILDING, with connected facilities.
acilities.

ST T — T G QR feiee sftifyan 1584 3R 3% i i Rewtes Bam, 2004 & guet, vl IR Hfafad vaf ok Profafee sue) &
el 364 §Y 37ed @ Sl 21

The licence is granted subject to the provision of Explosives Act 1884 as amended trom time to time and the Explosives Rules, 2008 framed there under and the canditians,
sdditional conditions and the following Annexures.

._mmﬁ_sﬂmwmfm.mwmmmmmw
Drawings (showing site, constructional and other details) as stated in serial No. 5§ above.

2. et iRl &= svnaiia s o @ o ok erfafved o)
Conditions and Additional Conditions of this licence signed by the licensing authority.

3. flﬁﬁtrE | Annexure

T8 SR ARE 31 AT 2020 7% RRUARIER | This licence shall remain valid till $1st day of March 2020,

T8 ST, mﬁwmmmqﬂzﬁaﬁarﬂm@v%um4 & gfe FAfdp e sewnn & 316l qur uahia g T B} 9l &1 siftrmm & o afg
Tl URER WIS A1 I e Suay H e v & s 7 un o w Reifed a1 ufiesd 3 o 9ed EEECE I
"his licence is liable w be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under set Set |1

vherever applicable, referred to in Part 4 of Schedule V or if the licensed premises are not found conforming to the description shown in the plans and Annexure attached
ereto,

TR | The Date - 08052019 y= fawstes fFags | Chief Controller of Explosives

'\:um!cm in Drawings/Facilities/Premises dated : 14/01/2020
Amendment in Drawings/Facilities/Premises dated - 25/04/2022
Amendment in Drawings/Facilities/Premises dated - 28/02/2023

di-ficRul & ygiE & foru s
Space for Endorsement of Renewal
Fdlav0 F arirg HIG F antE ST U & BRar o wrm
Date of Renewal Date of Expiry Signature of licensing authority and stamp
Sd/-
3/03/2022 31/03/2025 T4 & fawses g, TR

BDy. Chief Controller of Explosives, DTS, Gondkhairi, Nagpur

ST Fara-f] - Rreptes! 1 aa 1 @ 7o O ST g Al & s ik gifye sy g

Statutory Waraing : Mishundling and mi of explosives shall constitute serious criminal offence under the Law.

te :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

Digitally signeg by ASHOK KUMAR DALE LA
Reason Licence No  E/HQ/MHZ20/105
Location Nagpur [E121784]

Dale 28-02-2023 13:18 16 PM



ENCry process budding wherc ..'l..'\.nn..lll_\r' vpctated machimeny s used m the mant Ul ohosives sl have atached thereto one or more etficient h-_:lmn;-
mducty lesigned and eredied in decordinee with the specifhaaton ki 1 daon " Largand S I dcd HOIT Hme W Lmc
W TR Ao = "'—"'-F‘n—rf-r £ ot b e =S Ty o ¥ o} sy Kol
2 UET T #1 PR = vl 8 71 BRR (T P 3 C C U ] Sl =Rl gRI |
7 ents like mobile phanes. pagers shall be glowed in or near the premises where explosives we munufaciwred handled. swred

oERER R R E aE E w vad A e s i &1 F Wl e R R eiifiie wu o Roee 2 g 9 e S AR A A EY s
fam smem |

Mo person under 185 vears of age and no person who is in a state of intoxication or of unsound mind or physically handicapped shall be employed in or allowed to
enter the faciory

22 o U 4 & STaIl ST W € € a4 8 U R 31 ifeR @ g IR iR 2N R e Al axars @ 0.5 Hiex el 3R exart B F=E
& 23 A7 B WA i e Y ue o Faw wd o A
The doors of any process building shall not face each other. If doors of adjoining sheds face cach other, a screen wall of 23 em cement and brick should be
provided at a distance of 1 10 2 M from the building and 0.5 m wider than the door opening on both sides and up to the height of the doors

24 PTG H 0% FO0 W Wl fawptess @1 siftieam 7, o srte s aRem 3 faFmio & afeands i deita feptes 1 2, seu var d | &
7% 4 ¥ gurfeafaa nen @ e ¢ enfl
The maximum quantity of explosives in the whale factory at any one time, including those in process of manufacture as well as those stored on the licensed
premises, shall not exceed as mentioned in item 4 in from LE-1.

Fa gt fepes PAdss
Far Chiel’ Controller of Explosives
|
ote :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

Digitally signeo by ASHOK KUMAR DALELA
Reason Licence No  E'HO/MHZ0/105
Location Nagpur [E121784]

Date 28-02-2023 131829 PM
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T Ao s emiues TURE | (afaate (T afty A 7 antee . B S T B oy
LCERT € TS R WeE WU Ta § 1 (S0 1(W) &R ¢n) & snfasem & s s T TG, E/HQMH20 05 121 784) @1 314

e =

e Bl
The Foliowing are the conditions of licence number E/HQMH20/105(E121784) to manufacture firewarks in F arm | E-1
Chief Controller ur Coatroller of Fxplasives.

{zrticles 1ih) and (c)] granted by the

1. ORER H 9] awples! &1 Rfafu sl 0 & ol RAED Y 2 & sur &2 van 9 d5de 2 &3 ueIga Y 3 1B e 9k 67 e veies
Fae® @R SRR SUTER VR & Ha I g Qe w0 R @ 1S wiitre st v s
All explosives on the premises shall be manufactured and kept in a building substantially constructed of brick. stane or concrete as per specification no 3 under
Schcdulc—l‘v;‘l“l or in a securely constructed fireproof safe o of a type and design approved by the Chief Controller of Explosives
z.féixrfraﬁmugaﬁ;}?}aau—q'ﬂsh?amn:?fﬂtﬁﬁﬂmmmmw%ﬁnwmaﬁfﬁammﬁﬂmmﬁama@mmﬁmaﬁ
f& @ farwmiess 3 $ud 7 omg G ey, ew! iR Ao ) Turen wia w0 @ 18 @ e SR T T T S|
The interior of every building and receptacle used for explosives and the shelves and fittings therein shall be so constructed or so lined and covered as to prevent
the exposure of any iron or steel, or the detaching of any grit, iron steel or similar substance, in such manner as to come into contact with the explosive. Such
interior. shelves and fitungs shall, so far as reasonably practicable, be kept free from grit and otherwise clean.
_%aqulianm.mﬂﬁmﬁzamm%mmﬁ% & T8 w14 & forg fasn smomm o feeht e weiter 3 v @ b s |
¢ building or receptacle in which explosive is kept shall be used only for the keeping of such explosive and for no other purpose whatsoever,
4.;@%@111%mwﬁﬂ:@mﬂmﬁwmwmmm&wmﬁwmww%mﬁ%m o frpe G s e
|
Firewaorks shall be kept in separate receplacles or shall be so separated as to prevent explosion or fire co ating from one to the other,
0.5 febeame R 3ifilas 7 & Wit favhies o 2 & oFER U ok Rrgifde feu s |
All explosives exceeding 0.5 kilogramme. in amount shall be packed and marked in accordance with the Schedule 11
| g, Gur B, Y1 WY, Y& IR TS 11 aeisdl & fafmion & e duee! @ 0 R @ sre guss WugReE 1 3@ s R 32
ITHE § YR 4 T ¢ A GurfeRd TRida g U e 3@ e
The ingredients for the manufacture of fireworks, serpents, paper caps, safety fuse/micro coard tuse or sparklers shall be kept in separate stores distinet from
each other and separated by safe distances as mentioned in the table 4 or 6 of Schedule VIIL.
dRTTEm A ahanmn@,ﬁamaﬁiéﬂ%n%ﬁan%vﬁaﬂ%ﬁﬁuﬁﬂﬂam?ﬁﬁmmaﬁﬂﬁﬁﬁmm g ufn
B 31 S & ara, e U aael & SR 8 3 g
No iron or steel implements or stone implements. such as mortars, pestles, grinders (chukkis) shall be used in the manufacture of explosives or shall be kepl at
any time in the licensed premises.. Only copper, gun metal or wooden tools are permissible.

‘mmqﬁzasﬁﬁn‘fmﬂ?qma@araW$mﬁmﬂmmmﬁﬂnMé€mwmm¢mﬁm?ﬁm|

e

wn

-

o

All explosives. as and when they are manufactured, shall be removed, without delay to the licensed place of storage and no cxplosive shall be allowed to
accumulate in the place of manufaciure.

a4 gy ok g o € & e & o s snem ok gw v w @ ewd we e st @1 R R s ver 2 vee @ @l
Bl g T Frm @1 21w S & T anfarvrareh Ta R, Rafmior w aw aE e afz sfa ven o/ v we W, ver m%@m
R 77 § 9 Bl uglgd # € 2
Manufacture shall only be carried on between sunrise and sunset and no lights shall be allowed in or near the place where fireworks are manufactured provided
that nothing in this rule shall apply 1o handling/manutacture of fireworks during dark hours if proper illumination with flame and/or dust proof motors, light and
fittings is provided in the area and the place is guarded.

10. fosfl e, 9, Farrend, wermy, 3 w0 @ waoeRit 41 fewiee uafa @ srar b el avg 1 Rred o o wadl 8 @1 fesies € waal & o
STEE] 4 e T 1 S URER O A a e S SR A 7@ S | SR & e YO # 3 T6 e |
No oils, paints, matches, lights, any article of a highly inflammable or explosive nature o liable to cause fire or explosion or any acids or similar substances shall
be brought or keptin the licensed premises, No smoking shall be allowed inside the factory,

11 Srpafirm @ fafta faepies! ofR gru & & i fwpies] & veru & st ok o Wy oR € 2 3R 3R £ 4 3 7@ R Rrewtes B,
2008 F i W e # vsR 78 R i, TR fter =r 9w 28 1 fRee o1 W weftfa &3 |
The licensee shall keep records and accounts of all explosives manufactured and of all stocks in hand in forms RE-2and RE-4 and exhibit the stock books and
recerds to the vHicers authonzed under rule 128 of the Explosives Rules, 2008, whenever sueh officer may eall upon hum to do so

12. FRER URRR A it # fafféy el 2 fim 71 frorean 521 fsu s |
No activity other than those specified in licence shall be carried out in the factory premises.

13. SFFEAYR ok 34 Hriart A & 2vF uiwR & e # wrlare viea @ sea g |
The licensee and the employee shall be conversant with procedure 1o be taken during the emergency within the premises, ;

u_ﬁrmﬁﬁwmmé%mﬁmmﬁmmaammmmﬁMWﬁmwﬂ IR Ty MG B & fore f sffm
3R & Pyl & Quae) a1 geen He <l &1 Ye U are B o 8, 99 &1 Ul gfewl Sues Svarg s |
Free access to the licensed premises shall be given at all reasonable times 10 any inspecting or sampling officer and every facility shall be atforded 10 the officer
for ascertaining that the provisions of the Act and the Rules and the safety conditions are duly observed.

rs.mmmmm&&%ﬁmﬁmﬁﬁmﬁmmﬁmmaﬁﬁﬁmaﬁ#ﬁﬁwmﬁtrﬁazhar
uREd &3 & forg ar O Ryttt &t F & o, o OF oiverd 1 v # sredfterd shfem vefdfa # wedi @ ok iR o1 afd) a8
.wwwm%mgaﬂ%m AW F B, YA IR ¢ a reiauRs 37 R # fenfm w3 ok 8 witer er Ry sei &
iR araTe @) fdid 2m |
I the licensing authority or a Controller of Explosives informs in writing, the holder of the licence 1o execute any repairs or to make any additions or alterations
to the licensed premises or machinery, tools or apparatus or carry out recommendations, which arc in the opinion of such authority may pose unacceptable risk
and so necessary for the safety of either va=site or off-site of the premises or persons. the holder of the license shall execute the recommendations and report
compliance within the period specified by such authority,

16. 3 71 fawsies & 3R fawwiea) 21 o1, I0d & a1 9 #1 RO fiaean 1w Rm ol e Wiver ol R witer =
PTafea H g I
Accidents by fire or explosion and losses, shortage or theft of explosives shall be immediately reported o the nearest police station and the licensing authority
and local office of the licensing authority

17, Tt TR H i et 6 e o st frven / 1 siR wreRe wa ol e Wiew T TR, 85 3 oftre TE e |
The maximum number of process buildings excluding mixing/ filling. transit building and drving platform in a factory shall not exceed 85,

18. 91d 1% qw fawpless M sri AR 03 ge 7 d o 68 srem @ o vere o geam sma 3ue aifies REmfor gua @ 15 @ |
Unless specifically exempied by the Chief Controller of Explosives, the minimum capacity for store house attachcd 1o any factory shall be 1/5th of its annual
manufaciring capacity.

19. HRfIU T sfasrarsial & fafmior & for 20 iR e & Gddeml 2q Resies Pidas ari wwiiti &0 @ &0 U o B #) gl @
Eiraill
Licensee shall appoint minimum one qualified foreman certified by the Controller of Explasives. for every 20 process buildings to supervise the manufacture of
fireworks.,

20, Uies UHY a1, forad favpies! & fatmio F figgy varfem 5t o Sudi e o 2, Son-9em IR quroife Jd g RRED S 230
o e & ar U 71 e § Afte uftefarg ok vifta gy wdid dgess dous Bl |

=



Agadliional ¢ 3_ 4_3_i_§

The Following ave the additional conditions of licence nnmher E/HQ/MH/20/105(E121784) to
manufacture fireworks in Form LE-1 |Articies no. I(b) and (cj schedule IV Part 1 of Explosives Rules,
2008] granted by the Chief Controlier or Controller of Explosives.

- All licensed premises shall be provided with smooth pathway nter connecting mixing, filling, manufacturing sheds, drying
platforms, transit sheds and burning pits to facilitate for safe and smooth movement of chemicals, intermediates, semi-
finished and finished fireworks in light weight trolley, having rubber lined wheels and for the passage of workers.

2. All licensees shall make Safery Management Plan of their factory including names of all Foremen appointed and delegation
of supervision and submit the same to the inspecting authority.

3. All licensees shall submit the detailed list of fireworks items manufactured by them indicating names of chemicals and exact
compositions and Chief Conuroller of Explosive Nagpur@s approval undertaken for manufacturing in their fireworks factory
to the inspecting office as well as the Licensing Authority.

4. The occupier of the fireworks manufacturing factory will ensure that dangerous practices like exceeding man limits in mixing
and manufacturing/finishing sheds, filling sheds, drying platforms or Packing sheds and excess storages of semi finished
items as well as pellets, usage of the area in between the sheds for manufacturing/storage of fireworks or semi finished items
or drying of fireworks items are not resorted 1o at any time.

5. The occupier of the fireworks manufacturing factory shall ensure that all the employces of the fireworks manufacturing
factory shall be conversant with the procedure to be observed during the emergency within the premises.

6. All licensees shall provide :

a. Cotton clothes without pockels for the workers who are engaged in the manufacturing of fireworks.
b. Static discharge plates with efficient carthing points at all entrances of mixing/filling and pellet making rooms and all
workers shall be made aware of their use before entering into the shed.

. ¢. Anti- static flooring for the rooms where mixing/filling or pellet making are carried out,

d. Light weight trolleys with rubber lined wheels for movement of chemicals semi finished as well as finished fireworks
within the factory or upto the storage magazines.

7. The occupicr of the fireworks manufacturing factory shall ensure that the fence provided at outer safety distance of the

manufacturing factory shall be fully secured and strengthened by providing industrial type chain link fencing or compound

wall so as to prevent entry of unauthorized persons into the licensed factory area under any circumstances.

For Chief Controller of Explosives

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.

Digitaily signec by ASHOK KUMAR DALE LA
Reason Licence No  EHQ/MH20/105
Location Nagpur [E121784)

Date 28-02-2023 13 18 44 PM
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Varticulars of Facilities attacted with factory
cavered under Licence No, : E/HQ/MH/20/105¢ F121784)

Shed No.of |Breadth{Length Quantity IT:I?( Total i
P BRedName e i Shods (Mirs.) (Mtf) per acity(Kgs.)| Man
&* e *)IShed(Kgs.) s‘;l"r SRR Nt
ed
Micro-Cord
Spinning,
1 [mpregnating, Bldg.No.35 1 8 35 3240 19 3240 19
Processing &
Packing Building
MICRO CORD
SPINNING,
5 IMPREGNATING| BUILDING = .
2 PROCESSINGN NO 39 I 8 46 3240 20 3240 20
AND PACKING
BUILDING
Total Capacity : 6480 Kgs.
. Total Man Limit : 39

The Date : 28/02/2023

For Chief Controller of Explosives
Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.

Dignaily signed by ASHOK KUMAR DALE LA
Reason Licence No - EFHQ/MH 200105
Location Nagpur [E121784]

Date 28-02-2023 13 168 59 PM
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128 Flowr, ARk U000 iz

TG il Nuagpur 4

RET (Ne ) EMHQMELTOANS(F 121784) 278 (M) 2% 02 2023
@y [

Mis Chamunts Fxpilasnves Py Lad
20, Lazen Nepztiot Newr Winter Tomks Towndl Hinge - Nagp
Distrae t-NAGPUR. Stan Munavashoa, Pincody - 440022

ot Survey No '30& 141(00d) 175 & 129 New), W Damng ( Tursgondi), Tehal Hingna, en NAGPUR . 35T Maharashiea B RGH Mys, Cham
sifererd] & faffulo 2g BRries Bum, g & st | b £ od SR F E/HQMH 20/ 105(F 121784 & TEies 3izal 7y
CIRET g ofeR T ofed

shyect  Mazulactoring of Micro cord at Survey Ne 140 & 14100d) 128 & 129{New ), Damoz

Na: EIQMH20/105(E121 784) granted in Form LE-] of Explosives Rules. 2008 -
(Amendment in Drawings/Facilitics Premises).

undi Explusives vt Lad. g7
(Turagoadi), Tehsil Hingna. Dist. NAGPUKR. Maharashtra -licence

0 ; S

U IUaE U U7 UA EE soses 2T o 202 & Hed gema

s reter to v letter no BUS9S dated 23022023

T I E MU0 05002131 7% aﬁ%@mfﬁf&m‘-uﬁmﬁuﬁ'ﬁqéﬁ#&ﬂﬁm?ﬁﬁﬂaaﬁﬁ;ﬂmm@

e icence No. FAWGMI 20 105112 T4y is forwarded herewith duby amended in respect of fnlmwmg-;

I asmimg s Facilivies Premises

b1
= fafamim 2 ffah @ o T A S G s S sdi S ad

stend rsced for U Manufaciuting of the Totlowing binds and guaniities of explosives

weE fewrres it Ty SY-FHET & =T
Mo Fxplasive(s) Ulass i Suh Div Capaucity Unin
i Micro- cord ¥ i ] 3241 Kg.

A foia 2w 2025 7% Ve

€ Licence ghall remain validd 14l 315t day of March 2025,

G & s e v e Rswines fan, 200 & fiox 112 & Sferia oo an uem & T vad 2

further revabnlatumion reguired) please follow the provedure nader Rule 113 of Feplasives Rules, 2

K% Receipt of this letter may please be ach nowledged

e | Your s taahtully

(ZT. MU SR THAT | Dr. Achok Kumar Dalels]
faeres fass | Cantoller o1 Explosives
q'_‘:! 3:]39".'. Eﬁ‘u:iﬁ l_qlﬁ'ﬁ | For Cliseet Comtrontler ot | xplosives
|
fefy fsiioll Copy Forwiraed 1o

| Eon s Rawles Rdse, uiimias 4d ded e
The Ju Chiet Controller o) Exnlosives, West Circle, Navi Mumbai (M S |
) 30 g fewdies s esd 5
The Dy Chiet Controltes o Explosi,

3oLt Maptiate, NAGPU R, Mubarashers wath felesence % Now Mot Homie Desic- 140 2 PEyp NOC 1517 Kawi 1407 017 Dated: 312002017

’ II- tendet of Polise NAGPUR . Maharsshira

31U SEST S addE & R, o i & R gt e bttp:/peso.gov.in SF 1

thor more Y armation regarding status fecs ond other deiails

$ 1 IS 35 | For Ot Contiofier o Explasives
[

please visn our webzne hup PoR_LON 0y

Jole :- This is system cenerated document does not require physical signature.
records.

Applicant may take printout for their

Uigitabiy siorec by A5 On HUSAR DALY Ls
Reason L £ 201 07
Lovat-n Na

Dot 2605

R o]

VaOTR LD PA




Coiin Na b0 UUHOUMES 20 b oA [ =

Licence is hereby granted 1o

Mix. Chamundi Explosives Py |id. (3ffer | Oueupier : Mrday Shivshankar Khemka), 2100 Laxim Nupy Nea Winter Tanks
Town/Village - Nagpur, District-NaGPL 'R, Stte-Mabarashua. Pincode - 440022

B H470Q 3jen & @idi 21
st & uied
¥t Pnfataa
G & oy {3k M ot

i _ Micro- cord - & f3Fiu & faqy

Steenee 15 valid only for

he tallowing purpose

yefa fawnled & Paffes f5ed uen R T & o fafmma

wenwe ix vithid Yor the tollowing kinds and quantiny of expl

| Status of licensee Company

losives: — (@) (a3

& AW 2R faawm a7t afr pym

SO 1 fdl ue g
S Nu Name and Description Class & Division Sub-divisim Quanitiny at any one fime
| Micro- cord T3 0 30 Kg
oA Yt yEE) & eaa R E ue Ed 8 TEME B (Drawing No ) FHOMH 20/105(E 12 1784
he heensed premises shall conform ls the following drawing(s)

f&1® (Dated) 28022023
Ww Rufatas v w fam B! The licensed presnuses wre situated at foliowing address
{ ]

A0 & 141 (O0d) 128 & 129(New) T (Town/Village) Damna (Turagandi), Tehsil Hingnz, ‘]ﬁ?ﬁi YT (Police Station) - Hingna

Ao dismen) NAGPUR T (State) Muharashtra FEETZ (Pincode 440023

THTE (Plhnc) ?f ﬁﬁ(F-'\-‘[ail} aafﬂyfuse@.fhzmuuditspltwi\'ﬁ.com (Fax) 07122233447
& __ ) i

ey q{““ 1 g ’ @ﬁ. {ﬁm % gl I Micro-Cord Spinning. hnpregnating. Processing & Packing Building. | MICRO CORD SPINNING.

'“’l .*"““'“ dipremuses consist o1 tollownsg IMPREGNATING PROCESSINGN AND PACKING BUILDING. with comnected facilities.

Conics

T W - T O QUG feres aftfian s SR 37 anft= ezt favostes Bram 2004 & zus ol o
€11 38d gu 3en & widl 21

ie ficenice is pranied subject o the provision ot Explasin

ditional conditions and the fol lowing Annexures

1 e o ¥ < B ol S Tl . st deh e & feeur gfYa vd gu))
Diwings (showing site, constructional and ather details) as stated in serial No. § ghove

2 aqﬁﬂﬂmﬁammaﬁammﬁaaﬁwﬁmﬁﬁ&aa T
C onditions and Addiuonal Conditions of this licence signed by the hicensing authority

3 =1 | Annexure

¢ ST AHTE T 2020 T BT A 1

s, \Wmmmmﬁ?ﬁaﬁHﬁm@ﬁv%m4éuﬁﬁ'ﬁgm Set 1l & 315 e Fafvis s srpefer o vl @ sfitemm ad o afe
191 Ui U A1 T EE Hen Quey 3 o e & S0 T U 9 W Feifad o ufawga o o gadi 2 EUECCIL T

15 licence is luble w be suspended or revoked for anv violstion of the Act or Rules framed there ander or the cond mons of this hicence
crever upphicable, referred to in Part 4 of Scheduls \ 11 the licensed premises ire not found coenforming 1o the descrip
(= (1]

sfafiad Tl ok Foflee suest s

€8 A TN a5 aniended trom time ta time and the | splasives Rales, 2008 tearmiod there under and the cancitians,

licence shall remam valid ull 315t day of Murch 2020,

4s set tarth under set Ser |,
tor shown in the plans and Annexure suached

88 | The Date - 08052019

n&= fewEies fydss | Chief Controller of Explosives

‘1 0 Drawings Facilives/Premises dated - 14012020
e dentin Diawing</Facilines Premises daied 25/04/2022
nendment in Driawings Facilinies Premises dated - 2810242023

il U & Ygie & fou s
Space tor Endorsement ot Renewal

FatEwn F ardiE e & ARt A WIS & gea abv em

Date ot Renewal Date of Expiry Stgastwre of licensing suthority and stamp
_Sd

33 2022 H0372025 U I fAERlee e QR

D Cheet Contralles of § yplodives DTS, Gondkhag, N

agpur

mﬁm:ﬁwﬁaﬁaﬂwﬁﬁmmmmwﬂmsﬁqmm SHUTY g
Stetutery Warping - Misbundling und misuse of explosives shall constitate serioun coimingl offcace under the law,
‘i- This is system generated document does not require physical si

gnature. Applicant may take printout for
their records.

Lngaaty siores by ASHOR RUMAR GALE LA
asa Luwence No ErHGIAH 200105
Locaon Magput [£124764)

Dat: 2602 3 1316 16 P




frch r by Wi = Ve Al Dy fRES ] W 43 08 a0 Seaden bl 15T EaeR By ikl v ae oy R M o steacitehamhicanaed shail LR TR AT s G TTRPRE s + SR TERee S

el frny Tawfune

21 58 UEe van & e SFE REE ae A HE T UE W T Y @ ga 9% 3R e avw T G a1 avaTll # ( 5 Hiex Digl 7 grar & Fan
aF 23 35 F Haa aﬁ:#aﬁﬁr%ﬁ“ﬂweﬁwﬁﬁ@n

The dowrs of any process building shall nas face vach other. Tt doors of adjoiming sheds face cach other. ¢ screen wall of 23 em cement and brick
provided at s distance o1 110 2 M (rom the building and 0.5 m wider than the doar opening on both sides and up to the heght of the doors

4 mmﬁwmwmmwmm o armfe srme oftse & Rfmtn & ofyonds i dehe Raees Hig oEuuEd 8
e « 1 i 3feetEa T 1 st A2 g
Phe neoanin quantity of explusives i the whole factony b uny one e sclacing Buse i pro
premiises, shall not exceed as menuomed W iem 4 0 om LL I

should be

<o el as thuse steed oo die hoensed

oas ol (gl

qu favres Foss
Fuor Clizel Conuolier ul Explosives

ite :- This is system generated document does not require physical signature. Applicant may take printout for

their records.

Chataliy signea by ASHOR, BUMAR DALELA
Reason Lwerce No b HOLSS 20109
Locanon Negpur [E121 TR

Date 26-02- 2023 1348 Ju PRl
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B bationsing are the sdditions! condirons of Beeace numher FA30N 200501 121781} ta
tacture firewarks in Fairm LE-1 fArticies no. 1(h) and (¢) schiedule IV Part | of Explosives Rules,

2008] granted by the Chief Cantrolier or Controiier of Explosives.

All heensed premises shall be provided with smooth pathway miter connecting mixing. filling. manutacturning sheds. drving
platforms. (ransit sheds and buming pits 10 facilitate for safe and smooth movement of chemicals, mtermediates. semi-
fimished and finished fireworks in light weight wolley. having rubber lined wheels and for the passage of workers.

All heensees shall make Safety Management Plan of their factory including names ot all Foremen appointed and delegation
of supervision and submit the same tw the inspectung authonity

All Ticensees shall submit the detailed list of fireworks items manufactured by them mndicating names of chemicals and exact
composiitans and Chief Controller of Explosive Nagpur@s approval undertaken for manutacturing in their fireworks factory
to the mspecung office as well as the Licensing Authority

- The vecupier of the fireworks manufacturing factory will ensure that dangerous practices like exceeding man limits in mixing

and manufzctuning/finishing sheds. fitling sheds. drymg platforms or Packing sheds and excess sworages of semi finished
nems as well as pellets, usage of the area i berween the sheds for manufactunng/storage of fireworks or senu finished items
o drying of fireworks items are not resorted to at any tume.
The oceupier of the fireworks manufacturing factory shall ensure that all the employees of the fireworks manufacturing
fuctory shall be conversant with the procedure to be observed during the emergency within the premises
All hicensees shall provide

a Caoutton clothes without pockets for the workers whao are engaged in the manufacturing of fireworks.

b. Static discharge plates with efficient canthing points at all envances of mixing/filling and pellet making rooms and all

waorkers shall be made aware of their use hetore entering into the shed

¢ Anti- static flooring for the rooms where mixing filling or pellet making are carried ou
Light weight trolleys with rubber lined wheels for movement of chemicals semi finished as well as finished fireworks
within the factory or upto the storage magazines.

The occupier of the fireworks manufacturing factory shall ensure that the fence provided at outer safety distance of the
manufacturing factory shall be tully secured and strengthened by providing industial tvpe chain link fencing or compound
wall so as to prevent entry of unauthorized persons into the hicensed factory ares under anv circumstances

For Chief Controller of Explosives

Note :- This is system generated document does not require physical

signature, Applicant may take printout for their records.

Lingetaatly sianec by ASHOK KUMAR DALELA
Reasor LicenceNo EHONHZ0 1
Locatwin Nagoure [E121784]

Date 26-02-2G23 13 1A 42 PN




SNSRI i

| Man | Total
I » , af Pength Limit Total tota
el Nawe Room/Marking (Mtrs.) Shed(K per [Capacity(Kgs.) l[r“n
shed(Kgs.) Shed it
Micro-Cord
Spinning,
Impregnating. Bldg.No.35 35 19 3240 19
Processing &
Packmg Building
MICRO CORD
SPINNING,
5 IT\‘iI‘RI‘C(_iTI\lﬁA'I'IE\‘(‘fE BUILDING 46 2 3240 20
PROCIESSINGN
AND PACKING
BUILDING
Total Capacity : 6480 Kgs.

Total Man Limit : 39

The Date : 284022023

For Chict Controller of Explosives

Note :- This is system generated document does not require physical

signature. Applicant may take printout for their records.
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£121784 L1d , Amendment i

This 15 an Online Application  Click Here 1o See/Primt A;
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AT KH. NO 140 & 141 (OLD) 128 & 128 (NEW).
f MQUZA . TURNGOND|, VILLAGE - SMAMNA
TEM . MpiGyA IET  NAGRUR

o [BUILDING SHEHULE B
| PRACEAL T e e
s L i Bl el B b S e
il
. : By Py
f il
P 0| |
I [P35 L3 _
F10 T K7 T LR
4 O i
- |
7 B )
e o e
|...I“.¥ _.‘
L1 i
e =
1 T o v
: T BN A
- 1 [T
1=
5 o i
—._“
= v
MTEMEALY
[ FierkayT
i \_..
T
ARCHITEGT Pl )
Ar. Saurabh Paltwal
GOAREG MO | CAI00 127788
DUl HICY. 30 TRIVENLIN 157 AAMOASPETH NAGELIR - 440010
it [ e B T, MOBILE 0935028753
. iy DATE SCALE DRAWH BY
REY FLAN 02102/ 3023 1:1000 SAURABH

Uiptally signed by ASHOR RUMARTDALEDA
Reason Licence No  EHQIMHZ0:1 06
Location Magpur [E 111 784)

. .ac 2B-02-2023 1317 28 PM
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e rs 5

W WeG A -3 LICENCE FORM | -3
uur‘"-?__“ & U & SFfElE & ;
(See arucle Ma o dds of Pan | of-Schedule 1V quJqJLLLJ\L‘ Hules, JU8)

E fReusfmat i s4smats %M&aﬁvmﬁr&ﬁmﬂaﬁrafﬁmmﬂamm

Licence 10 possess (b for sale of explosmves of Class 1234 S6ar7ima magazing

. (Licence No.) : EFHO/MH21/117THE142652)
FUT ( Annual Fee Re) 17000/-

I Licence 1s hereby gramied to !

M/s. Chamundi Explosives Pvt. Ltd. (3TUHT / Occupier : JAY SHIVSHANKAR l\l{FM}\Aj, 210 ].axm:}qagau Ne;r}la:ef

u\. l“" /""t_

Tanks, Town'Village - Nagpur, District-NAGPUR  State-Maharashira, Pincode - 440022

EeE ————— —— — ==

) el srgen @ o 8 T, S —t*ﬁé‘f}w
2 miﬂ'ﬂaﬂ s | Status of hicensee Company A " > ....;.f"._":;
3 Eita FafafEd e & fou ffarg € X s S
possess for sale of Micro- cord, - & femu & foe
Licence 15 vahd only for the following purpose
4 G fevies) & Pufafaa e ror o) o= & fom B 3
Licence is valid for the followng kinds and quanuty of explosives: — () (a)
T R AR a S i R ] LERER R Cac ok A
Sr, No, Name and Descnption Class & Division Sub-division Quantity at any one time
— | 'Ehnn cord " — | il _______ = 19440 Kg = 3240000 Murs
r@)ﬁﬂﬁt{aﬁWwﬂaﬁéaﬁmﬁﬁmﬁﬁmmﬁza(@;mmaammﬁ%&m S times
(b} Quantity of explosives to be purchased in a calendar month|applicable for licence under article 3(b) and ()] as above.

s. PrafufEe e e @ sqea o @ o et g

The licensed premises shall conform w the following drawing(s) feA1& (Dated) 27/02/2023

[ G@m OivER Aufeiaa Ud 92 UG B 1 The licensed premises are situated at following address
Survey No. 128,129 , 4TH (TownVillage) - DHAMNA (TURAGONDI)

ISETT (District) NAGPUR T (State) Maharashtra
GYHM (Phone) 07122233445 g HA (E-Mail) safenvfuse@chamundiexplosives.com
7 SRR B Aafla g ofade 31

The hicensed premises consist of following facilies

Micro cord storage room

TEINE & (Drawing No ) EHQ/MHR2 /1 173(E142652)

QI UTHT (Police Station) : HINGNA

IUHETE (Pincode)
BEH (Fax)

440023
07122233447

8 ST U - ¥R R IYRSIG Reees sfafias, 1584 ok 39 sl e Resies Fam, 2004 & uad, wdl ol sfafead wdl sk Fafafaa
SUEE S AT TEd gU ey @1 ol &

dl &1

The licence 1s granted subject to the provision of Explosives Act | 884 as amended from ume 1o ume and the Explosives Rules, 2008 framed there under and the

conditions, additional conditions and the following Annexures

Sudad 0 ¥ s ¥ oul $ila Yarles e, it 9dd o s fegwm eftfa a gy

8
Drawings (showing site, constructional and other detanls) as stated in senal Mo § above
2 ST HITA St 6 810 €2 A1 o 2T o are

Condiuons and Additonal Conditians of this licence signed by the licensing authonty
3. g3 WU DE-2 | Distance Form DE-2

9 Ug I3 dRiE 31 |Id 2023 G 1919910 @ This heence shall remain vahid ull 31st day of March 2023,

T e, sifvfan o1 3 sefia Efad Fom o st v & wm 4 & ofa Bffe 3evn & sdfim aw Iueftla 28 srsfa &1 ol @ sfvssm &= a1 afe
e Uit gieE o 399 "e gudy 1 gfifd Ao & aea 9w s w Pdfan o niasea @1 o gadl €, wel 98 anEl

This licence is liable 1o be suspended or revoked for any vialation of the Act or Rules framed there under or the conditions of this licence as set forth under Set VI,

whesever apphicablerefened 10 in Pan 4 of Schedule Vg -theHeensed premises erenorfosndconfomuny 1o the description shown in the plans and Annexuee atached

hereto
ARG | The Date - 27/02/2023

TERIFI & YEIFEA § 10U ®H

Space for Endorsement of Renewal

2140372023 032026

qammaﬂm HHIG &1 dRE RGElER

Date of Renewal Date of Expiry Signature of

sd/-

H@ﬁ’mmﬁ | Chief Controller of Explosives

icensing authority and stamp

E-)r Chief Conuolier of Explosives, DTS, Gondkhain, Nagpur

:mmmmwmmmmmaiammmaWNM|
Statutory Warning - Mishandling and misuse of explosives shall constitute serious erimnal offence under the law.

Note :- This is system generated document does not require physical signature.
Applicant may take printout for their records.

http: //10.0.50.11/IntE xp/E \plou\-g_q[-lcmwl E3Hindi.asp?l etterGenerated YN=Y

21-03-2023



UE SlA- jaeFide 180 Formerty- Depamiwsin of b agibosves
s s L OR 2 e Qprh. S ‘ : 4 12
CHTFNO CRIE &, I8 16 350 73 Departimentai Testing Stadion 1% Ko St

HERTE T MEGH | Amravts Road, DTS, Gondhhain, Nogpur 43002
W (Phone):- 240374 | T3 (Fax )
E.HA Emanl dyccedisi@explosives pov in
TET (No. ), EMQ/MH2UETEY0463)
¥ | To,
M/s Chamundi Explesives Pyt Lid.,
210 Laxei Nagar Near Water Tanks Nagpur, Town/Village - Nagpur
District-NAGPUR, Swuite-Maharashira, Pincode - 440027

fEaia (Datey 041042024

JNG:  Survey No.Survey Nofs). 140 & 141 (New No 125 & 129), T8 Dhsmna (Amravati Road). f5@0 NAGPUR. T8 Mahursshurs B f58Tes & fafimto 2 snles fan.
2008 & Sed LE-1 B 9T ST E/HQ/MHA20/87(E90463) T AaTTmw0 we #)

Manufacturing of Gunpowder al Survey No.Survey Nois) @ 140 & 141 (New No 128 & 129), Dhamna (Amravat Road), Dist NAGPUR . Maharashira -Licence

No.: EEHOQMHZ0/87(E90463) granted in Form LE-I of Explosives Rules, 2008 - Renewal regarding

reed | Sir,

191 Fuded fwa o3 U3 A 114739 RS 19/03:2024 F1 FH wew &) fEwwies Fam, 2008 & sierta ve e A 9 s RS aisn0 v EEga s §
T 1751 1 ¥ 81
‘eference 1o your letter No. 114739 dated: 19/03/2024, the subject licence duly renewed upto 317372027 and issued i Form LE-1 of Explosives Rules. 2008 1 forwarded herewith
TG & ST eIy £ FUW Fnfaiea ceaae G 31/03/ 2027 8 Ugd §F STated &1 45 51
or further renewal of hicence, please submt the following documents so as to reach this office on o betore 31/3/2027
» wEy aRe.) T fafirad gof vd gxmefia smeA
plication in Form RE-1 duly filled in and signed.
3 uie o & it gew &, Rswies Fam, 2008 & a0 AR S Gida @ Iuee e gl & wiem @ aREE e e o e e 2
ence fees renewable for one 1o five years, to be submitted online through e-payment facility available on online application portal under the Explosives Rules. 200¥
« TR WE & WY g SR
Original licence with approved plan
« Fum g Heu H favsles Bom, 2008 & oo o w et wmo i
In this connection, please also refer o Rule 112 of Explosives Rules, 2008 €9 ﬂ:ﬁ Gk HTHR faures @ fad (w8 v &t [ARE & WIE B

You are advised 10 maintain accounts of explosives as per conditions of licence

subject:

HEET | Your's fanhfully

(U, 21 Fi%1 | Shivehandra 0. Mishra)
34 w W{ﬁ ﬁﬂ""ﬁa | Deputy Chief Comroller of Explosives
U‘TE@JW&' F303% | Deputy Chief Comroller of Explosives
MR | DTS, Gondkhairi, Nagpur
fafaf ofta | Copy Forwarded to
1, fomm TI‘FGRE_? (Distret Magistrate ), NAGPUR (Maharashtra)- 91 & ﬁ'TQ (tor information |
Ju9H= faeries ﬁdﬁ[ Deputy Chiet Controller of Explosives
Tﬁ-b"éﬂ | DTS, Gondkhain. Nagpur
{mwéﬁmﬁmwmﬁmmm hitp://peso.govan <"

(For more mfornmation regarding status. lees and vther detals please visit vur website http://peso.gov an)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their

. records.




1:."-1‘1_7.:.. thicence Noy @ EAHOQIM HIZOETIEYU463)
oF ©ig FOU (Annual Fee Rs) 18100/

Licence 15 hereby granted 1o

M/s. Chamundi Explosives Pvt. Ltd. (B{W"ﬁ / Oceupier : MreJay Shivshankar Khemka), 210 Lasios Nagar Near Water Tanks
MNagpur, TownVillage - Nagpur, Districi-NAGPUR, State-Maharashira, Pincode - 430022

&1 31 sen S W B
Hﬁﬂﬁfﬂma’ﬁm| Status of licensee * Company

gﬁ%fﬁuﬁm
|

Licence 1s valid only tor
the following purpose.

G fvriesl & Pafafed 5w, ver o am & for Rfmra &)

Licence is valid for the following kinds and quanuty of explosives: — () (a}

Manufacture of -

Gunpowder - & fafmfo & fau

3 M IR fammm @it 3w FegoRegtic) o fedl ue gmg |
51 Mo Name and Description Class & Division Sub-division Quantity al any one hime
| Gunpowder () 0} 1500 Ky
YETeE (e § oaTE ufveR & ufp g f @ T (Drawing No. ) EHOMH20/87(E90463 )
.t Ticensed premises shall conform to the following drawing(s) f&Ara (Dued) 17 12,2015

agqﬂﬁ gy FafafEs ud o fm %I The licensed premises are situated at following sddress
Survey No, Survey No(s). @ 140 & 141 (New No. 128 & 129)  TTH (Town/Village)  Dhamna (Amravati Road), H'ﬁ!rﬁ UTHT (Police Station) : Hingna

& (District) NAGPUR I (State) Muharashira fU=E1E (Pincode) 440022

GIHTY (Phone) 07122233445 '5‘ ﬂH{E—MEJI) safetvluse@chamundiexplosives.com trag (Fax) 07122233447
C\F\ﬁlﬁ? af=R ﬁﬁaf?ﬂ@a ?i%m Hﬁ%l 1 Gun Powder incorporating, | Gun Powder Premixing, | Gun Powder Drying Platform, | Gun Powder

The licensed premises consist of followimng Corning, 1 Gun Powder Sieving, | Gun Powder Drying Platform, | Gun Powder Drying Platform. | Gun Powder
facilitics, incorporating, 1 Gun Powder platform, 1 Gun Powder Dryving platform, with connected facilities.

3l T . IO W uReiiE Eeeies ftifem. (ss4 3R 3F = e Gwies Ban, 2004 % Iudal o6l 2R fefes vl ok Pofefes sumet &
il T8 §U Sad &1 Wi €|

The licence is pranted subject to the provision of Explosives Act |8X4 as amended from time to ime and the Explosives Rules. 2008 framed there under und the conditions
additional conditions and the following Annexures

| Iqded pa E 5§ v Hie wetes (uE, gt ged o e faety ofifa @ g
Drawings (showing site, constructional and other details) as stated in senal No 5 abowve

2. S T S e % STy @ T SR srfafa |
Conditions and Additional Conditions of this licence signed by the hicensing authority

3 'qﬁﬁTE | Annexure

a8 Gﬂﬁ R 31 WIU!SWW?@’?‘I This hicence shiall remain valid ull 31st day of March 2018.

ag e, itfram w Ivwe s faxfaa Fom w sagdl v & w4 & ufa e 8 S u & siefi= aun uaftia g8 saefa &1 o6 & sftenn 3 ool
R die O 9GS e I uﬁaﬁ’raﬁ'm«: ST e U W W Fefaam viawea 1 & §Edl €, 98 98 arLEl
‘nce 15 liable to be suspended or revoked for any vielation of the Actor Rules franied there under or the condimions of this Licenee as set forth under set Set 11
"er applicable. referred 10 1n Pant 4 of Schedule V or if the licensed premises me not found conforming to the descripuion shown in the plans and Anneaure attached

hereto
Sdi
w. 17122015 : ol = )
TRIE | The Date - 1711272015 q@1 faxwie® AU | Chief Controller of Explosives
mendments :

Amendment of Quantity of Explosives dated @ 22/12/201 S
Change in Authonized Signatory/Occupier/Partners/Directors dated : 09/01/201 8
Amendment in Drawings-Facilities/Premises dated - 12/01/2018

Aai-iEn & UgieH & fan wi-

Space tor Endorsement of Renewal

BEEREAKiried] mﬁ%ﬁ?ﬂ'&@ ST wfUeT & gEaeR ofi '

Date of Renewal Date of Expiry Signature of hieensing authonty and stamp

04/04/2024 31/03/2027 3U 1 fawptes s, IR

Dy Chiet Comroller of Explosives, DTS, Gondkhan, Nagpu
S darad : favwies! &1 Tad &1 | gam 1 gl geuai f&f & sdim mifi gifes sy g
Statutory Warning : Mishandling and misuse of explosives shall constitute serivus criminal offence under the law,

lote :- This is system generated document does not require physical signature. Applicant may take printout for
their records.
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SRR RGeS tea

M ; =
B EEe e conditions ol licence nuimber B L2 T LY 9403 ) w

Chivt Controlicr or Controller ol Eaplosives

anutuctute Hreworhs in Form L1 feenigles 1) @nd (O] granted by the

|
%ﬁ“‘ﬁﬁ?@eﬁm%ﬁﬂfmwﬁmiﬁq%&%mﬁ 1 % SUR g¢, URR U] dadie § @ Hugd Wed | fE dem ok 3 ge fawetes
Al exp ! IULEd UER & e 71 T gRikT U § &8 s sfiee e # e s
Sch'-‘-dmef\':cs on the premises shail be manufactured and kept 1n a building substanually constructed of brick, sione or concrete as per specification no 3 under
7 3 1 o in o securely constructed fireproof safe or of a type and design approved by the Chief Controller of Explosives
R e o) 3 WG U a3 U 1 ekt 47 3R 360 e ffen £ W Ffia m sraRa m et R o g veR fem A @
The ing. NPT & Huds § 310 O Hfidd 1. Tew] SR ffem & urn W 0 3 frs 3 gea 3w smau @ @ S|
|_|'l¢ Xpog very building and receptacle used for explosives and the shelves and fittings therein shall be so constructed or so lined and covered us 0 prevent
Interig, S;::e of any iron or steel, or the detaching of any grit, iron sieel or similar substance, in such manner s to come into contact with the ex plosive Such
3 Haq €lves and fittings shall, so far as reasonably practicable, be kept free from gt and otherwise clean
The by, 14T 1, FRREPTCa 7381 T & i e 04 % 7@ 9 & for o e iR e o wrdem & v e R e
) ng'\ll receptacle in which explosive 1s kept shall be used only for the kegping of such explosive and for no vther purpose whatsoever
| quaaﬂwﬁﬁ?aﬁar@ﬂmﬁmmqw%m%ﬁ%wﬁ@mmmﬁ%%&m@mﬁwﬁaﬂmw
Firews
S0s %;‘g:\& Shiiil be kept in separate receptacles or shall be so separated as 1o prevent explosion o e commumeating from one o the other
All expy T 8 3t & wl Aeies s 2 & SAER 0 o feeifaa e wmen
f Hves exvevding 0.5 kilogrunme in amount shull be pached and marked in accordance with the Scheduie 1
AT, W, U A, e W, 96 YT U U1 Geeiedl & fafaain & fn dvee ®1 0 g § e gud HUSRTE! B 3@ e R 5
The i“mcj!ﬂmuﬁt 41 ¢ A GUISfeTad TRIEM Gl UF SIa] T SIe |
cach gy, 0 G the manufacture of fireworks, serpents, paper caps, safety fuse/micro coard fuse or sparklers shall be kept in separate stores distinct from
7 e T ang weparated by safe distances as mentioned in the table 4 or 6 of Schedule Vil
H e S0 3) ) ahomR @ TR, Seres, Ta, 99 URR & SR fawpted! & faiHin A vga e s ok 7 6 9 e v s wie
© irgn B i, YeTied W SE Sl & SR € ST
40y tmyg sogl finplements or stone implements, such as mortars, pestles, grinders (chukkis) shall be used in the manufacture of explosives or shall be kept al
8 Tafi ﬁzqa'; llwik-_&mﬂl wemises.. Only copper, pun metal or weoden tools are permussible. .
All expyor < P uera Srfders HUSRY & ST = B g g Wi ok ffnin & v g e eetes & dEa @ s A el |
accum\ll;.:\r" &1 widl when they are manufactured, shall be removed, without delay 1w the leensed place of storage and no explosive shall be allowed 10
TR 334 n |__ Wﬁf ol mmlufqgll.l.rc. . !
i g, Sod ah &lutntﬁaméﬁﬁmmmm&mmmmmmu@aa snferard 1 fafmior i s w1 @ v & 3 el
mma,f*iﬁuﬁ i) @0 wia iR & wrra sfvwar Ser v, fafmfon w e A6 el afe Sfid e SR (a1 y@ we Wi, vern ok fefen &
Mangg, | 18§ a0 i vl oeer i ®
l!mt llu““:"" ﬂuﬂ?{mh he qarried on between sunrise and sunset and no lights shall be allowed in or near the place where fireworks are manutactured provided
i § ,ﬁk #hall npply to handhing manufactre of fucwaorks durmg dark hours if proper dlumination with flame andfor dust proat motors hght sod
0 R wren and the place s guarded
{0, S e < saeTia U1 sTes ueta @ sua U e o @1 s o o wadl 8 a1 REses 8 ded @ s
A ST TR OR A S S T S | ST & ] U @) S A6 er |
Nghts, any anicle ot a highly inflammable or explosive nature or huble 1o cause fire ur explosion or any acids or simular substances shall
Hirwnsed premises. No smoking shall be allowed inside the factory

e oIk g B & Wi RRpics] & HeRr & i R a1 5FY AR § 2 IR 3R $ ¢ 4 W@ R fewries Fam

ltrior of ¢

o

|l|li||}.‘h .

ST ;| :
NU u|§'\- )
be b]“u DPafyy 3

el g
"{T"”‘ﬁpu;ﬁf

200% 'a',' . Y t AR bt 2
The ti0,, I BESSSE Wl o s/ aet R s, 0 St sar 33 G A1 fer W o wefif & |
recory, I“H: Mﬂl& and accounts of all explosives manufactured and of all stocks 1 hand in forms RE-2and RE-4 and exhibit the stock books and

trcd under rule 128 of the Explosives Rules, 2008, whenever such officer may call upon him to do so

No actyy g, R fafifdp froand & s &1 fraream = o sme |
13 G{fﬁm}“l)’h ; specified in hicence shall be caried out in the factory premises ]
The lige, 1 thid) snuraeETa F S SRR & a1 srar wfia @ s@ g |
2| f'q,:,l : ‘}h shall be conversant with procedure to be taken during the emergency Within the premises J
T g 1 WA st &) T afee T G S TR B ey OEd e @1 e R e iRl @ & fe s st
Free .,.\.‘,j' = ) (e Fa et o1 TS w0 R aTer i S R, 9 e @ TS gl I SHYErs S |
o8 B Y fremises shall be given at all reasonable times 10 any inspecting of sampling officer and every facility shall be aflorded 10 the offices

1 HAMGY

Sayidons of the Act and the Rules and the safety conditions we duly obsened

gy o Wartes fBdae saviauRe & fofad # s ohar 3 A9 a1 S a1 it | @i w3 o e uieds o
Y WISl &1 farra SR & I, ot 08 eI @ 0 A srdierd s vefdf aR ged @ Sl uive an safed @

RIEH Stpyg M1 & B snawa & £ gfad @R ¢ Al sEETaeRE 99 Rl @ Pz S R 88 aiterd =r Ry sl &

Wihe ;20N |

o the I;:‘I":.“‘.‘_ i » Controller of Explosives informs in weiting, the holder of the hicence 10 execute any repairs or 1o make any addimons or alterations

and s ;,‘,h aclhinery, tools or appatatis or carry ont recommendations. which are an the opiion of such authority may pose unaceeptable sk

COmpligy,, 3 iri_ltl) ol either on-site or uﬁ-sulu of the premises or persons. the hulder of the Livense shall execute the recommendations and repont

, 4 i) 1‘%‘. af apecitied by such authonty. b0 18 : )
Tt § il o REnies & g, el ol o 9 & R Heean ufis @R AR saaes afterd ok srmmem uitierd wirm

wir il losses, shortage or thefi of explosives shall be immcdiately reponted o the nearest pulice station and the heensimg authoniy
iy thority )

Vil 3 Than feae srarta Muo 4 oik Few e o g ueeE T8 € ks @ U el vl )

secess buildings excluding moang/ fitling. wansi butlding and dryving plattorm i a {actory shall not exceed 85

wa, @R ERATES U  ge | 8 9T FH FRER 8 He HERTR &1 A g SHw! atfte faffo e & s g

Bl Ly the Chicf Controller of Explosives, the minimuni capacity for stoie futse it hed 1o any factory shall be 1 Sth of as annual

g 5

sy | edll & BRSO e 20 v 4aa & uddyn gg Banes Ruse =R we &6 8 &8 U6 i WA+ #1 Prgfas @

(1% Sl
By .
g une quahified toreman ceruified by the Contrulier ot Eaplusives. tor every 20 pracess buildings w supervise the manutacture of

o NeEsTeE] & REE 3 Rigga wEid T @ Sudm ) o @ FHa- e W Ui v wee GReE 260
i @ e ufverfaga o waftm qe Wi F8RR TvE B |

frewey
e



359

P
(L] :‘u.||'||

Halnows o iisanilidnls BEe it Phunes, pagey Pl G dtowad oo ey the Prenmuses where r\r-i-'\u-_‘_\ oy ured hany

and peead

2) TREF H UF [ oofga &1, 51 4 AT smE R Q@ 3=‘aaﬁfﬁrémm'ramﬁﬁ'ﬂm% A @ Fafed 5 stem ik 7 8 g3y s
No person under 18 years of age and no person who is 1 a state of intoxivation ur of unsound mind ot physically handicapped shall be employed o allowed 10
enter the factory

23 ﬁmmm%mmﬁmsﬁﬁﬂmaw@arﬁﬂaﬁgﬁm 3 g AR G a1 Tl & 0 5 Hier W o avarsl @ g

0 23 8 Al 1 H8=1 SR €2 1 ve W Sar a9 9 T |

The doors of any process building shall not face each other If doors of adjomning sheds face cach other, @ screen wall of 23 ¢m cement and brick should be

provided ut & distance of 1 10 2 M from the building and 0.5 m wider than the door apening on both sides and up 1y the height of the duors

24 FREH § UF 999 1 H %maﬂmannm%mﬂ—*ﬁﬁm ﬁﬁﬁ:ﬂﬂ%ﬁ:{fm%uféfqnﬁq&musﬁﬂfdwﬂzmtﬂ%mmém
% 4 4 vyrafeafea smn | ofvs =8 e

The maximum guantity of explosives in the whole factory al anv one time wcluding those i process of manutacture as well as those stored on the licensed
premuses, shall not exceed as mentioned 10 item 4 in from LE-|

Far Chief Controtler of Explosives

ote :- This is system generated document does not require physical signature. Applicant may take printout for
their records.
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i peddipfe IV Popr 1 125

20081 granicd by the Chicl Controlicr o1 Controlier of Eaplosives,

All licensed premises shall be provided with smooth pathway inter connecting mixing, filling, manufacturing sheds. drying
platforms, transit sheds and burning pits to facilitate for safe and smooth movement of chemicals, intermediates. semi-
finished and finished fireworks in light weight trolley. having rubber lined wheels and for the passage of workers.

- All licensees shall make Safety Management Plan of their factory including names of all Foremen appointed and delegation

of supervision and submit the samie to the specting authority
All licensees shall submit the detailed hist of fireworks items manufactured by them indicating names of chemicals and exact

compositions and Chief Controller of Explosive,Nagpur€s approval undertaken for manufacturing in their fireworks factory
to the inspecting office as well as the Licensing Authority

- The occupier of the fireworks manufacturing factory will ensure that dangerous practices like exceeding man limits 1n mixing

and manufacturing/finishing sheds, filling sheds, drying platforms or Packing sheds and excess storages of semi finished
items as well as pellets, usage of the area in between the sheds for manutacturing/storage of fireworks or seri fimished items
or drying of fireworks items are not resorted (o at any time,

The occupier of the fireworks manufacturing factory shall ensure that all the employees of the fireworks manufacturing
factory shall be conversant witli thic procedure 1o be observed during the emergency within the premises

. All hicensees shall provide

a Cotton clothes without pockets for the workers who are engaged 1n the manutacturing of fireworks.
b. Static discharge plates with efficient earthing points at all entrances of mixing/filling and pellet making rooms and all
workers shall be made awiare of their use before entering o the shed
¢. Anti- static flooring for the rooms where mixing/filling or pellet making are carried out
d. Light weight trolleys with rubber lined wheels for movement ot chemicals semi finished as well as finished fireworks
within the factory or upto the storage magazines.
The occupier of the fireworks manufacturing factory shall ensure that the fence provided at outer safety distance of the
manufacturing factory shall be fully secured and strengthened by providing industrial type chain link fencing or compound
wall so as to prevent entry of unauthorized persons into the licensed factory area under any circumstances.

For Chief Controller of Explosives

Note :- This is system generated document does not require physical

Te

signature. Applicant may take printout for their records.



Man

Quantity LI Tot:
N | Shed Nanae Shed No.of {Breadth| Length ‘up‘(n:“'\ Limit Total E:l}:::

LS 1" ': i b 3 : o 1 ‘
rRuumz’l Tarking| Sheds | (Mtrs.) [ (Mtrs.) Shed(Kgs.) per [Capacity(Kgs.) Dt

Shed
jif B eowon 10 | 4 5 150 2 150 2
incorporating
5 Gun Powder 0 | 4 4 150 7 150 5
Premixing
E Ml s 12 1 8 8 150 2 150 2

Drying Platform
Gun Powder

4 aoie 8 ] - 4 150 2 150 2
Corning

Gun Powder

3 e 9 I 4 S 150 2 150 2
Sieving
| Gun Powder ]
: 3 [ 8 8 1 5¢ 2 | 2
® [brying Platform ‘ g ) 50

Gun Powder
Drying Platform
Gun Powder
incorporating

T
9 Gun | Im\-dnr 27
platiorm

~ £ S
(g S taaa 34 | 34 4 150 , 150
Drving platform

o
=

150 2

)

h
=
9]

0]

Total Capacity : 1500 Kgs.
Total Man Limit : 20

The Date : 12/01/2018
For Chief Controller of Explosives
@ ote :- This is system generated document does not require physical
signature. Applicant may take printout for their records.
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TS I8 1 [ Tiepertmental Tesiun
HERTEG TE T EERT | Amvraon Road, DTS, Gondb hairn Nuppur 490023

I (Phone):- 280374 | & (Fax ) -

-H Email: dyecedis@explosives gov.in

Testing §

G (No ). E/HQ/MH/219S4(E40836) f&A1® (Date): 29/04/2024
T | 10,

M/s. Chamundi Explosives Pvi. Lid.,

210, Laxmi Nagar, Near Water Tanks,, Town/Village - Nagpur
District-NAGPUR. State-Makharashira, Pincode - 440027

MG Survey No(s).140 & 141, A Dhamna (Turagondi), f/ET NAGPUR, 150 Muharashira B femies & ErrfAaTem | fagt &q wel ey fawete® Bam, 2008 & avfd LEs
A8 ST § EMQMI/21/954(E40836) B T Hoal )
ihiec-  Possession for Sale of of Explosives from magazine/store house situated a1 Survey N
L No.: EFHQ/MH21/954(E40836) granted in Form LE-3 of Explosives Rules, 2008 -
$e | Sir,

0(s)..140 & 141, Dhamna (Turagondi), Dist. NAGPUR, Maharashtra -Licence
Renewal regarding

uagragtrgaaigmmqam 119819 f&1E 270412024 T wer wewn %1 Rreiess Fum, 2008 & sferta vy L3 Aol R RAlE 31600 78 W ignav e m &
Yl T e

‘ference to your letter No.; 119819 dated: 27/04/2024, the subject licenice duly renewed upto 31/3/2027 and issued in Form LE-3 of Explosives Rules, 2008 is forwarded herewith
TG & St AR £ U Peffea GG fe1@ 3103/ 2027 9 U6 39 FIATET S U8 w10
7 further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2027

« WU RS- 3 e gul os esmeiia srda

* &pplication in Form RE-1 duly filled in and signed.

!ﬁﬂhaﬁaﬁaﬁgﬁﬁmﬁuﬁwﬁm,ms$mmaﬁmﬂéﬁmméwﬁﬁw*mﬂmwmmmm%r

ce fees renewable for one 10 five vears, 10 be submitted online through e-payment facility available on online application portal under the Explosives Rules, 2008,
« AR @ & W gE s .

Original licence with approved plan.
« FUUTE WY A ewwtes am, 2008 & Fram 2 @l g wem ey

In this connection, please also refer w Rule 112 of Explosives Rules, 2008.
- feriest & putg a1 ¥ oies 220 ﬁﬁmmmmﬁmqﬁwmﬁ%m(mm%mmaﬁn
Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent w0 this office.(Not applicable for fireworks store house)
« Pu fawnies! 1 3arfie favli 6 o & ofd & oé_7 & wege & wm | feali 55 Ffen & emiem & sl A & 1o arIE ¥ uedt ugs S Sty sifasers

e & U A AE ) | Please submit quarterly retumns of explosives in RE-7 at the end of every quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable for
fireworks store house)

T | Your's faithfully

(ﬁ?ﬁmm | Ninad Dattaram Gawade)
oy fawnies Fugs | Dy. Controller of Explosives
90 g fovmies fdas | Deputy Chief Controller of Explosives

TMEEH | DTS. Gondkhairi, Nagpur
iferf uftg | Copy Forwarded to:

1. e qﬁﬂéﬁ (District Magistrate), NAGPUR (Maharashtra)- 91 & fom (for information )
39 55 fawies P13 | Deputy Chief Controller of Explosives
’iigé“ | DTS, Gondkhairi, Nagpur
0 1&@6&1@1&@1’4snéa‘—laﬁﬁrﬁt.wsﬂﬁ%ﬁ%‘qstrrﬁérmnup;,upm_gov.m ed)
(For more information regarding status fees and other details please visivour website http://peso. gov.in)
Note :-

This is system generated document does not require physical signature. Applicant may take printout for their
records.

Digitally signed by NINAD GAWADE
Reason Licence No  E/HOIMHZ 1854



en
FI(G . (Licence No.) : EHQ/MUH/21/954(E40836)
tfﬁ'ﬂm {Annual Fee Rs): 2400/

. fhy &
05sess - (h) for sal

Licence 1s hereby granted 10

MJs. Chamundi Explusives Pvt. Ltd. (SRIYTR / Occupier : MRJAY SHIVSHANKAR KHEM

KA), 210, Laxmi Nagar. Near Water
Tanks., Town/Village - Nagpur, District- NAGPUR, State-Maharashtra, Pincode - 440022

&1 orpafe srgew @ sl £
Hﬁﬁﬁﬂm E4l W@-ﬂ%| Status of licensee : Company
%&aﬁ frafefea wieet & fau fafem=

|

¢ possess for sale of Gunpowder, -3 R
Licence is valid only for the following possess for sale of Gunpowder, fou
purpose.
Sl ferieal & Fefafes fed, yor o wm & R &

Licence is valid for the following kinds and quantity of explosives: — () (a)

w AW 3R fdawm @ SR wum - A 5 v s o
Sr. No. Name and Description Class & Division Sub-division Quantity at any one time

1 Gunpowder 1,0 0 2000 Kg.
_ﬁ.ﬁ@aﬁ@%ﬁ@ﬂémmﬁmaﬂwim 3(8) R (M) F 3 e & gy 15 times
: intity of explosives to be purchased in a calendar month[applicable for licence under article 3(b) and (c)] : " as above.
LuelfEd ez e @ ST URER &1 gy i 21 XA F. (Drawing No.) E/HQ/MH/21/954(E40836)
The licensed premises shall conform to the following drawing(s): " e (Dated) 27/10/2009
T afe Pafeied 08 o A &1 The licensed premises are situated at following address:
urv .14 41,9 n/Vill : Dhz i
survey No(s). 140 & 141 , (Town/Village) : Dhamna (Turngu%wwuﬁ“ Station) : Hingna
e (District) NAGPUR U (State) Maharashtra forre (Pincode) 440026
T (Phone) 07118277299 £ AT (E-Mail) T (Fax) 0712-2545953
Ii" I qURe :ﬂ ,” I -tsiliﬁﬁiﬂ'ﬁ : E_ E‘.l. A mzin magazine storage room & a lobby.
‘he licensed premises consist of following facilities

IR Y - G W aureiie frertes sifan 1ssa 3R o7 i ffaa fapies fas, zum?ﬁmiﬁ,ﬂﬁﬁléﬁﬁaﬁmﬁ&ﬁ?mmﬁ%
147 TEd g0 3rgeT 8 e 2

he licence is granted subject to the provisicn of E
dditional conditions and the following Annexures.
| SUE 9 W, 5 § gur 3a T (U, A Haift ofiv o famu efifa avd gY)l
Drawings (showing site, constructional and other details) as stated in serial No. § above.
2. IR WS eRa e & 39 S9ia o1 o ok sifaffds wd
Conditions and Additional Conditions of this licence signed by the lice
3. G WY DE-2 | Distance Form DE-2.

§ O3y ARG 31 AT 2011 7% RAFT RN This licence shall remain valid till 31st day of March 2011.

g ,G@ﬁmmm%a{ﬁqﬁ?ﬁaﬁmﬁmaﬂﬂv%umésnﬁ‘iﬁﬁgﬂz-vuawtﬁ?mnmﬁhwaﬁf%aﬁmfﬁaﬁmmmuﬁ
3 Zﬁwmmmméuﬂa&h%am%maﬁmaﬁwﬁﬁammaaﬁmmaaﬁﬁm@

nce is liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions
érever applicable, referred to in Part 4 of Schedule V or if the licensed premises sre not found conforming to the descrip

xplosives Act 1854 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,

asing authority.

ol this licence as set forth under Set V111,

tion shown in the plans and Annexure attached
reto.

Sd/-
IEIEGH > . ;
~0F The Darei= 22/102009 T fS¥ i TS | Chief Controlier of Explosives
ndments :

‘hange in Postal Address dated : 15/12/2010

-mendment of Quantity of Explosives/Monthly Purchase Limit dated  02/03/2016
isfers :

hange in Licensee Name/Address/Status dated - 12/122017

TR & Yo & e v

Space for Endorsement of Renewal
e & adrE I o arie S WiteR & geaer ok ®ny
Date of Renewal Date of Expiry Signature of licensing authority and stamp

29/04/2024 3110312027 Dy. Chief Controller of Explosives, DTS, Gondkhain, Nagpur

Bl A : e s AT € TO W ST VA fafir & ¥= iR Tifes sy g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

€ i~ This is system generated document does not require physical signature.

Applicant may take printout for
their records.



Gk

- HURd §¥FR | Government of india
aifored 3R I HFIT | Ministry of Commerce & Industry
Yeiferas qur fawwies JgRen |67 (YH) | Petroleum & Explosives Safety Organisation (PESO)
‘1;3:“14- faapies fgum | Formerly- Department of Explosives
National Academy of Petroleum & Explosives Safety and Testing Station
The Dy. Chief Controlier of Explosives, DTS, Gondkhairi, Nagpur
Departmental Testing Station, 18 Km Stone, Amraoti Road,
Gondkhairi, Nagpur
Pincode : 440023
email : dyccedts@explosives.gov.in
Phone : 7104280374

Date : 19/03/2024

Renewal Acknowledgement
Licence No.: E/HQ/MH/20/1(E5813)

Your Online Application for Renewal of License under Explosives Rules, 2008 is
submitted successfully, having Online Inward No : 114749, Online Inward
Date: 19/03/2024.

Meanwhile, your license is deemed to be in force as per provision of Rule 112(5)
of Explosives Rules, 2008.

Note :- This is system generated document does not require physical signature.
Applicant may take printout for their records.




T A | Cua‘;rfmem of India
=iforsa 37 s A | Ministry of Commerce & Industny
&ifﬁwaqmﬁnﬁwwma:(&u‘r)] Petroleum & Explosives Safety Organisation (PESO)
3 - farres: fav | Formerly- Department of Explosives
fenprira it &2, |8 el =1 | Depanimental Testing Station, 18 Km Stone.
grmiad itz W f | Amraot Road, DTS, Gondkhairi. Nagpur 440023
% (Phone):- 280374 | &= (Fax )
=26 Email dvecedisaexplosives.gon i

wa (No.): E/HQ/MH/20/1(ES813) fam (Date) 03/03202)

aard | To, s
\/ﬂﬁ?hamundi Explosives Pvt. Ltd.. 3-} i ) : (_/U{{'}
210, Laxmi Nagar. Near Water Tanks, Tewn'Village - Nagpur

District-NAGPUR, State-Maharashira. Pincode - 440022

i Survey No(s). 140 & 141 (New No 128 & 129). mm Dhamna (Turagondi). feen NAGPUR, m=x Maharashtra # freses: & fafrm #
fawsies: Bram, 2008 & swvim LE-1 @ =9 st d EMHQ/MH/20/1(ES813) & Sdfmm dast 7
Manufacturing of Safety Fuse situated at Survey No(s).: 140 & 141 (New No.128 & 129). Dhamna (Turagondi). Dist.

Subject: NAGPUR. Maharashtra -Licence No.: E/MHQ/MH/20/1(ES813) granted in Form LE-1 of Explosives Rules. 2008 - Renewal
regarding

mwi | Sir,

sy 39 faw @ o wen 39376 fea 22/02/202 | @ st v a3 fawwress fram, 2008 3 siwter e LE- | # st a7t e 31/3/2024 % oo 37 v w5 |
S
Reference 1o vour letter No.: 39376 dated: 22/02/2021. the subject licence duly rénewed upto 31/3/2024 and issued in Form | -1 ol
Explosives Rules. 2008 is forwarded herewith.
waafa = ST i wy v fretetae s e 31703/ 2024 § ves 3o wratera 51 a5 5w
For further renewal of licence, please submit the following documents so as to reach this effice on or belore 31/3/2024
& o=y smE- | A fafaa ool e et
Application in Form RE-1 duly filled in and signed.
e vs e A ¥ sl vem w. e G 2008 & ava sfigem s dde e e €N B @ o 8 A e RS w1 =
Licence fees renewable for one 1o five vears. 1o be submitted online through e-payvment facility available on online application portal
under the Explosives Rules, 2008,
© I W & wr e seEfh
Original licence with approved plan.
& FHEE Ha b faeetes fim, 2008 F fm | 12 @it e mew a
Tn this connection. please also refer to Rule 112 of Explosives Rules, 2008, sme: zrm fafsin o e faamirean a0 ot () Fmsites: faam, 2008
F U H1.3.2 3 3.4 T A v 4 wew &
. You are advised 1o maintain accounts of explosives manufactured by you in Form RE-2 and RE-4 of Explosives Rules. 2008,

v | \’l)lﬂ":»liji//lhmﬂ'\-_,
=z :
(r=eret few=rt | Rajgnish Piplani)
mue faeEzs few | Deputy Chiet Contoller of Explosives
= iy faesies Bas | Deputy Chief Controller of Explosives
wg@T | DTS, Gondkhairi. Naepur
sfafefrofem | Copy Forwarded 1o \
1. e afege (District Magistrate). NAGPUR (Maharashtra)- =% fee (for information )
i @ fawites 3w | Deputy Chief Controller of Explosives
et | DTS, Gondkhairi. Nagpur

(whos s 35 sndz i fofa, e e & fom warft dwame hiips/fpeso gov in 28 )
(For more information regarding status,fees and other details please visit our website htip://peso.gov.n)



(%) SIS A U NS s b e ek e R 8 TR S

|icence to manufaciure (g1 Pxplasives ather iha rewniks Guapowder ANFOLOX and S0

st a. (Licence No.j o EQ/MHBZ0/1(ESS13)
it d v ( Annual Fee Rs) 25700/

1 1eence = hereby granted to

M/s. Chamundi Explosives Pyt Ltd. (stfsdt/ Occupier : Mr.Jay Shivshankar Khemka) 210, Laxmi Nagar. Near Water
Fanks Town/Village - Nagpur, Distric-NAGPUR. State-Maharashtra, Pincode - 440022

= wpin agEm 13
2 sepafnh $ wiwfa | Status of hicensee  Company

3 st Faeaferfn e & e Fafirrea B Manutacture of -
Licence 15 vahd onlv for the following purpose Safety Fuse - = fatzim = fem

a mmﬁtﬁwﬁmhﬁ_miﬂvmihﬁhmﬁ
Licence 1s vahd for the following kinds and quantity of explosives - () (a)

wray At e

- T ah faaor an 38 39-5 (Fam s | () & snfia st 3 fe)
St No Name and Description Class & Division Sub-division Quantity annual capacity
{only for hicence under article 1(g))
( . ...l Safewy Fuse PSRN S ] DRSS SRRSO (L SRR

5 faeferfiga vt () @ saw b 6 o e N 3 .

The hicensed P(remu'.e]t. "-ha:ll conlhfmém the following marfes 3 (Drawing No ) EHQ/MH20/1(ESK13)

Ses § ferrm ( Dated) 23/ 12/1986
drawing(s)

6 s ofve frafefios @@ @ fEa # The licensed premises are situated at following address

Survey No(s). 140 & 141 (New No.128 & 129) wm (Town/Village) Dhamna (Turagondi). ofes am (Police Station) @ Hingna

faen (Distriet) NAGPUR rsa (State) Maharashtra fazwrz (Pincode) 440026

zvm (Phone) 09270102922 # we (E-Mail) & (Fax) 0712 2233447
7 et v & Fafefin g sl &

The licensed premises consist of following I Fuse Spinning Shed, | Impreganating Processing and Packing Shed. with connected facilities.

facilities

§ seyafs - e zmrsiThee frres sfufan, 1884 & T v e frmwres fm 2004 & zvenn, wrl e st A 3ty oo e @ andi TR gu st & B
The icence s granted subject to the provision of Explosives Act 1884 as amended from time to time and the Explosives Rules, 2008 framed there under and the
conditions, additional conditions and the following Annexures
| axdmwma S 0w e e (v, wfeuin wat af e fean =A@ B
Drawings (showng site, constructional and other details) as stated m serial No. 5 above
2 sy i s wiE st 41 9 o lefi W
Conditions and Additional Conditions of this licence signed by the licensing authority
3 uffew | Annexure
9 aw sgzhe avi 31 awd 2002 w tafmra i This licence shall remain vahd uli 31st day of March 2002.
ae R, sehiafm 3w sndv s fr an sl Fum 4 & ofa ffdy ae Set VI & sodia o s o seafs £ v a1 whignm a7 m afz s ol AU R AR TR o =f7a fagm 3
mﬁmmﬁmhaﬁamﬁwmﬁmaﬁht,mﬂﬂm_m
This licence is hable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditians af thiy Hicence as set tonh under set Set
VI, wherever applicable, referred to i Part 4 of Schedule V or it the licensed premises are not found conforming to the description shawn n the plans and
Annexure attached hereto

Sdt-

gy R =T I . “Hiel O : i
amg | The Date - 23/12/1986 e farvetes o | ( hief Controller of Explosives

Amendments : q
e Amendment in Drawings/Facilities/Premises dated 01102012

Amendment in Drawings/Faciliies/Premises dated 051072012
Amendment of Quantity of Explosives dated 1741212015
Amendment of Quanuty of Explosives dated 2710572016
Change in Authonized Signatory/Occupier/Partners/Directors dated 09/012018
st & geiA & fe =
Space for Endorsement of Renewal

sdTET & AvE wwrs & AV s st & gt S £
Date of Renewal Date of Expiry Signatre of licensing authonty and stamp
03/03/2021 31 /0372024 i A

Dy Chiet Controller of Explosives DTS. Gondkhatri. Nagpur

FIR AT Mﬁzmwﬁam:mwz_mﬁhﬁ:k e e T WET FT
Statutory Warning : Mishandling and misuse of explesives shall constitute serious criminal offence under the faw,



Parueul:

AT v N
sl PAATOH

covered under Licence No. : E/HOQ/MH 2071 ESY1 3)

Quantity Man Total Total
: b . Shed No.of | Breadth | Length Yl Limit : s
Nod  Shed Name i 5 _ | per Shed Capacity| Man
Room/Marking Sheds | (Mtrs.) | (Mtrs.) o per 5 5 S
(Kgs.) (Kgs.) | Limit
Shed
Fuse Spinning : B 7
| Shed 6 I 8 21 300 10 00 10
Impreganating
2 | Processing and 5 1 12 22 2700 22 2700 22
Packing Shed )
Total Capacity : 3000 Kgs.
Total Man Limit : 32
/f—
The Date - 09/012018

<117 —

For Chief Controller of Explosives
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14

. RGN i | t.--'\'n..l finent of inda
= SV &R G¥7 H{I1qd | Ministry of Cammerce & industn
Ugicigd a4i 49 CD & FISH (UHT) | Petroleum & Explosives Safety Organisation (PESO)
& fgumy | Formerly- Department of Explosives

a1H- ]
faurfg qi‘?&mg T 18 & w5 Departmental Testing Station, 18 Km Stone,
3IRTET! IS | Amraoti Road, DTS, Gondkhairi, Nagpur 440023
(Phone):- 280374 | Be (Fax):-
$- B Email- dyccedis@explosives.gov in

&A1 (No.): wgmu/zmuu:szw) [T (Date): 300312022
AT H | To,

M/s. Chamundi Explosives Pvt Ltd..

210, Laxmi Nagar, Near Water Tanks, Town/} ilage - Nagpur

District- NAGPUR, State-Maharashira, Pincode - 440022

fawg - Survey No(s).140 & 141, 918 Dhamna, e NAGPUR, 39 Maharashira 3 Sifgrareii 3 Frrei/e & R
Sg Festl 8q faples Fam, 2008 & sicfa Le-3 A ord SR T EHQMHM/21246(E3299) 3 FaT=THw0 He
:

Possession for Sale of of Fireworks from magazine/store house situated at Survey No(s).:140 & 141, Dhamna, Dist.
Subject:  NAGPUR, Maharashtra -Licence No.: E/HQ/MH/21/246(E3299) granted in Form LE-3 of Explosives Rules, 2008 -
Renewal regarding

| Sir,

1] fewa o a3 e 60329 i 1610312022 w1 def e Y feewiea fam, 2008 & siafa ey L3
ST SR 1 31/3/2025 06 FaFfigrd % 59 U3 & Ty e EIRG RS

Reference to your letter No.: 60329 dated: 16/03/2022, the subject licence duly renewed upto 31/3/2025 and issued in Form LE-3
of Explosives Rules, 2008 is forwarded herewith.

a{?ﬁiﬁéa\mﬂrW%m%@amﬁa%wwwzsé%ﬁmﬁmﬁuaﬁ%mﬁ

For further renewal of licence, please submit the following documents so as to reach this office on or before 31/3/2025.

 UFU 3RE-1 ¥ folded qul e saneia amde|

Application in Form RE-1 duly filled in and signed.

A q—q?@tﬁaasf""ﬁﬁﬁ%ﬁﬁ,%ﬁ?&ﬁ@,zuuxémmmmﬁmmiwgﬁmé

T § AREE Yoo AR ST [5a1 S &
Licence fees renewable for one to five years, 1o be submitted online through e-payment facility available on online
application portal under the Explosives Rules, 2008.

. WH & AIY T& S|

Original licence with approved plan. : :

. mwmaﬁﬁwﬁ%ﬂaﬁaﬂ,zooséﬁm 112 &1 +ff e ggur a3
In this connection, please also refer to Rule 112 of Explosives Rules, ZOU&Sh._{ - -

- Iesl & wa vg sd11 A aies £3) syfedt 7 o s e 93 & U Uid 39 srafea &1 9eh w1y
(SfifaraTshl Mem & fom arg = ¢

Indent for purchase of explosives shall be placed in RE-11 with the supplier and copy of the same shall be sent to this office.
. (Not applicable for fireworks store house)

% mﬁmﬁmﬁmmwémﬁmﬁwﬁm | faavofl 59 riey & sufag 4
W%"Tl?ﬂ & 10 IR Q?(UE'?} WWWIWW%W Fﬂ"l:ﬁﬂ‘u Please submit quarterly returns

of explosives in RE-7 at the end of every quarter so as to reach this office by 10th of the succeeding quarter.(Not applicable
for fireworks store house)

Yadhd | Your's fanhruna
]

(TQ. 4t et | !LP%;(%\()LE}

f[a¥Bles Ad3@ | Conwoller of Explosives
JU J@ fawpies fFums | Deputy Chief Controller of Explosives
i | DTS, Gondkhairi, Nagpur
glafera uisd | ¢ ‘opy Forwarded to:
| e AT (District Magistrate), NAGPUR (Maharashtra)- G971 & 181U (for information ]
JU I= fawsles e | Deputy Chief Controller of Explosives
M/ | DTS, Gondkhairi, Nagpur

(S TR O HaeT &1 Rufa. Pl 3ife & fog gord dagrge hitp://peso.gov in &@.)

(For more information regarding status, fees and other details please visit our website http://peso.gov in)
Note :- This is system generated document does not require physical signature.
Applicant may take printout for their records.
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e T T e e R i Doty & 1t R s o8 M=

B o E: Th iE e e WM SHISESRL AT AR T3 s 51D L oeES T T M=
Licenvg 1o passess () Tos sale of eaplosives ot Class 1,233, Z001 7 i@ micgasng

&
3 55!_61- . (Lacence No.) - E/HQIMM/21/246(E3299)
rﬂ%? 5 W1 9T (Annual Fee Rs) 14300/

&

I Licence 1s hereby granted to

M/s. Chamuadi Explosives Pvt. Lid. (HTUIE Occupier : Mr.Jay Shivshankar Khemka), 210, Laxmi Nagar Near
Water Tanks. Town/Village - Nagpur, Distnct-NAGPUR, State-Maharashtra, Pincode - 440022

1 SAFIE e &1 Wi 81
TRl @1 Ui | Status of licensee  Company

3 swf Fufafaa vao & fom fafemra & .
possess for sale of Micro- cord, - @ fawa & fau
Licence 15 vahd only for the following purpose

4 elE fewnes! & FofelEa el yer ok 3en & fou fafimm= )

1icence 15 vahd for the following kinds and quantity of explosives — () (a)

TRy H SR faaxw T S SR K el ledl te g 8
Sr No Name and Description . Class& Division Sub-division Quantity at any one time

B . o R e 4
. (@) fad v sl wE H w8 o ard [Eples #1913 (e 3(@) AR 0N & )4 i@ & fay S times
(b) Quannty of explosives 1o be purchased in a calendar month{applicable for licence under article 3(b) and (c}] as above.
s Pufatad v e | sgva ufeaw @1 g adi gl W & (Drawing No ) EHQ/MH21/246(E3299)
The hicensed premises shall conform 1o the following drawing(s) feTe (Dated) 30/12/1991
6 33T ofiver Fafeiad ud o fR4d 81 The licensed premises are situated at following address
Survey No(s). 140 & 141 T4 (Town/Villzge)  Dhamna Qe YTHT (Police Station) : Hingna
Gl (District) NAGPUR I (State) Maharashtra [UH9a@TS (Pincode) 440026
GIHTE (Phone) 07118 277299 2 Od (E-Mail) THaT (Fax) 0712 2233447

7 g ufvw A Rufafaa gfeun safde €
The licensed prenuses consist of following faciliues
§ 3T w90 - gRY W auRiiiG feupiee sRIfiam, 188 3R 376 iz fanfaa fawmies fFam, 2004 & e, wral ol sifafam wdl ok
Prafefad ueel & 4diE Ted §U sen @1 widi ¢l
I hicence 15 granted subjeet to the provision of Explosives Act 1884 as amended from time to ume and the Explosives Rules, 2008 framed there under and the
condions, addiional condions and the followng Annexures
| Suds @R ¥ s ¥ oy Sfda waras (i, g el 6 o faavn <ffd svd g
Drawings (showing site, constructional and other duuilir;) ;ﬁ';m‘:d i serial No § above
1 T WIS SR Gl &1Rd 39 ST $1 9d 3R fidRiaw wid |
Conditions and Addimonal Conditions of this licence signed by the licensing authority
3 G4 WEY DE-2 | Disiance Form DE-2
9 UE HI aRiE 31 A 1993 a6 RURRI @M1 This licence shall remain valid ull 31st day of March 1993,

ag s, sfufian o ged sidfia i Fodl an srgell v & s « & wfa Bfdy de.vi & sl aut Suaftia 38 srple & widl @ sfuswo
&3 1 af2 SF URRR die 41 SO ded Judy A oftfd faerun & sreu e ur o W Preifed o1 wftkigd @) o1 wed @, Siel 98 @ el

This licence 1s liable 1o be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this licence as set forth under Set
V11, wherever applicable, referred 1o in Pan 4 of Schedule V or 1if the licensed premises are not found conforming to the description shown in the plans and
Annexure attached hereto.

A main storage room.( Bldg.No.17 )

: Sd/-
ARG | The Date - 30/12/1991 el fATwtes fAG3® | Chief Controller of Explosives

Amendments :

e Amendment of Quanuty of Explosives/Monthly Purchase Limn dated  08/09/2011
e Change in Authonized Signatory/Occupier/Partners/Directors dated  09/01/2018

o Amendment of Quanuty of Explosives/Monthly Purchase Limn dated  20/03/2019
s Amendment in Drawings/Faciliies/Premises dated  20/03/2019

e Amendment of Quanuty of Explosives/Monthly Purchase Limit dated 28/05/2020

S & ggiea & 1A wE
Space for Endorsement of Renewal =
Fdtgu @1 driE i & artE AU Uil SBERER 3R TRy
Date of Renewal Date of Expiny Signature of licensffig authonity and stamp
300032022 31/0372025 Dy Chiet Controller of Explosives. DTS, Gondkhain. Nagpur

ST Faret  fevwtes! &1 Ted e A gas a1 3w geuar &t & wdim mik 2fE s s g

Statutory Warning : Mishandling and misuse of explosives shall constitute serious criminal offence under the law.

Note :- This is system generated document does not require physical
signature. Applicant may take printout for their records.




(10 G 11 PEVRG - L
LI il dvccedivi explacives gox in
INo 1 FAHOMHZI303F A1) T Date ) Inod 302
| To,
MUs Chamunds Faplosives Py L,
246, Lasais Nuggar. Near Wager Taaks, TownVilag - Nogpur
Dhstrict-NAGPUR. Stude Makoraushtra, Pincode - 4400077

Survey Nols). 190 & 141, 918 Dtwmna, F60 NAGPUR. T Maturashir B fEEFTes & frraiia & gadim & fae e 1 fawoites Fom, 2uox & a6l Les 8ot

H EMOMIVIDI0NEIL T T wa #1
Possession for Use of of Explosives from magszine situated & Survey Nofs) 130 & 141, Dhamna, Dt NAGPUR, Maharashors -Licence No. EHOWHZ2I03E3ERI) pranted
Form LE-3 of Explosives Rubes, 2008 - Renewal regarding

1| S,

|aﬂl}ﬁfiwwqam 118975 T 17042024 T Fd wpw & | fresites Fum, 2008 & Sria W Lk § 9l ol RAIE n1an0 78 TR m @S
ol wn T 1
et your leticr Moo 118975 daied: 17/04/2024, the subgect licence duly renewed upto 31/3/2027 and issued in Form LE-3 of Explosives Ruled, 2008 is forwanded herewith
3 & il e g T FefiEa Tees R 310 2027 IR (R SIUEG &1 84S S
rihet renewal of licence, please submit the follow ing documents su a3 W reach this office on or before 317372027
weg sed. ) 8 fftea ol v gemafie andzm
Application ig Form RE-1 duly filled i and sgoed ‘ <
0 ¥ Ul 2 & 371G TR @, fReries (um, 200 & dea 9 S U16a T Sume € e & s 3 evedn es sfens o fm e d
Licenice fees rencwable far une o frve years 1 be subminted online thugh e-payment facility avadable on online applivation penal under the Explosives Rubes, J008
S T & W T saatal
Origimal heence with approved plan
o TH wau § favwes FOm, 200 & Fm 2 sl selwem
In this mn!:cl.io:__plcaseabn refer 1o Rule 112 of Explusives Rules, 2008, .
fresTes] & wu gg 2.1 B A &8 TS o fed o i 3 @ 0 v ow araiea # wel e (st e & o av e ) o
Indent for purchase of explosives shall be placed in RE-11 with the supplicr and copy of the sune shall be sent 10 this office (Not Jppl-‘ublc fot fireworks store hinsse )
& Furte el g Al & da E . 3 Wi 2 e | feaeh 2w aien & Swten e e & 1o i § ed vge 9 S et
mem & fog ?ﬂ‘lqﬂl | Please subrmit quarierly rerums of explosives n RE-7 at the end of every quanter 0 s 1o rach this office by 10th of the succeeding guarter (Not apphicable for
“works store house) T = -
n m@mwmmﬁa@mmmamwmmmmmanm.wmmmz%mﬂuﬁmﬂﬂaﬁa
T e ) drua g6 i B PudfE a

3 opesations shall be caried out by 3 competent person holding a valid st firer s permit granted under above rules However, blastng operations i munes coming under the

purview of the Mines Act 1932, the blaster shall have qualifications prescribed in the reyulations framed under the said Act

wadh | Your s fanthfully

a

(Fa=I1% TOITE MEE | Nined Dattaram Gawade)
30 fERCETe® TS | Dy Controlier of Explosives
v R fammtes BT | Daputy Chicl Controller of Explusives
TMEEH | DTS, Gonudkhas, Nagpus
2 263 | Copy Forwarded to
Forell TIST (Distries Magssurate), NAGPUR (Maharsshira)- 871 & IR (for information |
U g faRFTea s | Deputy Chief Controller of Explosives
| DTS, Gondkhain, Nagpus

(i TET SE HEEE 1 e, g onfe & fom gl SESE tapuipeso.govan T8
(For more infarmation regarding status, fees and other details plesse visit our website hip://peso gavan)
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Digitally signed by NINAD GAWADE
Aeason: Licence Ko, - E/HOMH22/303
Location DTS Gondkhain, Nagpur [E381]
Date 18-02-2024 1252 06 PM




Liwence is hedeby gramed w

Mis. Chamundi Explusives Pot Lad (M f Oueupier : Mr Jay Shivshanker Khembka), 210, Laxmy Nagar, Near Water Tanks,
TownVillage - Nagpur, Distrad-NAGPUR State -Mabamshine, Pincode - 430022

1 sigaf@ segem afi wnd 2
Oﬁﬂﬁ'ﬂ'ﬂ 1 R | Swtus of licensee  Company
ey Pufaf@a vara & fau fafim
Ek«“ is valid nly for the following possess for use of Guapowder, - & I & frg

prrpoOss.
3T freriten & FoffEs feel, vow o wan & fon Refumma &1

Livence is valid for the following kinds and quantity of explusives. — (39 (a)

L2 W 3R famm Catkag o] FUATT o1 fes oE s o
Sr Nu Narnic and Description Cliss & Division Sub-division Quuntity ot any one time
Gunpowder L] Q 1000 Kg
m.fﬂhwaﬁmmﬁaﬁiaﬁmmaﬂm{& 3@ R M & HifiF e & fg) 15 times
(b} Quantity of eaplosives o be purchased in a calendar month{applicable for Licence under article 3(b) and (c)} © as shove.
Frofafes e Gt % s9va o # O e 21 TET & (Dawing No.) EAQMHZ30MES )
The licensed premises shall conform to the following drawing(s): AT (Dated) 28032000

sryafe ofre Fofafaa o8 w fRE 81 The ticensed premises arc sinuted a1 followng address

Survey Nofs). 140 & 141 T8 (TowaVillage)  Dhamna FRr 4TS (Police Station) : Hingna

ferem (Distct) NAGPUR T (State) Mabarashirs RIFETE (Pincode) 240026
FEHTY (Phone) 07118 277299 £ TR (E-Munl) T (Fax) U712 2233447
siafta ofve A Prafafes g safdy &

A MAIN ROOM AND A LOOBY AND GUN POWDER ROUM.
premuses consist of following facihities

/ _ i O3 T feerie e ftfan. a5 $iR a9 anfa fexfoa fawries Ban, 2004 & Fusl, el o sfafvas od o Raffen oueel &
B 3r7aw & el &1

P .umcc is gmmed subject 1o the pm\rlsmn of Eapiuslws Act 1584 as amended from time 10 time and the Explosives Rules, 2008 framed there under and the conditions,
Ad andhe follov

1 a'm;aaam% sﬂwaﬁa’mﬁa (qu afasfurdad sl 3 e afifa #d guy
ng site, tional and other dﬂ.allsj s stated 1o seral No § above.
MMWsﬂmﬁmmaﬁzﬁ e
Conditions and Additional Conditaons of this hicence sngncd by the livensing authoriry
3 T¥1 W0 DE-2 | Disance Form DE-2.
T A ARTE 31 7T 2002 7 BRI This licence shall cemain valid 1l 315t day of March 2002,
ag smefl, sfufion woes anh e Fad w sl v & < & ofa Bflp e Vil & 3fi mu el T8 e @ vidl @ e 23 mak
mﬂmdwmﬂwwuﬂaﬁaﬂammmaﬁmmmﬁmmmﬁmm% w1 &8 7 A
This licence 1s liable 1o be suspended or revaked for any violstion of the Act or Rules framed there under or the conditions of this livence as set lorth under Set VI,

wherever applicable, referred 1w in Part 4 of Schedule ¥ or if the licensed premises are oot found conformang to the descripion shown in the plans and Anneaure atached
hereto

S~

Al | The Date - 280372000 ﬂ@mﬁfﬂiﬁ | Chiefl Controller of Explosives

smendments @
Change in Postal Address dated - 120172011
Amendmenl of Quanlll.v ofEapiosuw’Mt-nthl\- Purchase Limit dated | 020032016

Change in Auth viOccupier P Mirectors dated * 31072019
ransters :
Changr in Licensee Name/ Address/Status dated - 12/122017
i & gEiEa & fog =
Space for Endorsement of Renewal
 sdem e i o e I WS & Fen SR 1@
Date of Renewal Daie of Expiry Signature of hicensing authonity and stamp
‘f’lﬁﬂﬂ:ﬁ 3132027 Dy. Chief Comtruller of Explosives, DTS, Gondkhawri, Nagpur

ST A  ferwies @) e &0 @ e W g geaa faft & s mifi 2ifeE s @i

Siatuiory Warning : Mishandling snd misuse of cxplosives shall constitute serious criminsl offence under the kaw,

Note :- This is system generated document does not require physical signature. Applicant may take printout for
their records.

Dhgially signesd by NINAD GAWADE
Reason Licence Mo ErHOMHZ22303
Locaton DTS Gondsban, hagow [E381)
Date 15022004 1757 18 PM




[E-5 P
M, Cliinbiod: | Aplusives P L |
L Laran Napae Newr Water Tanks, Town Vitloge - Nogper
District-NAGPUR. State-Mahurishirg, Pincode - 440022

U Survey No L0 & 141, 0T vallage Dhamns (Turagondi). Tabisil Hungra, T NAGPUR, T8 Matarashira # FE5Tes & Bt g & fi eves 23 Rastes fug
2008 F A LE-3 TR ST T EHQMIVZZASSES017) 5 TSmO Tl B

yeer  Possession for Use of of Explosives from magazine situsted &1 Survey No 140 & 181+ illage Diamna (Tursgondi). Tehsil Hingna, Dist NAGPUR, Maharashies -Licence
¥ No EHYMH2ZTES(ESI017) granted i Form LE-3 of Explosives Rules, 2008 - Renewal regarding

20 | S,

mswgmﬁ;wwmm 1964 i 12042024 &1 Fend wem &) fswies Fom, g & mmLt-sﬂWﬂJﬂﬁﬁlﬁ‘qﬁalwznnﬁﬁmmsﬁﬁaﬁ
T
sence o your letuy Moo | 1EY64 dated: 17/04/2024, the subject hoence duly r:lu-_wcd upte 32027 and ssued in Form LE-3 of Explosives Rules, 2008 ss forwarded henewith
A & s e iy o Frefefen Tere Rae sioa 2027 9 05 TR wTte @1 09 9
further rencwal of licence, please submt the following documents o 5 ty reach this office on or belure 3132027
e L Rfen gl od st ande

Applicatiou in Form RE-1 duly filled in and sipned. = " a
. qa;ﬁu?aaé%ﬁ?ﬁ!g?&ﬁaﬂ_mﬁw,zws&mmmmmmé.wﬂgﬁwasmﬁm@aWmﬁ@amfﬁmmél

Lheenve fees renewable for voe W five years, to be submitied unline throwgh fuciliny labile on wnline eppli portal under the Explusives Rules, 2008
« IHICE W & A T SR
Original loence with approved plan
U I way { fawmes P, 2008 F w2 @0 Sl weo s
Ir: this ronnection, pleise also refer to Rube 112 of Explosives Rules, 2008 . » ’
feries & oo gy vl | B 5 g8 Aol mﬁﬁmmmMﬂcﬁwﬁwmﬂﬁmthEquaﬂ} I
Indenie for purchise of explosives shall be placed in RE-11 with the supplict und copy of tie same shall be sent 1o this office (Notapplicable for fucworks store howse)
T fEwereE it Snreies faarl €1 ot & of a7 A uegn 2 S | fewroh v wfe & sntem B S e 3 1o iR oee Te S R s
MeTs & fom T 78 1 | Please submit quarierly remms of explonaves s KE-T a1the end of every quarier so s to reisch this office by 1 of the suceeeding guanter (Not applicable for

ks store howse)
ﬂf@mwawmﬁmﬁmm%mﬁéum IR URIUITE U €1 g, T AT e & s ad @ mel d e

I & AT et &1 Uit 3w s | Buifa dn
All blasting wperations shall be carried out by 4 competent person holding o valid shot lirer s permit granted wader sbove rules. However, blasting operations in iiines comung under the
i fthe Mines Act 1952, the blaster shall have qualifications prescribed in the regulations framed under the said Act

vaEdg | Your's fathiully

{ﬁ'Fnz SRR WA | Ninad Dattaram Gawade)
au fawries s | By Controller of Explosives
Etg’afawﬁ’jﬁﬁﬂﬁ{ Drepury Chief Controller of Explosives
TR | DTS, Guodkhaun: Mg
i ufm | Copy Forwarded w
1 B e (Do Mag ). NAGPUR {Maturashtra - F579 & 60 (s infurmation |

au gan fwwes fAass | Deputy Chiel Controller ot Fxplosives
MEAH | DTS, Gondihain, Nagpus
(it T S arde 21 R, T of & R v S8R hupsipeso g ia 28 )

{For mare information repanding sunes fevs and other details please visit our website hipipese gov in)

Vote :- Thic is system generated document does not require physical signature. Applicant may take printout for their
records.

Ottty signe by NINAD GAWADE
Reason, Licence No  EXHO/MH22/785
Locaton 0TS, Gonakhain, Nagpu [ES3017)
Date18-04-2024 1212:28 PM




| & e e STARE |

| e Ty Trasises

s Albotias B o L MHEZZEESEE30IT)
& TTE Annwt Fer By 12000

s 15 hereby granted to

Us. Chamuadi Explosives Pyt. Lad. (FRATT / Occupier : MRJIAY SHIVSHANKAR KHEMKA), 210, Lanmi Nagar, Near Water
anks,, TuwnVillage - Nagpur, District-NAGPUR, State-Maharashtru. Pincede - 330022

1 srgafd srgea o sl 1

F =i uifiufa | Status of beensee  Company

e Pafafas uded & Ry Rftme

ill."cl'l't i varlud valy for the following possesx foriust of Guaponges, - ¥ iR
PR

mm%mm,mmmsmﬁma

wenee 1 valid for the fullowing kinds and quantity of explosives: - (@) i)

® = 3R a1 IR wm JU.GuT o s v g
S No Name and Description Class & Division Sub-division Quaniity at any one ume

1 Gunpowder 1o U] T Kg
s.hﬂwﬁmmﬂmmmmaﬂmlm3@1mm.%m«§xﬁn%m] 15 times
B) Quantity of explosives 10 be purchased in & cafendar moath[applicable for licence under article 3(b} and (c)] as ubove.
fafas v i) & dara W S YR a &3 . (Drawing No.) QML TRS(ESI01T)
“hic flicenscd premises shall conform to the following drawing(s) feE (Dated) 030372010
ug:ﬂ&mﬁm ﬁgﬁ:@auﬂm@ai’l The licensed premises are siluated at following address:
¥ No. 140 & 141, T lage) - village DI T
arvy . 140 140 T o) g Dbames T G - ogns
FE (Dustrict) NAGPUR A (State) Msharashira fETFIE (Pincode) 440026
;zm 0718177299 £ AT E-Mail) & (Fan) 47122545953
3 1 Praferfa gt sifde & ;
r ived premuses consist of following tacilities siety P plet

iiﬁ:ﬂmmmwmamwaﬁﬁm tm&h?a'«ﬁ'ﬁmﬁlﬁamﬁﬁﬁm_mnEmﬁmmeﬂtﬁﬂrﬂmmﬂmﬁ%
9t TEA §U e & Wl e

The livence is granted subject 1 the provisioa of Explosves Act [EB4 as amended from time to time and the Explosives Rules, 2008 framed there under and the conditions,
additional conditions and the following Annexures
| Tl En s B U i v (e, e e ok e e efifa &3 gt
Dirawmys {showing site, constructional and other details) as stated in serial No. § above
3 It miteT =R . &7 T ST €1 WA 3 SfafiE W
Conditions and Addi | Conds of this licence signed by the licensing suthonity
3 G WFT DE-2 | Distsnce Form DE-2
Tg A aiE 31 714 2011 a6 BRT AN This licence shall remain valid ull 3ist day of March 2011,
o SR, s T g s et Pl m ol v & i« & i e Sevi & i e ETTE £ ST @ I @ st w1 A
ST Ut e T 3w we gey 3 2ftfa e s S FE T T R Feiiee a1 vl @ @1 s €, 91 28 arLel
This licence is liable to be suspended or revoked for any viglation of the Act or Rules framed there under o the conditions of this licence as set furth under Set VI,
wherever applicable, referred to in Part 4 of Schedule Vor if the licensed premises are not found confurming t the description shown in the plans and Anncxure attached

hereto

: Sils
A | The Date - 03032010 T fawwtes FUT® | Chief Controller of Eaplosives

mendments :
Change in Postal Address dated © 15/122010
Amendment of Quantity of Explosives/Monthly Purchase Limit dated 02/032016
ransiers
Change in Licensee Name/Address/Status dated - 12/ 1272017

e & ggiea & fm =
Space for Endorsement of Renewal
Ecicuba il Fofe & aie I wiiET & Emer ol wr
e of Renewal Dute of Expiry Signature of hyensmg authonty and stamp
BI0H/2024 3032027 Dy Chuef C ller of Explosives, DTS, Gondkhairy, Nagpur

o
, et i e €0 @ weT T oAe gEud faft & s i gifee s Em
Statutery Warning : Mishandling and misuse of explusives shall constitute serfous criminal uffence under the law,
Jote i~ This is system generated document does not require physical signature. Applicant may take printout for
their records.

Digitatly signee by NINAD GAWADE
Reason Licence No  EMHOMHZ2/TES
Location DTS Gonekhiain, Nagpur [ES30NT)
Olate 16-02-2028 1212 40 PM




i s T 5
Eurimciigns=s, 1 fE traontal Tosteng Statons 1E K St
STIEE T TWEE | Amraou Road, DTS, Gondkhain Nigpur 43023
ag {Phane) - 23374 | e (1 un -
%_ﬁﬁ Email’ dyccedisicesplosives govai

EI (No. ) E/HQ/MHAZ 1323 EISEL) ra':lﬁ'itl)alcl U Juia

ﬂﬁ_l Te,
M/s. Chamundi Explosives Pyt L.,
210, Laxmi Nagar, Near Water Tanks, Town/Villuge - Nugpur
District-NAGPUR. State-Maharashtra, Pincode - 440021

WO Survey Nots) 140 & 141 (New 128 & 129), T Dhamna (Turagondi), T NAGPUR, 158 Muhasshira # frmrres & AR § e 2 Te B eres Fum.
2008 & SfaTd LE-3 H O a0 & E/HQMH/21/323(E358) )& FeHTEo wad )

Possession for Sale of of Explosives from magazine/store house situaled at Survey Nos) 140 & 14 (New 128 & 129). Dhamna { Turagondi), Dist NAGPUR. Maharashira -
Licence No - EFHQ/MH/21/323(E3581) granted in Form LE-3 of Explosives Rules, 2008 - Renewal regarding

m | S,

maguﬁaa f%ﬂu R G 114547 AT 10372024 1 W TRw Y | RrERICE P, 2008 F S I LE-S B o1l ST RS 3130026 T G S THTH &
R EIRC RG]

eference to vour letter No.. 114547 dated 18/03/72024. the subject licenve duly renewed upto 31732026 and issued Fore 1 E-3 of Explosives Rules, 2008 1¢ forwarded herewith

A & mmﬁmmﬁf@amﬁvﬁmwmmuﬁwmﬁ B

o further renewal of licence, please submit the following documents 50 25 10 reach this office on or before 31/3/2026

.qum..amquqamaﬁaml

ubyect

lication i Form RE-1 duly filled in and signed. . . .
-ﬂuhaﬁﬁa@ﬁsgaﬁﬁ,ﬁmﬁwﬁmzuusaaaamﬂmmmmmméwﬁmqﬁmammémwmmmm%

Licence fees renewable for one to five years, to be submitted online through c-payment facility available on online application portal under the Explosives Rules, 200

. EifeE w & W g S
Original licence with approved plan
. T 39 geu  fawptes o, s008 & Fram 112 & i e IEm U
In this connection, please also r::fer 1o Rule 112 of Explosives Rules, 2008 ) E
. Brepiesl & o0 aq HRE- 1) HHATE (§80) 3 &l =1 fem W 2 99 #1 @ Uik 59 Sie @ e W snfaerere iem & e A ) |
Indent for purchase of explosives shall be placed in RE-11 with the supphier and copy of the sume shall be seat w this uffice i Nut sppheable for fireworks store house)

. o REEeE w1 3R faaRel & fonié & o B 3RE-7 8 wigd #19 | fyavut 28 Swataa & sy § s el & 10 ATE | Ued uge Wl arfee (snfawerdl
e & ﬁﬂlm’iﬁ ) | Please submit quarterly returns of explosives in RE-7 m the end of every quarter so as to reach this office by 10th of the succeeding quarter (Nt applicable for
fireworks store house)

G | Your s fuithfully

(5. B B4 | Shivehandra D Mishra)
U T fawmics FUEF | Deputy Chiet Comtroller of Explosives
wq@ﬁmfﬁf T | Deputy Cliret Controller of Explosives
MEEH | DTS Gondkhan. Nagpur
giafefl Uigd | Copy Forwarded to:

I mﬂﬁ@? (District Magistrate), NAGPUE (Maharashtia)- A & 3 (1o mformation )
34 3=t fgepTes FUEE | Deputy Chiet Controller of Explusives

MR | DTS, Gondkhair, Nagpus

. (i FHEH 33 andes & Rl oo ok & fee Ml GEHIFT hup://peso.govan a9

i (For more information regarding status fees and other detanls please visit our website hitpi//peso. govan)

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.




375

Licence 10 possess (b)) for sale of explosives of Class 1234 C6 ot T g

A . (Licence No.) - LALQ/MIVZ1323(E3581)
F-Gakiae: TUT (Annual Fee Rs): 46500/

Licence 1s hereby granted to

M/s. Chamundi Explosives Pyt. Ltd. {Glﬁi"‘-ﬂ"ﬂ / Occupier : Mr.Jay Shivshankar Khembka), 210 Laxm Nagar, Near Water Tanks
Town/Village - Nagpus. District- NAGPUR . Ste-Maharashira. Pincode - 440022

1 IR srges @ el 81
1 Mﬁﬁﬁﬁmﬁ wifEufd | Status of licensee | Company
) st Fgfefaa vaie & fau fRfume
Lilccrlvc 15 valid only tor the following igPammes focanieal SalbhnFust, &l
purpuse
4 mwmamm,mmw%ﬁmméu

Licence s valid tor the tollowing kinds and quantity of explosives: — () ()

& M AR faawm EulEaegeiol gt pn fersfl v wma A
Sr. No Name and Description Class & Division Sub-division Quantity at any one time
| Safety Fuse 0.l 0 400000 Murs
uF Faes i A wE o A fAsiee & 9 (e 3(@) R (M) & il e & e I times
§ - wantity of explosives 1o be purchased in a calendar month[applicable far licence under article 3(b) and (¢)] - as above.
f ; 3 3
5. fafefee vafa et A ome R S g e @1 @A . (Drawing No.) EFHQ/MH/21/323(E3581)
The licensed premises shall conform to the following drawing(s): . " f&T1 (Dated) 2810872000

6 Jﬂﬁﬁ ufrer Ffefes oo W RE 1 The licensed premises are situated an following address:
S v No(s). 140 & 141 (N : 129) , UH (T Villz i
urvey No(s). | | (New 128 & 129) (Towni¥itlage) Eﬁﬂ"iﬂﬁﬁﬁﬁﬂﬂ’bmm; : Hingna

& (Distrien) NAGPUR Ul (State) Maharashira OHETE (Pincode) 440026
GIHTG (Phone) 0712 2233445 é H0E (E-Maily chamundiexplosives.com a4 (Fax) 0712 1233447

7 Sy ufeR # Fafefaa gl sEfiy )
The licensed premuses consist of following facilities

§ &rg—;ﬁmﬂ s R e R SRR, 1w SR I s frfe freres Brm o0 & SUEd 3w sfafyaa wal o Frafefea smeel &
3t v8a gU sFeT & STl B

The licence is granted subject w the provision of Explosives Act 1884 as amended from ime to me and the Explosives Rules 2008 framed there under and the cunditions
additional conditions and the following Annexures.
| Sudem BUE s B i R (R, St g ok o faavm aftia &6 g
Drawings (showing site, constructional and other details) as stated 1n serial No. 5 above
z mﬁﬁw@mm.aﬁaﬁﬁﬁaﬁmﬁmmmﬁ
Conditions and Additional Conditions of this licence signed by the heensing authority
3. 81 U DE-2 | Distance Form DE-2.
9 g y3gia anie 31 W 2002 7% RRARI WA This hicence shall remain valid ill 315t day of March 2002.
a@aﬁ_aﬁﬁmm:ﬁq?ﬁmﬂqf&zﬁaﬁwﬂmam\faum4'aauf€{ﬁﬁwﬁz.u:'amsﬁ?amaﬁaﬁaw s 2wl & e & m Al
afE de T A Haw gudy g Ravor & sreu e un e o R a1 yfeiga & o 9 ¢, 96l € arpell
is hicence 15 lisble 10 be suspended or revoked for any violation of the Act ot Rules framed there under or the conditons of this licence as set lorth under Set VUL

wherever applicable. reterred o in Part 4 of Schedule V or if the licensed premises de hol found contorming ta the description shown in the plans and Annexure attached
hereto

A main magazing roon.( Bldg Nu.26)

Sd
ol Eug . e = IRI08 D - o]
I | The Date - 28/08:2000 g@fﬁ?ﬁ‘tﬁ? IELEGD | Chief Controller of Explusives

Amendments :

«  Change in Postal Address dated = 15/1 212010

« Change in Authornized Signatorv/Oceupier/Partners/Directors dated 05072010
» Change in Authorized Sienatory/Oceupier/Panners/ Directors dated  09/01:201%

Tartew & ggien & [ #F

Space for Endorsement of Renewal

AdiEm & anie T & ade S AR & FEeR SR 'l

Date of Renewal Date of Expiry Signature of licensing authory and stamp
04/04/2024 3110312026 Dy Chief Cuntroller uf Explosives, DTS, Gundkhairi. Nagpur
a_aﬂ_%@ﬁ:ﬁwﬁzaﬁa%m@ﬁmﬁmmwﬁnﬁﬁ%umﬂmmmu@m
statutory Warning : Mishandling and misuse of explusives shiafl constitute serious criminal uffence under the law.

Note :- This is system generated document does not require physical signature, Applicant may take printout for
their records.



L

AT Tl dytcedizi en plosives. gon in
HTiNO b EHQMHAZYT50(FS2992) ST D 1842024
191 7o,

Mis. Chamundi Eaplosives Pyt Lid,

240, Laxmi Nagar. Near Water Tanks NAGPUR 440021 Town/Village - Nagpur
Dustract-NAGFUR. State-Maharashira, Pincode - 440073

] No. 140 & 141, TH willage Dhamna (Tursgondi), 560 NAGPUR. T8 Mahurushu 3 fE8biees & Bl & ounm & (o se i feertes B, 2008 & sfafa
LE- x%mﬂ amﬁ'aunommz T86(E52097) & TTETET HE H Y

Possessian for Use of of Explosives from magazine situated st Survey No 140 & Iau uuugg [}bammeura.goem: Dhst. NAGPUR . Maharashirs -Licence

Noo EHOMHZ2TEG ES2992) granted i Form LE-3 of E ives Hules, 200% -

L FBTH

l?ﬁﬂamjaa(gwmmm 11p977 AT 1 1042024 1w wEm &Y 1 Farepled Fam, 200w & el U Le-3 @ ol o R a0 T8 WG g G E
1 51l o T &)

erence to your letier No.: L1977 dated. 17/04/2024, the subject licence duly renewed upto 31/3/2027 and ssucd i Form LE-3 of Explusives Rules, 2008 i forwarded berewith

i & sl e g Frw Feffes awnes fEAe 2wy 2027 3 T H ewien ) d6 e

further rencwal of licence, plesse submit the following documents 0 15 1o reach this office on or before 310372027

« v g1 3 fafied gof vd gensfia snde
.Applmawn 1 Form RE-| duly filled in and sigued

U= ¥ ule 2 & 9iE g @, fawles zwuaﬁ&mmﬁ&mwéwgﬁmamamwmmmmm

Livenue fees rencwable for une o !'w years, W be submitied woline throagh e-pay Tacility avaiable un vnline o portil under the Explosives Rules, 2008

¢ SETTER W & R OE &

Original hgence wmu(!mlwd phm

T TH way § fawmes o, 200 & B e @ e wems

Ins this connection, please also refer W Rube 112 of Explosives Rules, 2008

[crmarcak:a a:"‘agalré ||ﬂnm.rénmnf‘gmiﬂﬁmmmaﬁaﬁwﬁwmdﬁaﬁﬂ‘ﬂmmﬁm&“maﬁnﬁm#: 1

Indent for purchase of explosives shall be placed in RE-11 with the supphicr and copy of the same shall be sent 1o this office (Not applicable for fircworks store house)

g foehied] &) F0RE faael @ el & ota 2 aned.r 3 ve w1 o | el 2 wwien & swfem s el & o A § R augaaﬁaﬁmmﬁ‘rw
MEH & ﬁl’q'ﬂ'ﬂl’iﬂ I 1 Please submit quarterly retums of explusives in FE-7 a1 the end of every quarter s as 10 rach this office by 10t of the succerding quarice {Not spplicable for
Fomworks store housc)

ST U W g & Sl 6 guiien P & aee U U e GIo WRTeE uRE 61 e, | i vs & sl o o me | st

4 T8 et @1 a9 sfefee | RuRa

ng operations shal! be cammied ot by 2 competent person holding 3 valid shet firer s permu granied usder above rules. However, blasting operations in mincs coming under the
the Mines Act 1952, the blaster shail have qualifications presenbed in the regulations framed under the said Act

yady | Your's fanhfully

et

(FTE TR MEE | Nicsd Duttsram Gawade |
I feres fdss 1Dy Cantroller of Explosives
T o fawwies fos | Drepury € huel Comuoller of Explosives
THEEA | DTS, Gundkhaini, Nugpus
a0 TR | Copy Forwarded 10
1 e wfREe (Disurict Magistrate), NAGPUR (Maharastitra) TE1 2 0 (for information )
FuHE fEEF e P | Deputy Chief Controlier of Explosives
& | DTS, Gondkhairi, Nagpus
wﬂﬁmﬁéﬂéﬂaﬁmﬁ Jﬂﬁ%mmmwﬁpﬁupmwé@]

(For more information regarding status fevs and other details please visit our website hitp:/ipeso.gov inj

Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.
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noc oheieby granted W

i Chamundi Explusives Prt. L (3findidi Oeeupler : M1 Jay Shivshaokar Khemka), 210, Lasmn Nagar, Near Waier

e
i @ '
ks NAGHUR 430027 Town Village - Nagpun Disteict NAGPUR, Stute-Malarashtra Pincode - 820072 't%l

Il sfem @1 9l
el 21 wifads | Stetus of heensee Company
A Fefafas vde & e R

possess for use of Guapowder, - & I & G
e s valid only for the following

EC
7t fewies! & fafalad sl var o v & fan R &

ey 1s valid for the following kinds and of expl s () {a)

- g iR faarm a1l 3R mm JUAT a1 v wEu R

Sr. No Name and Descripuon Class & Division Sub-division Quanuly al any one ume

1 Guanpowder 14 o 1250 Ke
fordli ue Toiss ow A G TR e GTeee €0 (R 3@ 91 () S aliE sl E e 15 times
Juantity of explosives to be purchased in 2 czlendar month{applicable for licence under article 3(b) and (c)] as abaove.
(ot vantes (vareE) B oy vl & af 8 21 TEMET T (Drawing No ) EAIQMITZ2786ES2997)
licensed premises shall contorm 1o the following drawingls) Bats (Dated) 030320 10
e ofvas FofefEs w6 o fRm &1 The licensed premises are situsted at follow ing sddrese
Y, N Hf e i g i
vey Nu. 140 & 141, T (TownMNVillage) . village Dhamna ‘TW%{N!I« Station) : Hingna
1 {District) NAGPUR Tl (State) Muharashira fIA12 (Pincode) 440026
% (Phone) UTNIR2TTIYY £ B (EMul) e (Fax) 07122545953
it fra o !EHEEE GIaNm S [Ea‘ A main Magazine room.
lice; remises consist of following facilines

- FHA W Oy e sfafon, 1884 ok 56 olia faefoa festes faw, 200 & e, odl o ofafe odl dn Psfef@a soedl &
€0 gV SET &1 9 €
licence is granted subject to the provision of Explosives Act 1884 as amended from time 1o time and the Explosives Rules, 2008 framed there under and the conditions,
menal conditions and the following Annexures
| Sude wmE ¢ §au St et (wm, i ded di e fawo efifa 536 gy
Drawings (showing site, constructionzl and other details) 2s stated in senal No. § above
2 e wierd s v aifva 58 sqefa # e o sfafifa v
Cond, and Additicas] Conditions of this licence signed by the licensing authonty
3 T3 VST DE-2 | Distance Form DE-3
S arite 31 W 2011 7% RIUER T8N This licence shall remain valid il 31st day of March 2011,
sz, fUam o a4 e Faml o aEeafl v & wm « & uft PiE fe.vn & aia o wuaftla 25 omeit & vl @ arftrero v ma
1 iR Tl a1 9o #eg avey 3 2l fes & sy el u o o Fefee o viased & @ wad €, 99 @ ang el
+ licence 1s hable 1o be suspended or revoked for any violation of the Act or Rules framed there under o the conditions of this licenve as set forth under Set VIII,

rever applicable, referred wo in Pan 4 of Schedule Voor if the licensed premiges are not found confurming w the deseription shown m the plans and Annexure anached
an

Sdr.
- = U T
18 | The Date - 03/03/2010 v fawpies (U= | Chief Controlicr of Explosives

dments

ange in Postal Address dated | | 5/1222010

sendment of Quantity of Explesives™oathly Purchase Limi dated - 02032016
ange in Authonzed Signatory/Occupiet/Partners/Direciors dated - 31072019
fers :

ange in Licenses Name/Address/Status dated © 12/12/2017

e & ugiea & e wm

Space for Endorsement of Rencwal
e @ ardiE wrii @l e ST WU & BN S T
Daic of Renewal Date of Expiry Signature of hicensing authonty and stamp

.au:d 31032027 Dy. Chuef Controller of Explosives, DTS, Gondkham, Nagpu

el @i ew < 8 gee O e ge v et & anfls i gifes sam gy

Statytery, Wirping © Mishandling sad misuse of cxplosives shall constitute serious eriminal offence under the law.

: - This is system generated document does not require physical signature. Applicant may take printout for
their records.
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Mis Chamunt Explostves Py Lt

210, Lavmi Nagar, (Skradhanand Precinct). Near - Laon Nagar Biier Tank, TownTileye - Magpur
District- NAGPUR, State-Maharashirg, Pincode - 44023

&7 (Dmte) 1A HO2e

Survey No 140 & 141, T8 Dhsmas ( Turagonds), Tebisil - Hingra. 5720 NAGPUR. 7197 Maharushtes # frrptees & fes o soam @ fem e g fawwtes Bam ok &
A L 3 B o Sl E EgmMEz2TEsTSen & TR R H

& Possession fur Use of of Eaplosives from magazine singated at Survey Mo, 140 & 131, Dhamna ( Turagundi). Tehsil - Hingna, Dist NAGPUR. Maharashtra -Licence
Ne - EHQMH2ZITESTSAY) granted in Form LE-3 of Explasives Rules. 2008 - Reaswal reganding

| S,

r:qqg{aal:wmu—;m Viwsse FEETE 17042024 FTEE TET 1| Favwtee Fran, 2008 & SaTha wEu k-3 @ W s S useen 7 A S G U E
s

ence (o your letier Moo [ 18959 dated. 1 T0/2024, the subject licence duly rencwed upta 317372027 and ssucd i Form LE-3 of Explosives Rules, 2008 i forwarded herewith
15 ST AT By T FRTER SR 1S 3 103/ 2027 F TEA T SIOE )5S 0

irther renewal of licence, please submit the following documents 5o 2 10 reach this offlce o or before 31/372027

vy amd.) B faftea ool ve ewmaten sndeay

Applicaton u Form RE-1 duly filled in and sigued = 2 L ] A

U @ Ul ol & AEETE ) &, @eeew Fun. 200 & aea o aEeA Uite W IuEe {7 S & W § T e s s fem e )
Licenve fevs renewable for ume 1 five years. o b saibmitied untine truugh e-payment facility available un onhne spplication ponal under the Explosives Rules, 2008
AR W & T |

Oniginal heence with spproved plan

T o #ey B s Fas, 2o & o o @ f wel mEm

1o this conncction, phease alsa refer o Fule 112 of E\;Iusuﬂ Fules, 2008

& &0 og HRE- 1| FRIE §2E) g 21 B2 w9 9 @ oE wi s analen & N aw  enfamaTe TherA & fre e A
Indent fod puschase of explosives shall be placed in RE-11 with the supplicr and copy of the sune shall be sent 1o this aflice (Net applicabic for fircworks store house)
Y o ST feeh g 9T & S B 1T 7w v o | Rl 5 e & avaien A e fAme & 10 e § O vge e e o

T & frg @R FE ) | Picase submit quarterly retums of explosives in RE-7 at the end of every quaner sn as  reach thus office by L0k of the succeeding guarter, (Not apphcable for

s store house)
ﬁ%‘vﬂ;ﬁmwmmﬁmwmmtmwéummwwﬁtm.wmﬁ 1952 & 3 3 aTE B | sl
o S A R 9 oo 96 Autes @ PuifE

All blasting vperations shall be carried out by 2 comperent porson balding a vald shot fier s pormil granted under above rules. However, blasting opertions in mines coming under the
purview of the Mines Act 1952, the blaster shall have qualifications prescribed in the reyulitions framed under the spid Act

W | Your's fanhiully

g T meE | Ninad Dattarsm Gavwade)
peitd fempee Russ | i Controller of Explosives
mwﬁ'ﬂﬁ"?ﬁ = e Drepury Chef Controller of Explosives
MEET [ DTS, Guedkhairs, Nagpur
5% B | Copy Forwarded w
Forel BISHEE (Districs Magistrote), NAGPUR (Maharashusa - G871 8 FU (fue infoamation.)
Fu @ faeries [ | Deputy Cluef Coauoller of Eaplosives
TEER | DTS, Gondkhain, Kagpu
|3t ST SR e 2 R, O ift & e e ST hapuipeso govin $9 )

{For more mnformation diniz stutus, foes and other detils please visit vur websile hitp-/ipeso gov.in)
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Note :- This is system generated document does not require physical signature. Applicant may take printout for their
records.
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ence 1t hereby pranted e

s. Chamundi Explosives Pyt Lid, (30 / Occupier : Mrday Shivshanker Khemka), 210, Laxmi Nagar, (Shradhanand
cinet), Mear - Laxmi Nagnt Water Tenk, TownVillage - Nagpur, Disirict-NAGPUR. Sute-Muharshtra, Pincode - 440022

a7fE e @i and b
m & wiffufa | Stetus ol beenser | Company

i Fafatas v & f fafimrs

ence 15 valid only for the following possess for use of Gunpowdes, -3 TN g

puse
i feewtea & Fufafes feedl ver 3R e & fon fEfum 2

enie i3 valid loe the fullowing kinds snd quaniity of explosives: — (F) (1)

& 8 7 e 77 3 FUHF o f&di v won
St Na Name and Description Class & Division Sub-division Chuantity at any one ume
i Gunpowder e ] 1000 Kg.
V5 ve wds we H B iE Or O Rewiee €1 (arese 3(8) ol () & Wil orefa & few) 15 times
Quantity of explosives to be purchased in a calendar monthfapplicabie for licence under anticle 3(b) and (<)) as above.
ot T et S aTE R s g B TR T (Drawing NoJ) EMQMI2791(EST549)
+ hicensed premises shall conform to the following drawingis): fa_-ﬂE:' {Dated) /037200 |

131{% ufren fBofafea ud w RE 1 The licensed premises are situated ot following address
Nu. 41 W= 3§ lage) D [T Hetehsil « q
rvey Noo 140 & 141, (Town/Village) amna | m:\gunww%m?; Statian} : Hingna

A (District) NAGPUR TF (Suate) Maharashtra FATIE (Pincode) 440026
T8 (Phone) UTIIR 2177199 £ T (E-Mail) a9 (Fas) 0712 2233447

et o 3 Frfaf@a SR SErE £
premises consist of following facilives
- FG U QuTHEe eree SETn, 18ss ot 95 suliF faviee Aewies fom, 20 & Sued, wdl ok sfafes udl oin Pefefea amedl &
f= 1ea gu srEm F el £1
¢ licence is granted subject 1o the provision of Explosives Act 184 25 amended Trom time w0 time and the Explosives Rules, 2008 framed there under and the condinons,
fitional conditons and the following Annexuies.
( T FEE s 8w Ffin Tefes ., sfwin wed R s faero 2fife & g
Drawings (showing site, cunstructional and other detzils) as stated in senal Moo 5 above
2 T MR SR e &R T sEie 1 wd R sfakiEa
Conditions and Additional Conditions of this licence signed by the licensing suthonty
3 T 3T DE-2 | Distance Form DE-2.
ST T 31 w1 2012 0F fAUEE TR This licence shall remain valid 1)l 31t day of March 2012.
el wffom o T ena s P w sl v & w4 & vR R Sevn & $ili qu guafla g9 saeia @ vel & s s ke
= URGR U W e dem ggat # efiia faarm s e e U e W e T vfasee @ W aadi § L el g8 Sl
15 licence 15 liable to be suspended or revoked for any violation of the Act or Rules framed there under or the conditions of this icence as set furth under Set VI,
werever applicable, referred to in Pan 4 of Schedule ¥ or if the beensed premises are not Tound confrming W the description shown in the plans and Annexure attached
w10

A main magazine sOrage room.

= S
€18 | The Dute - 09413/201 = farwies oss | Chief Conmtroller of Eaplosives
vdments :

mendment of Quantty of Explosives'Menthiy Purchase Limi dated - U2/03/2016

hange in Authorized Signatory/OecupierPartners/Directors dated 31072019

sfers @

hange in Licensee Name/AddressStatus duted - 12122017

FEAIET & GEIFA @ for =
Space for Endorsement of Reewal
T & aNe HHIfE #1 e S e & FRNe i w1
Date of Renewal Date of Expary Signature of hicensing authonty and stamp
18/04/2024 3140372027 Dy, Chief Comtraller of Explosives, DTS, Gondkhain, Nagpur

T fare - faseies = rew & | e a1 I gewa feft & i M gifee s et

Statutory Warning - Mishandling and misuse of explosives shall constitute serious criminal offence under the law.
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